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LOK SABHA DEBATRY

LOK SABHA
Tuesday, 21st May, 1957

The Lok Sabha met at Eleven of the
Clock.

{Mr. SpEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS
Propagation of Hindi

*187. Shri Shree Narayan Das: Will
the Minister of Education and Scienti-
fic Research be pleased to state:

'£a) what are the important agencies
mnd organisations recognised by Gov-
ernment which are engaged in propa-

gating Hindi in non-Hindi speaking
States;
(b) the nature and amount of

financial help that these agencies and
organisations have received from
Government up to 19856-57 for the
purpose;

(c) whether any assessment of their
work has been made by Government;
and

(d) if so, whether any report in this
regard is available?

The Minister of State in the Ministry
of Education and Sclentific Research
(Dr. K. L. Shrimali): (&) to (d). A
statement is laid on the Table of
Lok Sabha. [See Appendix II, annex-

},me No. 1]

Bhri Shree Narayan Das: May I
know what is the agency at the Centre
or at the various State capitals which
assess the work of these institutions
to which grants are given every year?

Dr. K. L. Shrimali: The Government
'd_hdhhuutupmeﬂindi&kaha
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Samiti which ordinarily looks inte all
these applications for grants and the
development of Hindi.

Shri Bhree Narayan Das:
know whether this Hindi
Samiti has any orgenisation or has
any strength to assess the work of
all these institutions who are giving
aid to the various States?

Dr. K. L. Shrimall: The assessment
is being done by the Ministry of
Education.

Msy I
Siksha

Shri Dasappa: May 1 know how it
happens that out of Rs. 2,63,130 given
to Hindi organisations for the
purposes of propagation, etc, only
Rs. 31,350 is given to non-Hindi-
speaking areas?

Dr. K. L. Shrimali: The position
with regard to iliese grants to non-
Hindi-speaking States is that applica-
tions are invited by the State Govern-
ments. The applications are scrutinised
and grants are given; during the past
few years, the grants have not been
fully utilised by the State Govern-
ments.

Shri Dasappa: My question relates
to organisation. I am very sorry the
Minister has turned over to the
grants to the States. I am referring to
organisation.

Mr. Speaker: Evidently, he means
that these organisations get the grants
or subsidies only through the States.
Is it so?

Shri Dasappa: No, Sir.

Dr. K. L. Shrimali: There are certain
organisations to which grants are
given directly by the Ministry of
Education. Then, we are also giving
granta to State Governments for pro-
pagation of Hindi in non-Hindi-
speaking States. As far =2z I have
been able to understand.
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Mr. Speaker: The hon Member
wants to have an answer to the earlier
portion.

Dr. K. L. Shrimali: As far as 1 have
been able to understand, the hon.
Member wants to know why the
grants given to non-Hindi-speaking
areas have not been—

Bhrl Dasappa: Let the Minister
understand the question. Here is the
list of organisations which are given
aid directly from the Centre. I say
that out of the grants to the organi-
sations, not through the States but
directly, totalling Rs. 2,63,130—only a
sum of Rs. 31,350 is given to the non-
Hindi-speaking States. Why is it that
in Hindi-speaking States they give as
much as Rs. 2 lakhs and over and
why is it so much less for the non-
Hindi-speaking States?

Dr. K. L. Shrimali: If there are
some organisations in Hindi-speaking-
Btates, naturally we have to give
grants to those areas. I do not think
that the Government of India makes
any discrimination between organisa-
tions and organisations, and if there
are any organisations which are
willing to do that work, the Ministry
of Education will certainly consider
those cases. But the policy that we
have adopted now is that we do not
ordinarily give grants to organisa-
tions as such. We give grants only to
the State Governments and it is for
the State Governments to disburse
those grants to the organisations
existing in those areas.

Bhri Dasappa: Is not the hon.
Minister well aware of the fact that
certain organisations in non-Hindi
areas have approached the Govern-
ment for aid with the support of the
State Government? How is it that
they have not been given aid?

Dr. K. L. Shrimall: The hon.
Member is probably referring to the
organisation with which he is con-
nected. I have fully explained the
position to him.

Mr. Speaker: There is no harm in
#t; in his personal capacity as the
heud of an organisation, he is asking.
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Dr. K. L. Shrimall: 1 have fully
explained the position to the hon.
Member. It is for the Mysore Govern-
ment to msake the recommendation.

Shri Dasappa: I am not worried
about the Mysore Government....

Mr. Speaker:

Shri Shree Narayan
Das.

Shrl Shree Narayan Das: In repiy
to part (d) of the question, it nas oeen
stated that a bulletin on the steps
taken by the various State Govern-
ments for the promotion of Hindi from
15-8-1847 to 31-10-1856 is under print.
I want to know whether during all
these years any assessment has been
made as to how many person® in
different non-Hindi-speaking areas
have been taught Hindi. That is not
the thing under print.

Dr. K. L. Shrimali: 1 am afrai’ ¥
could not give that information just
now as to how many people have
actually learnt Hindi. But we have
generally made an assessment of the
work that is being done; the pamphlet
refers to that assessment. I do not
think the Ministry has any statisties
with regard to the number of persons
who have learnt Hindl during the
last ten years.

Mr. Speaker: Mr. Dasappa wanted
to ascertain if any special steps are
being taken to encourage the study
of Hindi in non-Hindi-speaking areas.
That is the point he was driving at.
He wants to know how it happened
that for institutions of similar nature
in the non-Hndi-speaking areas only
Rs. 31,000 have been given whereas
in Hindi-speeking areas similar insti-
tutions have been given .Rs. 2 lakha
and odd. Does the Central Govern-
ment make any effort in thie
direction?

Dr. K. L. Shrimali: There are
certain organistions like the Naguri
Pracharini Sabba and the HMindi
Sahitya Sammelan in Hindi-speaking
areas, which have put forward aeme
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schemes which will help in the propa-
gation of Hindi. As far as non-Hindi-
speaking areas are concerned, certain
organisations have put forward
certain proposals, but we do not con-
sider these organisations to be of all-
India nature and the work is not
considered to be of all-India import-
ance; it is considered to be of local
importance. Therefore, we have
requested those organisations to send
their applications  through the
respective State Governments. As
soon as the State Governments
accept those proposals, we will be
willing to consider those applications
for grants.

Shri B. 8. Murthy: May I seek a

clarification as to what the hon.
Deputy Minister means by local
nature?

Mr. Speaker: Next question. The
Hindi matter will come up before the
House.

Life Insurance Corporation

*188. Shri Radba Raman: Will the
Minister of Finance be pleased to
state:

(a) whether the Life Insurance
Corporation has prepared its report
under Section 27 of the Life Insurance
Corporation Act, 1956; and

(b) if so, when it will be laid on
the Table?

The Deputy Minister of Finance
(8hri B. R. Bhagat): (a) and (b). The
Life Insurance Corporation has decided
to adopt the calendar year as its
financial year in keeping with the
practice prevalent in insurance com-
panies prior to nationalisation. The
Corporation came into being only on
1st September, 1956 and as such the

eparation of a separate account for

ur months of the year was not con-
gidered necessary because the period
was too small. The Corporation has
accordingly decided that its first
financial year will be for sixteen
months ending 3lst December, 1857
and thereafter it will correspond to a
calendar year. The first report will,
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therefore, be submitted to Govern-
ment sometime during 1958 and there-
after it will be laid on the Table of
Lok Sabha.

The Minister of Finance (Shri T. T.
Krishnamachari): I would like to add
to the answer that has been given.
Since the House wants to know what
the Corporation does, I am asking the
Corporation to submit an interim
report for as many months as possible.
I hope it will be possible for me to
give the House an account in the next
session.

Shri Radha Raman: The hon.
Minister has just now said that he
will be plecing an iterim report before
the House in the next session. May
I know if the Government was receiv-
ing from the wvarious zones under the
Life Insurance Corporation regular
reports? If they are received, what is
the duration for which they are called
for?

Shri T. T. Krishnamachari: Having
constituted the Corporation, it is not
possible for us to keep in touch with
the work in the zones. The Corpora-
tion gets reports from the zones. After
all, the Government can only deal
with the Corporation as such and not
with the respective offices in the zones.
I do not think the hon. Member wants
the Government to keep in touch with
the zones as it is not possible for
us to do so by passing the Central
Office of this Corporation.

Shri R. Bamanathan Chettiar: May
I know whether the total life ‘business
done by the Life Insurance Corpora-
tion has increased since the inception
of the Corporation? 1Is it more than
the life insurance business that was
being done by the three hundred odd
companies in this country?

Shri T. T. Krishnamachari: The
position can only be compared on the
basis of a calendar year and during
the calendar year 1958 there has been
a drop in the business of about Ra, 68
crores,

Bhri Radhs Raman: May 1 know
whether the provisions of the Lifes
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Insurance Corporation Act with regard
to establishing of tribunals and other
matters have been met and whether
there are any other things which are
still remaining &and if so what are
they?

Shri T. T. Krishnamacharl: It is
an omnibus gquestion. So far as
Tribunals ‘are concerned, they are
being constituted. But 1 cannot really
off-hand say what are the things that
have not been done and what have
been done.

Shrl L. N. Mishra: Is it true that
the different wings, that is zonal,
divisional and central organisations of
the Life Insurance Corporation have
not been working satisfactorily, from
the administrative point of wview? If
so, may I know what steps Govern-
ment are taking to bring about a
change in the administrative structure
of the Corporation?

Shri T. T. Krishnamacharl: 1 am
afraid from my personal point of
view the whole set up is wrong,
because there is a hierarchy without
any division of responsibility. I think
we have to look into it.

SBhri Heda: Formerly Government
had formulated some policy with
regard to revising some ways of fixing
expenditure in relation to premium
amount. Many I know what it was
formerly and what it is after nationa-
lisation?

Shri T. T. Krishnamachari: I cannot
say precisely what it was formerly. 1
remember that we had warious
figures ranging from about 11 per cent.
to 16 per cent and many companies
were following those figpures. So far
as nationalised insurance is concerned,
it is not bound by any such figure. We
do hope that it will be possible for
us to reach the lowest limit.

Release of Political Prisoners in
Kerala

Mr. Speaker: Question 189.

S8hri Easwara Iyer: I wish to raise
a point of order with regard to this
question,
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Mr. Speaker: Let the question be
put first.

Shri Easwara Iyer: In this case the
power of the State Government to.
remit sentences of death or order'
release of political prisoners is
derived by wvirtue of article 161 of the
Constitution and sections 401 and 402
of the Code of Criminal Procedure.
This power is absolute. It should not
be the subject matter of discussion in
this House by way of questions,
because it is beyond the purview of
the Central Government.

Mr. Speaker: The hon. Minister will
reply to that.

Let the answer to the question be
read first. ~
189 {Shri H. C. Mathur:
“\ Shri Bibhuti Mishra:

Will the Minister of Home Affairs
be plcased to state whether conmmmu-
tation of death sentences and general
amnesty to the political prisoners were
announced and given effect to by the
present  Kerala Government after
obtaining the concurrence of the
Central Government?

The Minister of SBtate in the Ministry
of Home Affalrs of (Shri Datar): No.
The announcement was made without
any reference to the Central Govern-
ment. A recommendation for the
commutation of death sentences in
certain cases has been rececived from
the Government of Kerala State and
is under consideration of the Central
Gouvernment.

oft fawi@ faw © Hag & 740 T A0
g i o1 §ig 9 Taiz & Wl & ferems
F7 7 @B ATHE  waard #0 . A
ez waaiz ¥ wvedy fam g ?

Shrl Easwara Iyer: May I know
your ruling on my point of order?

Mr. Speaker: What has the hon.
Minister to say?

The . Minister of Home Affatre
(Pandit G. B. Pant): What is the
point of order?
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Shri Esswara xyer: That the power
of the State Government to commute
sentences of death or release political

(prlsmm is absolute and its propriety
or impropriety cannot be the subject

matter of discussion in this House and
it is entirely within the competence
of the State Legishature.

Pandit G. B. Pant: That is an expres-
sion of opinion which I quektion.

Shri Eaawara Iyer: With respect to
the release of political prisoners by
virtue of an order dated 12-1-1854 in
the Andhra State, did the Andhra
Government get the concurrence of
the Central Government?

-

Mr. Speaker: I am not going to
allow those questions. Is there any
gupplementary to this gquestion?

Sardar Hukam Singh: The question
was merely whether the commutation
had been done with the concurrence
w! ®he Central Government. That was
all that was wanted, and that infor-
mation could legitimately be asked.
It is not whether they could do it
or not; it is only whether it was done
with the concurrence of the Central
Government. I! some other supple-
mentary question comes, then perhaps
there might be objection.

Mr. Speaker: It is only a question
of fact as to whether it has been
done with or without the concurrence
of the Central Government. On the
question whether concurrence has to
be obtained or not, the hon. Member
has raised a point of order. The Home
Minister says it is only a matter of
opinion whether the Central Govern-
ment’s concurrence is necessary or
not. I am not in a position to decide
a matter of law. Of course [ have
allowed this question, because it is of
importance.

‘ﬁs there any other supplementary
question? There is no peint of order.

Bhri V. P. Nayar: Under rule 41(vii)
& question shall not relate to a matter
which is not primarily the concern
of the Government of India. ‘This
Qquestion Is not primarily the concern
of the Government of India, and
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prima facie it is inedmissible. And
section 54 of the Indian Penal Code
gives absolute power to the State
Governments to commute death
sentences.

Mr. Speaker: With respect to what
has happened in any particular part
of the State, if a question is asked
whether the Centre has been con-
sulted, there jis nothing wrong. The
question of point of order does not
arise. Any other questions?

Pandit G. B. Pant: If hon. Members
want us to be more careful in answer-
ing questions put by them in future,
we shall respect of their wishes.

st fanyli B - o et fow ey
gre faw 7w &, 947 ¥ A wafadi
¢ figar & st g1 ?

Some Hon. Members rose

Mr. Speaker: The gquestion has not
yet been answered.

Pandit G. B. Pant: Hon. Members
do not allow me to listen to the
questions that are put, whether by
them or by others. Many of them
stand up simultaneously. I am
prepared to satisfy everybody’sa
curiosity. Only, let them have a little
patience. May I know what the
question was?

st frata fosy : sit 7 srfifaw A4
gre few M &, 94F § fFed wafagi ®
FAT fZAT w7 AT qr 7

g{ga Mo Fo qmr : FHT HWMT T
fear &1 91 47 )

An Hon. Member: What was the
question?

Mr. Speaker: The guestion was,
how many persons were accused of
violence. .

Dr. K. B. Menon: May I know the
number of Communists among those
whose sentences were commuted, and
whether there is one whose mercy

petition was rejected by the Governor
and the President?

Pandit G. B. Pant: I cannot exactly
give the number of Communists, buk
there were Communists among them,
And there was & case in which the
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mercy petition had been rejected by
the Governor and later by the Presi-
dent also. But the man has not yet
been executed and we are giving
consideration to thg matter.

Shri Narayanankuity Menon: May
I know whether the State Govern-
ment is under any obligation, under
any provision of law for the time
being in force, to consult or get the
concurrence of the Central Govern-
ment "in commuting the sentences
imposed by them by law?

Pandit G. B, Pant: The State Gov-
ernment is not empowered to com-
mute a sentence of death in a case
in which the State Government has
mlready rejected the petition and a
further petition has been presented to
the President. The matter is within
the jurisdiction of the President, and
the President, who is the supreme
authority, being seized of the matter,
no one else can deal with it except
the President.

Shri Bharucha: That is not the
correct view of the law.

Shri V. P. Nayar: Is it the view of
the Home Minister or that of the
Government of India or of any pro-
vision of law in any enactment?

Mr. Speaker: Next guestion.

Cost Structure of Coal Production
Shri Kasliwal:

*180. Shrimatli Tarkeshwarl Sinha:
Shrl Bahadur Singh:

Will the Minister of Steel,
and Fgel be pleased to state:

Mines

(a) whether Government propose to
make a probe into the cost structure
of coal production; and

(b) it so, the reasons therefor?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) and
{b). A Coal Price Revision Committee
has been appointed. A copy of the
order comsfituting the Committee is
laid on the Table of Lok Sabha. [See
Appendix I, annexure No. 3].
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has been given in reply to this
tioh states the terms of reference
examine and report upon the cost
production of coal May I know
whether the Government have sepa-
rately under their consideration the
fixation of a pool price of coal?

Sardar Swaran Singh: I said some-
thing on that subject a few days ago
on the floor of the hon. House. That
matter is being considered. But, I
cannot say whether the decision will
be to accept the proposition or to
reject it.

Shrimati Tarkeshwari Sinha: The
hon. Minister hag replied that the
whole cost structure of coal is under
investigation of the Government™ If
the Gover'ment had not before work-
ed out the details of the cost of
production of coal in the public sector
that was to be produced at a cost of
Rs. 80 to 120 crores, may I know
how the Government came to the
conclusion that 15 million tons will
be produced in the public sector at a
cost of Rs 80 to 120 crores?

1 B

Sardar Swaran Singh: These are
estimates. Decisions with regard to
targets that are settled cannot await
calculation till the last pie.

Shri Bahadur Singh: May I know
the recommendation of the Railway
fare structure Enquiry committee and
Road-rail-sea Co-ordination Com-
mittee with regard to the creation of
a price pool is available with the
Government at present and may we
know in brief the recommendations of
these committees?

Sardar Swaran Singh: ‘These
reports have been presented to other
Ministries of the Central Government
and these reports are under examina-
tion.

Shri T. B. Vittal Rao: Only last
yvear, a Cost Accounts Officer and
some other officials of the Government
went into the question of price
revigsion, of coal and gave .mn
increase of from Rs. 3 to € per fon.
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was the necesalty foar appointing
another Committee?

Sardar Swuran Singh: A subsequent
ward by a tribunal which stipulated
wage increase and also other factors
which go into the cost structure: for
ce, cement, steel, mining stores

and equipment.

Shri T. B. Vitial Rao: It has been
the practice of the Government to
increase the price of ¢oal by consult-
ing only three big collieries. May I
know if the Committee which has
since been appointed ~“will take an
overall picture of coal mines in India?

Sardar Swaran Singh: I do not
accept the first part of the suggestion
that Government have been fixing the
price of coal after consulting three
big collieries. Government take into
consideration all relevant factors and
I am sure all relevant factors will
be taken into consideration.

Shri Jhunjhunwala: Arising out of
the answer of the hon. Minister that
the cost cannot be calculated to the
pie, may I know what is the difference
between the actual cost and the esti-
mated cost?

Sardar Swaran Singh: The question
which was put by the hon. Lady
Member was as to why a particular
surn was indicated as the amount
which was required for achieving a
certain result.

Shrimati Tarkeshwari Sinha: My
question was how- it was worked out
without taking the cost of production
into consideration.

Sardar Swaran Singh: I do not
know what would be the reaction if
1 were to say that mathematics is
probably beyond the purview of the
hon. Lady Member.

hrimati Tarkeshwarl Sinha: No,
no.

Savdar Bwaran Singh: 1 was saying
that the hon. Lady Member had put
the question as to why a particulsr
amoudt weaa indicated as the cost of
additforsl production of coal when
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the quantity was fixed All that I
said was that the additional expendi-
ture which is mentioned as the amount
required for achieving that additional
target has been calculated on the basis
of estimates. As things develop, the
prices of various materials go up or
labour tribunals give awards which
the Government have to respect, and
the wage siructure changes, then
obviously those changes will be
reflected in the cost structure, and
certainly the total sum, if there is a
price revision upwards, will change.
There can be a revision downwards
also in which case the total amount
which is mentioned there  will
decrease.

Shrimati Tarkeshwari Sinha: May
1 know whether Government propose
to lay down a policy about coal pro-
duction in the public and private
sectors only after this cost structure

_investigation is completed, or whether

the policy that holds today will hold
the ground?

Sardar Swaran Singh: The policy is
to increase production both in the
public sector and the private sector.
The additional targets have also been
indicated in the Plan and it is Gov-
ernment's intention to stick to those
targets.

India Office Library

+
Shri Radha Raman:
Shri D. C. Sharma:

Will the Minister of Education and
Scientific Research be pleased to state
the progress so far made in arriving
at a settlement with the British Gov-
ernment about the India Office Library
in London?

The Minister of State in the Ministry
of Education and Secienttic Besearch
(Dr. K, L. Shrimalf): There has been
no further development since Ques-
tion No. 415 on the subject was
answered in the Lok Sabha on 26th
November, 1038.

*181.
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Bhr1 D. C. Sharma: May I know if
there has been any further corres-
pondence between the Government
of India and the UK. Government
on the subject, and if so, what is the
nature of that correspondence?

Dr. X. L. Shrimali: The High Com-
missioner of India has recently sent
& further reminder to the Office of the
Commonwealth Secretary to send a
reply to the note which was handed
over to him personally, but so far
we have not received any reply.

Shri Radha Raman: May I know
whether the question of referring this
matter to the International Court of
Justice has been considered by the
Government, and if so, with what
result?

Dr. K. L. Shrimali: That question
does not arise because we are still
hopeful that the U.K. Government
will take a reasonable view of things.

Shri D. C. Sharma: May I know if
the Government of India has been in
touch with the Government of
Pakistan in order to arrive at a joint
policy for the achievement of this
objective?

Dr. K. L., Shrimall; Some discussion
had taken place at a previous stage,
but nothing has happened recently.

Bhri C. K. Bhattacharya: May I
know whether the proposal to have
the library partitioned between India
and Pakistan is still before the
Government of India?

Dr. K. L. Shrimali: The whole ques-
tion is under a negotiation.

Coal Washing Plant at Kargall

*1p2. Shri T. B. Vittal Rao: Will
the Minister of Steel, Mines and Fuel
be pleased to state:

(a) the progress made up-to-date in
regard to the installation of coal
washing plant at Kargali;

(b) whether the machinery and

squipment required for the plant have
sinse besnn received from Japan;
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(c) if not, the steps proposed 10 be
taken to expedite the same; and

(d) when the plant is likely to be
commissioned?

The Minister of Bteel, Minos andt
Fuel (SBardar Swaran Singh): (a) and
(b). The plant and equipment reguir-
ed for the washery has been fabricat-
ed in Japan. One-fourth 6f the plant
and equipment has so0 far been
received at the site, and the remaining
portion is expected to be ml?ed’
within the next few months, in time
for the timely completion of the pro-
ject. 5 per cent of the gtructural work
has been completed at the site.

(c) No delay is anticipated in ~the

receipt of the plant and equipment in
time.

(d) About January 1958.

Shri T. B. Vittal Rao: May I know
whether this time-schedule of its
coming into operation by January,
1958, has been drawn up in consulta-
tion with the management of Bhilai
Steel Plant because the washed coal
from this is to be mainly supplied to
the Bhilai Steel Plant?

Sardar Swaran Singh: There has
been consultation between the two
organisations, and it is known to
the Bhilai organisation that this is the

target for the completion of the
washery.

Shri T. B. Vittal Rao: The likely
capacity of this plant is about 550 tons
per hour. May I know from which
collieries this is to be drawn, whether
it is going to be drawn mainly {from
Bokharo, and if so, what arrange-
ments have been made to step up
production at Bokharo coal flelds?

Bardar Swaran Singh: All that has
been taken into consideration, and I
can assure the hon. Member that the
washery will not lie idle. The develop-
ment programmes of the various
collieries which are to feed this
washery have been so formulated el
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they At in with the date of commis-
sion.

8hri T. B. Vitial Rao: May I know
when the other two-washing plants
are likely to be set up?

Sardar Swaran Singh: That is a
separate question for which I would
require notice. :

American Assistance for Higher
Technological Institute

*193, Shri C. R. Narasimhan: Will
the Minister of Edacation knd Sclenti-
fic Research be pleased to state:

(a) whether any American technical
and financial assistance was offered
for the establishment of Higher
Technological Institute in the country;

(b) if so, at what stage the negotia-
tions are; and

(c) where the Institution is likely
to be located?

The Deputy Minister of Educatlon
and Sclentific Research (Dr. M. M,
Das): No offer of American assistance
has been received for the establish-
ment of a Higher Technological Insti-
tute. However, it is for the Central
Government to consider financing the
project out of the Foreign Aid Funds
available, -

I may add that there are certain
Foreign Aid Funds available for finan-
cing various development projects in
this country. These funds consist of
the funds provided by the US.A. in-
cluding funds under tbHe Surplus Agri-
cultural Commodities Agreement bet-
ween India and the UBS.A. It ig for
the Government of India to finance
any developmental project including a
Higher Technological Institute out of
these funds.

Bhri T. B. Vittal Bao: May [ know
whether the services of the American
experts who have helped us in the
setting up of the higher technglogical
instijute at Kharagpur will be utilised
for the setting up of the other techno-
logical institutes which are going to
be set up in the northern and southern

regions?
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Dr. M. M. Das: The whole gques-
ion is under the consideration of the.
Government of India now.

Revision of Coal Prices

*194. Shri Sadhan Gapta: Will the
Minister of Steel, Mines and Fuel be
pleased to state:

(2) whether Government have
agreed to further raising of prices of.
coal;

(b) if so, the extent of the rise-
agreed to; and

(c) the reasons for agreeing to such-
rise?

The Minister of Steel, Mines znd
Fuael (Sardar Swaran Singh): (a) to.
(c). The question has been under
consideration ever since the pro-
nouncement of the Award of the
Labour Appellate Tribunal on colliery
disputes. In the meantime, the col-
liery owners moved the Sugreme
Court for speclal leave to appeal and
also obtained an ad interim stay
against the operation of the Award.
The decision of the Supreme Gourt is
awaited. Meanwhile a Coal Price-
Revision Committee has been set up.

Shri Sadhan Gupta: May I know
whether any rise in price has been
agreed to, pending the decision of the
Coal Price Revision Committee?

Sardar Swaran Singh: Actually, the
committee which has been constituted
to advise Government on the price
structure is to examine this matter,
and it will be after that examination
that Government will take a decision.

Shri Sadhan Gupta: May I know
whether Government are going to
give effect to the award of the Labour
Appellate Tribunal in their own col-
lieries?

Sardar Swaran Singh: Whatever is
the final decision of the judicial tri-
bunal, whether it be the Labour Ap-
pellate Tribunal or the Suprems
Court, will be the dacision which.
Government will respect.
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Shrl Sadhan Gupta: May I know
-whether Government have appealed
‘to the Supreme Court themselves, and
if not, whether Government are
going to enforce and give effect to the
Labour Appellate Tribunal’'s award?

Bardar Swaran Singh: So far as I
remember, Government have not pre-
ferred an appeal themselves. But
«certain colliery owmers have preferred
an appeal, and an ad interim lay
order has been passed by the Supreme
Court. And Government will not
start implementing even in the public
sector a decision against which an
appeal is pending before the Supreme
-Court. :

Shri C. D. Pande: In view of the
fact that generally the prices in the
Government-owned collieries are
higher than in the privately-owned
collieries, and Government are forced
to raise the price of coal, may I know
whether the margin of profit in the
private sector will not become higher,
and people will not have to pay more
for the same coal?

Sardar Swaran Singh: It is much
too general a gquestion. It is more of
an argumentative character, and it is
not possible to answer it in a summary
wWay. "

The cost structure of coal is a comn-
plicated matter. The coal price and
the cost of production of coal in
various collieries, even in the private
sector, vary from one colliery to an-
other; and certain decisions have
been taken. But I do not accept the
proposition that the price of the coal
produced in the State collieries is in
any way higher than that in other
collieries where comparable conditions
prevail

Janta Insurance Policy

3=
o109, J Shrimatl Tarkeshwar! Sinha:
Bhri Sadhan Gupta:

Will the Minister of Finance be
pleased to state:
(a) whether the Life State Insur-

. ance Corporation of India propose to
introduce Janta Insurance Policy; and
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(b) It s0, the detally of the scheme?

The Deputy Minisier of Finance
(8hrt B. R. Bhagat): (a) Yes, Sir.

(b) The main featurea of the
8Scheme are:

(i) The policy will be for small
amounts varying from Rs. 250
to Rs. 1,000;

(ii) There will be no medical exa-
mination except where the per-
son is- aged over 35; and

(iii) Door to door collection of pre-
miums by authorised agents or
through sale of stamps.

Shrimati Tarkeshwari Sinha: May.
I know the period of maturity of
these policies?

Shri B. R. Bhagat: These policies
will be endowment policies.

Shrimati Tarkeshwari Sinha: I
asked about the duration of the
maturity of policies, There are poli-*
cies which mature in 15 years, 20
years etc. What will be the duration
of these policies?

Mr. Speaker: What is the maximum
and what is the minimum?

Shri B. R. Bhagat: I do not have
those figures.

Bhrimati Tarkeshwari Sinha: In
what way will the Janata insurance
policies benefilt the rural population
of this ecountry? Have Government
formulated any specific scheme about
it?

An Hon. Member: Like Janata Ex-
press!

Bhri B. R. Bhagat: This scheme
envisages that agents will approach
the rural sector. These policies will
be for small amounts and there will
be other facilities too such as no
medical examination, and collection
of premium through stamps and so
on. This is primarily with a view to
reach the village and the low income

groups.

Bhri B. 8. Murthy: May I know
whether Government have calculated
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the cost of collecting premium from
door to door, and whether it is pay-
ing as far as these policies are con-
<cernad?

Shri B. R. Bhagat: It may be that
the cost of collection may be a little
higher, but the objective being laud-
able, namely, making insurance avail-
able to the eommon man, I think it
is worthwhile.

Shri Sadhan Gupta: At present,
the work of field staff who are en-
trusted with procuring insurance
from the people is evaluated in terms
©of the amount of policy they secure.
Hasz any change been now made in
such a principle of evaluation in view
of the introduction of the Janata
policy, because Janata policies would
obviously be difficult to procure and
if evaluation is made in terms of the
amount of money, then obviously....

Mr. Speaker: It need not be rea-
ed out. The hon. Member has
asked a guestion of fact. Is there a
change in the basis of commission
allowed in the case of Janata policies,
as there will be greater trouble taken?

Shri Sadhan Gupta: That is not the
only thing.

Shri B. R. Bhagat: This scheme 13
going to be introduced. The question
of evaluation, either on the basis of
amount or the number of policies,
and other questions will be decided
later.

Shri Ranga: Is it proposed to
utilise the services of the rural post
office staff-—postmen and postmasters
~for this particular work? If so,
will any additional commission be
given to them?

Bhri B. R. Bhagat: We secure these
policies through authorised agents,
and anybody—post office staff or
others—ean be utilised for this,

Shri Radhelal Vyas: May I know
whether there is any provision for al-
lowing some rebate to the policy-
holder of a Janata policy if he volun-
tarily pays premium or offers to get
‘himsslf insured?
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Shri B. R. : There is no
question of rebate,

Shri Heda: Certain of the former
insurance companies had provisios
for collecting premium by withdraw-
ing money automatically from the
accounts of the insured persons in
post offices and banks. Will the
services of post offices and banks that
may be opened in the rural areas be
utilised, so that the premium amount
may be withdrawn automatically
every Yyear?

Shri B. R. Bhagat: There is no such
provision. That can apply only to the
salaried person or to persons having
bank accounts. But in this case, we
propose to give a book of prémium
slips to each person who insures him-
self: the authorised agent will go and
enter in the book the premium the

insured pays.

qAEYTT § ATAEG w7 GEND

*pew o vaAry fag : #a1 (e
aq! &WTAW WAGAT /AT Tg AT WU
gur w47

(F) #I7 WXT ATHT AT /I H
TOEAE d ATw %0 mawe G
o HY

(=) afg gf, a1 Toeqw & 4§
afts =g feadr AT 7 ooy &
YT gasr Far gy fear oy ?

ferwr w7 dAMITAw wawTT IEE N
(=t wo wWo xw) : (%) oA, &

() ITTew owwIrCET ¥ gWT
faaeor o drF wAr qeT 9T wEg
frar s ¥ [wd ol 3,
Ty Wt 3]

oY T fag : ¥a1 o A Wt
WOErT &1 AATAT ATHT HGAT §AH
ferg 3%T faqr saT o

t.tiono!themlnerdwuhhotﬂp
country is the concerned of my senfor



1X¥7 Oral Answers

eclleague who is sitting just in frent
and Fuel

“faxr o’
*{gs. oY qAW qATEY :  AGT
vt et dwrfre T WA ag @
®T sqT ¥GT fF

(®) w7 w2 8w & fv &
famxn@t A T frer i sreriiga
wCeT ouTEeY § ; W

(=) =fx zf, & s atoar
faacur & 7

(oo wa dw(aw ndeT WEET
¥ awa G (o o WMo AwTHY):

(%) =, afr
(er) sov Jerw JdY grar |

w1 WA FWINC . I faeE. W
wxrfera w7 & fgg & g F qra
wr§ wema W & 7

Te wie Wie HweEy ; TEAgET
& aTg O Seats w197 §, fag o fax
oy o1 T &

ot AAW MNEY IO AT
aw sufegt & W9 ‘a0
araw famE-w1g &1 gEeEr W SETEE
Y WA ¥, WL W & wEaew W o5AT
feafa g ?

o W Wio W WA : LA VAT
AT &Y @r & W ag ofve & sl
v | orgt o faem Tt AT oww @
Iw o fawr fear s g 3

qirw wTHN oM
*rge. oft wew Tsiw ;W ST
s gg aem ) e w5 fr

21 MAY 1087

Oral Answers g

(%) wn g sw & fe ¥gugw
& dfrw FToor wY fred) gE¥ wqrr 9%
¥ am & s qx fawr fiear s @
t ;W '

(w) afy gf, @t go% war wre0T
3 .

Niacw: ITwEAT(wne antEar):
(®) mur (&). &faw woor & wigsy
F T & a1 § ol s wf whaa
forr Y faFar sar | S €W wTEE
v frerx fegr sdar gwy g
@ AT @t It ® ey F AT
AT ) -
Some Hon. Members: Let us hear
the answer in English.

Mr. Speaker: The hon. Minister will
kindly read the answer in English
also.

Sardar Mafithia: (a) and (b). No
final decision regarding the future
location of the Military College has
yet been taken. When this matter is
examined, all relevant factors will be
taken into consideration.

) WAy T/ ¢ AT qadART FY
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Sardar Majithla: It is hardly rele-

vant to this because the proposal is
in the best interests of the Army.

oft WY JHA . HITTH T T B
§ wqm § gt ¥w faarea =t
Fomx darx A faa fwar o wr i ?
Sardar Majithia: I could not give

an answer to that question at the
moment because the question is still
being considered; but I can say this
much that for the next quite a tew
years the possibility is that the collega
will still be there.
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ghri B. 8. Murthy: May I Iknow
wrhether the Deputy Mindster is in a
position to take the House into confi-
dence and tell us the reasons for the
consideration of a change from Dehra
Dun?

Sardar Majithia: The whole thing
started a very long time ago, that is,
when the National Defence Academy
at Khadakvasia was being built up
and one of the points in that was that
the whole, that iz, the Joint Services
training and also the flnal training in
the Army should be done there at the
same place. But, later on, it was felt
that that would not be possible
because the Air Force and the Navy
had to get their specialised training
at different places. Thercfore, the
Army also thought that thew would
like to have a separate college not
at that place.

And, besides, there are other
reasons too. The other two services
#elt that the place will be dominated
by the Army if the final course of the
Army was also there becauze of the
overwhelming number of the Army,
the predominance of the Army. All
these things are there. Therefore, the
«question of reconsidering whether we
should change it therc or kcep it at
Dehra Dun has arisen.

sSwwx A sqr ug 99 § fx
wrae wfafas f0 & & 7 = fow oy
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Bcholarships for ECAFE Reglon
Specialists

*200. Shri 8. C. Samanta: Will the
Minister of Education and Scientific
Research be pleased to state:

(a) the number of scholarships that
Have been offered by the Government
of USSR to Indian Government
under the scheme of extending quali-
fleations of the Specialists from
ECAFE Region; and
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(b) the number of Indians who are
enj:?dnz these scholarships at pre-
sent?

The Minister of State In the Minis-
try of Educaflon and Sclentific Re-
search (Dr. K. L. Shrimall): (a) 65
for a period of five years, subject to
a maximum of 11 per year.

(b) None so far.

Shri 8. C. Samanta: May I know
how many such scholarships were
awarded by the USSR in the Bangkok
Conference—I mean to the Middle
East areas—and what is the propor-
tion that has been allotted to India?

Dr, K. L. Shrimali: I have already
said that the total number of scholar-
ships awarded is 200 out of which 55
have been awarded to India.

Shri S, C. Bamanta: May I know
the technical subjects in which such
training will be given?

Dr. K. L. Shrimall: We have decid-
ed to send scholars for postgraduate
study and research in all science sub-
jects at the university level, such as,
Physics, mathematics and so on and
also technical subjects like town and
city electrical transport snd so on,
It is a long list and if the hon. Mem-
ber is interested, I will place the
whole list on the Table of the House.

Shri H. C. Mathur: Why this offer
has not been availed of?

Dr, K, L. Shrimall: The scheme is
being finalised.

Bhri Vasudevan Nair: No Indian is
enjoying that scholarship now. Has
anybody applied for it?

Dr. K. L. Shrimall; The scholarship
scheme haz not yet been finalised. It
is being examined and as soon as the
scheme is finalised, it would be ad-
vertised and applications would be
invited.

Shri Vasndevan Nalr: When will
it be finalised?

Dr. K. L.°Shrimali: I could not give
the exact date but it will be finalised
very shortly.
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Shri 8. C, Samanta: What will be
the procedure for selecting students—
region-wise or any other method?

Dr. K L. Shrimali: The normal
procedure is that we advertise. Ap-
plications are invited. Selection com-
mittees are appointed which scrutinise
applications and make final selection.

Reform in Examination System

+
201 Shri Bibhutli Mishra:
**7_Sbri S. C. Samanta:
Will the Minister of Eduncation and
Belentific Research be pleased to state:

(a) whether it is a fact that Gov-
ernment contemplate introduction of
any radical reform in the system of
examination; and

(b) if so, the shape of reform and
the period within which it will be
implemented?

The Minister of State In the Minis-
try of Education and Scientific Re-
search (Dr. K. L. Shrimall): (a)
Government of India are planning to
introduce a number of reforms to
improve the system of examinations.

(b) They aim at the introduction of
internal assessment, of cumulative
cards, of objective tests and changing
the type of conventional gquestions.
It is not possible to indicate the period
as it will depend on the response of
the State Governmenjis concerned and
4heir speed of implementation.

Y fyfm (ot © w1 & 9T AFAT
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Shri B. 8. Murthy: May 1 know
whether the Government is contem-
plating to allow the students the use
of text books in writing examinations
as is the practice in America?
Dr. K. L, Shrimal} T wm not aware
of that proposal.
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Dr. K. L. Shrimali: If they are
interested, I will place these recom-
mendations in the library.

Shri 8. C. Samanta: May I know
whether on the 5th of April, 1057, a
conference of the Chairmen and
Secretaries of the Secondary Board of
Education was held and if so, whether
some university representatives also
attended  the conference? What.
decision was taken about the role of
examination in that conference?

Dr. K. L. Shrimali: The hon Mem-
ber is going beyond the scope of this
question. A conference was held, I
am not sure whether a representative
of the universities was there and 1
shall have to ask for notice.

Dr. K. B. Menon: May I kyo
whether the Government sought the
advice of a foreign expert and if so-
what was the advice given?

Dr K. L. Shrimall: We invited a
foreign expert and he made some
suggestion with regard to reforms in
examinations. The main recom-
mendation which he made was that
while we bring in reforms in exami-
nations, we should take into account
the objectives which we have in
teaching and instruction.

Shri B. 8. Murthy: All along we
were not knowing the objective of our
examinations is it?

Shri Venkatasubbaiah: May I know
whether in many centrea examinations
were held under police guard because
of the dislike of the students to be
watched by the professors and others
and may I also know whether any
reforms had been suggested to over-
haul the examination system itself?

Dr. K L. Shrimali: T have already
said that attempts are being made to
overhaul the examination system. In
one place, it came to my notice that
the police was guarding the examina-
tion halls. I had a talk wilth the
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Minister of Btate im the Ministry of
Home Affairs and he said that he was
looking into the gquestion.

Shri 8. O. Samanta: I wanted to

know whether any recommendation
was made by the Conference; the hon.

Minister has not answered that point.
Dr. K, L, Bhrimali: Yes, Sir re-
commendations have been made.

Shri Mahendra Pratap: May [ know
whether the Government have al-

Mr. Speaker: Order, order. We will
go to the next question.

Steel Be-rolling Mills

*202. Bhri Warlor: Will the Minis-
ter of Steel, Mines and Fuel be pleas-
ed to state whether Government pro-
pose to establish the Steel Rerolling
Mills contemplated under the Second
Five Year Plan?

The Minister of Steel, Mines and -

s Figel (Sardar Swaran Singhd: Under
the Second Five Year Plan, there is
no proposal to establish any new re-
rolling mill in the public sector.
When the three new integrated steel
plants are built and the expansion of
the two steel plants in the private
sector is completed, the re-rolling in-
dustry will be able to get more ton-
nage of billets. The question as to
whether new re-rolling Mills should
be established will be considered in
the light of the circumstances then
-prevailing.

Shri Tangamani: May I know if
there is at least a proposal to help the
expansion of the steel re-rolling mills
already existing; for example, the
steel re-rolling mill in Nagapattinam
in Madras State?

Bardar Swaran SBingh: I cannot
answer with regard to a particular re-
rolling mill but, according to the

ormation in possession of the Gov-

ment, the capacity at the moment
is lying idle and the intention will be,
except in certain exceptional cases, to
utilise that capacity before starting
new mills or even permjtting the
expansion of the existing re-rolling
mills,
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Shrimati Tarkeshwari Sinha: May. I
know how many State Governments
have so far sent proposals to start re-
rolling millein the private sector in.
their respective States, and how many
proposals have been sanctioned by the.
Government of India?

Sardar Swaran Singh: Actually, Sir,.
almost all the State Governments, if’
my memory helps me, have .been
pressing the claims of privale appli-
cants for establishing re-rolling mills.
But, the difficulty arises with regard
to the availability of the material
which is utilised by these re-rolling
mills. A Committee had been consti-
tuted in this connection which has
submitted a report, and the entire
matter is under examination.
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Shri Ramanathan Chettlar: Sir, may"
I put one question?
Mr Speaker: No more questions, we-
we will go to the next guestion.
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An Hon, Member: It may be read in
English also.

Mr. Bpeaker: Yes.

Sharimati Alva: (a) No.
(b) Does not arise,

o o Vag am¢ . w7 ATwT w1
BF i &, A ¢ fw oo wig &
AT " AT ATT 7 oqFAd h

w5 & 7

Bhrimati Alva: There may be
scarcity of foodgrains and the prices
might have gone high, but there is no
starvation.

Controller of Coal Accounts

*264. Shrimati Ila Palchoudhury:
Will the Minister of Finance be pleas-
-ed to state:

(a) whether it is a fact thal the
office of the Controller of Coal
Accounts at Calcutta has been closed
from 1st May, 1957; and

(b) if so the reasons therefor?

The Deputy Minister of Finance
(Shri B. R. Bhagat): (a) and (b).
Yes, Sir. The accounting work of
the Collieries, hitherto done by the
“Controller ot Coal Accounts, has been
taken over from the 1st May, 1957 by
the National Coal Development Cor-
poration (Private) Limited.

Shrimati Ila Palchoudhari: In view
-of the fact that out of the 250 em-
ployees whose services have been
transferred to the National Coal
Development Corporation (Private)
"Limited in Ranchi, 200 who were ap-
pointed before 1st of May have the
~option of returning to the parent body
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whereas the rest have not, may I
know what is the Government's policy
about the rest?

Shri B. B. Bhagat: About 52 per-
sons whg were appointed on and
after 2nd May, 1655 had been warned
at the time of appointment that their
services were liable to be transferred
to any organisation which might take
over the management of the Govern-
ment collieries and, therefore, they
do not have that option.

Shrimati Ila Palchoudhuri: May I
know whether when . this sort of
option is not there, it has been result-
ing in a lot of discontentment among
those people, and may I know what
the Government propose to @&o about
this?

Shri B, R. Bhagat: They have been
absarbed in various Accounts and
Audit Offices. So, there is no cause
for any discontentment or anytlfing
of that sort.

Grant of Compensatory Allowance

+

f Shri Hem Barua:
*205. " Shri Achal Singh:

Will the Minister of Finance be
pleascd to state whether Government
have ded "2d to grant Assam Com-
pensatory Allowances to the Central
Government employees throughout
Assam?

The Deputy Minister of Finance
(Shri B. R. Bhagat): No, Sir. The
matter is under examination.

Shri Hem Barua: May I know why
the special allowances which were
paid at 25 per cent of the salary, sub-
ject to a minimum of 30 per cent, to
the post and telegraph workers of
Dibrugarh, Manipur, etc, in Assam
and in those hilly areas, up to 1947,
were withdrawn? What are the
reasons for the withdrawal? May I
know whether the Gowvernment have
taken the realities into account,
namely, that the food prices in those
areas are very high?
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Shri B, K. Bhagat: I could not
follow the first part of the question.
Which was withdrawn?

Shri Hem Barus: Up to 1947, the
P & T workers enjoyed the special
compensatory allowance at a rate of
28 per cent of the salary with & mini-
mum of Rs. 30 per mensem, and that
was withdrawn after 1847. What
were the considerations that led to
the withdrawal of this special com-
pensatory allowance? Only if you
ignore the realities that the prices in
those areas are high, you can with-
draw those allowances.

Shri B. R. Bhagat: That particular -

allowance was given in view of the
risk faced by the employees owing
to the war conditions. The Pay Com-
mission which was appeinted later
went into the matter and recommend-
ed the withdrawal, and said that they
did not think that a revival could be
justﬂed on any rational consideration.
In deference to the recommendations
of the Pay Commission, the allowance
was withdrawn.

Shri Hem Barua: May I know if
the Government are aware that the
Pay Commission took the 1939 price-
level as the basis for their assumption
and their subsequent consideration,
and they thought that the prices
would stabilise at 160 to 1707 But the
prices have more or less stabilised at
400, and even now the prices are high
in Assam, and they are uniformly
high. What are the reasons for the
withdrawal of the allowance?

Bhri B. R. Bhagat: Nowhere have
the allowances and pay-scales of the
Central Government employees been
conaidered on purely local conditions.
Even the Pay Commission suggested
that no local conditions could be the
basis of compensatory allowance.
Therefore, the question of giving
special allowances in a particular area
does not arise. But the 'matter |is
under consideratien. The National
Federation of Posts and Telegraph
workers are taking up the matter
with the Communications Ministry
and at present, the matter is under
discussion between them.
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8hri Hem Barus: May I know if
the Minister is aware of the fact that
it was this Government that granted
the compensatory allowances to the
workert in Assam on the considera-
tion of the fact that there are hills
and forests in those areas and com-
modities and things are not easily
available?

Shri B. R. Bhagat: As I said, the
whole matter is under consideration.
The National Federation of Posts and
Telegraphs employees are having dis-
cussion with the Communications
Minister. We would be able to come
to a decision after the discussions
are over.

Shri T. B. Vittal Rao: May I know
if the Experts Committee consisting
of officials went to Assam to make
on-the-spot  investigations into the
living conditions there, and whether
they did not recommend an enhanced
rate of allowance for these Central
Government employees in those areas
in Assam? May I also konw why the
Government are delaying the publi-
cation of that report?

Shri B. R. Bhagat: The expert
committee went into thiz gquestion as
far back as 1955 and made certain
recommendations about some increase
in the compensatory allowances for
five hill districts of Assam where
conditions were very difficult; and,
the Government have implemented
that recommendation.

Shri Hem Barua: Is the Govern-
ment well aware of the fact that
while grnnting incr d comp tory
allowances to five hill districts of

wedge into the workers by dividing
the workers into two groups, one
group of privileged few and the other
group of unprivileged many?

Mr. Speaker: The question Hour
is over.
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WRITTEN ANSWERS TO
QUESTIONS

War Buorplus Depots

*1985. Shrl 8. V. Ramaswamy: Will
the Minister of Def be pl d to
state;

(a) how many war surplus depots
like Dehu Road are there in India;

(b) the reasons for delay in their
disposal;

(c) the steps taken or considered to
expedite the disposal of serviceable
stores; and

(d) the annual cost of maintaining
these depots?

The Deputy Minister of Defence
(Sardar Majithia): (a) There are
no surplus depots as such either at
Dehu Road or at any other place in
India.

(b) Does not arise in view of (a)
above.

{(e) A system of annual provision
reviews, based on the calculation of
overall liabilities and balancing them
with all-India uncommitted stocks
held in depots, including those on
order, is in existence. Any deficien-
cles or surpluses are determined in
consultation with the competent
authorities, The surpluses revealed
are declared to the agencies responsi-
ble for the disposal of these stores.
In order to ensure speedy disposal of
surpluses, a liason Officer has been
appointed, who maintains very close
liaison between the depots and those
agencies. A certain amount of sur-
plus stores are, however, always held,
as declaration of surpluses and their
actual disposal are continuous pro-
cesses.

(d) Does mnot arise in view of (a)
above.

Central Evaluation Organization

*208. Shri Sapakar: Will the Minis-
ter of Home Affalrs be pleased to
refer to the reply given to Starred
Question No. 247 on the 21st Novem-
wer, 1958 and state:
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(a) whether a Central Kvaluation
Organisation for assessing work done
tor Scheduled Tribes and other Back-
ward Classes has since been set up;
and

{(b) the progress of work, if any,
done so far by the organisation?

The Minister of State In the
Ministry of Home Affairs (Shri
Datar): (a) and (b). One post of
Officer on Special Duty and 9 posts
of Assistant Commissioner for the
Scheduled Castes and the Scheduled
Tribes have since been created, in
addition to the existing 7 posts of
Regional Assistant Commissioner,
which will now be designated as those
of Assistant Commissioner., ~This
entire establishment, with the excep-
tion of the Officer on Special Duty
who will function in the Ministry of
Home Affairs, will be under the Com-
missioner for the Scheduled ng:tes
and the Scheduled Tribes. Selec? 'fa
for appointment have been made for
the post of Officer on Special Duty
and 7 out of the 9 posts of Assistant
Commissioner for the Scheduled
Castes and the Scheduled Tribes. The
Officer on Special Duty and one Assis-
tant Commissioner have joined al-
ready. It is expected that the remain-
ing -6 Assistant Commissioners also
will be at their posts shortly after
they have been released by the res-
pective State Governments under
whom they are serving at present,

Soldiers’ Homes in Rajasthan

*208. Shri Earnl Singhji: Will the
Minister of Defence be pleased state:

(a) whether there is any proposal
to augment the number of Boldiers'
Homes in Rajasthan and start one
such Home in the Bikaner Division;
and

(b) it so, when the proposal ls\:
likely to materialise?

The Deputy Minister of Defence
(Sardar Majithia): (a) The Adminis-
trative Committee of Rajasthan Post
War Reconstruction Fund has alreedy
approved the proposal to aupment
the number of Soldiers’ Home in ihe
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State. It has not, however, received
any sugestion to start any Soldiers’
Home in Bikaner division as one such
fHome iz already in existence at
Bikaner proper.

(b) The proposal is likely to be im-
plamented within six months,

Geological SBurvey of Kerala

*209 Bhri V. P. Nayar:
N 8hri Kodiyan:

Will the Minister of Education and
Sclentific Research be pleased to
state:

(a) whether Government have taken
any steps for a Geological Survey of
Kerala State; and

(b) if so, the areas surveyed there
80 far during the second plan period?

+

The Minister of State in the Minis-
try of Education and Scientific Re-
search (Dr. K. L. Shrimali): (a) Yes,
Sir,

(b) A statement giving the parti-
oulars of investigations carried out by
the Geological Survey of India during
the first year of the second plan
period is laid on the Table of Lok
Sabha (See Appendix II, annexure
No. 4).

Scheduled Castes and Scheduled
Tribes

e219. Shri Siddiah: Will the Minis-
ter of Home Affairs be pleased to
state the amount spent during 1955-
88 and 1958-57 on ameliorating the
conditions, of the Scheduled Castes,
Scheduled Tribes and other Backward
Classes?

The Deputy Minister of Home
Affairs (Shrimati Alvs): During 1955-
868 approximately & sum of Rs. 552:55
lakhs was spent out of the grants-in-
aid sanctioned by the Government of
India. The figures of actual expendi-
ture for 1956-57 are not yet knowmn.
However, the Central Government
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New Oil Company in Assam

Shri Shree Narayan Das:
Shri Raghunath Singh:
212 Shri Sadhan Gupta:
‘4 Shri Biswanath Roy:
Shri Warrlor:
Shrimati Tarkeshwari Sinha:

‘Will the Minister of Steel, Mines and
Fuel by pleased to state whether
negotiations with the Assam Oil
Company for setting up of a Rupee
0Oil Company have since been
finalised?

The Minister of Steel, Mines and
Fuel (Sardar Swarn Singh): No, Bir.

Immigration of Pakistani Nationals

*213. Shri Radha Raman: Will the
Minister of Home Affairs be pleased
to state:

(a) whether it is a fact that inoreas-
ing number of Pakistani nationals are
entering Indian borders and surren-
dering their Pakistani passports in
order to acquire Indian citizenship;

(b} if so, the actual number of such
persons who entered Indian border in
the past few months, separately from
East and West Pakistan; and

(c) how many of them have been
Biven Indian citizenship and what is
the number of pending cases?

The Minister in the Miniastry of
Home Affairs (Shri Datar): (a) to
(c). The information is being collect-
ed and will be laid on the Table of
Lok Sabha as soon as it is received.

Survey of Blind Population

*214. Shri D. C. Sharma: Will the
Minister of Education and Scientifie
Research be pleased to refer to the
reply given to Starred Question
No. 424 on the 26th November, 1958
and state:

(a) the progress since. made with
regard to the proposed sample survey
of the blind population in the country;
and

(b) the details thereof?
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The Deputy Minister of Eduoation
and Scientific Research (Dr. M. M.
Das): (a) The Survey has begun in
Delhi and Bombay.

(b) Details will be available after
reports of the survey in the two cities
are received.

Insurance Medical Examiners

Shri Sadhan Gupta:
"'“"{mnrl Awasthl:

Will the Minister of Finance be
pleased to state:

(a) whether the Life Insurance
Corporation of India has struck off a
number of Insurance medical exami-
ners from the approved list of such
examiners;

(b) if so, the number of such exami-
ners struck off from and the number
still remaining on the approved Llist
(i) throughout the country, and (ii)
in Calcutts; and

(¢) the reasons for striking off such
examiners from the approved list?

The Depunty Minister of Finance
(Shrl B. R. Bhagat): (a) to (c). A
statément is laid on the Table of Lok
Sabha. [See Appendix II, annexure
No. 5.1

High Court Judges

*“216. Shri H. C. Mathur: Will the
Minister of Home Affairs be pleased
to state:

(a) whether Union Government
have considered the recommendation
made by the States Re-recommen-
dation Commission that at least one
third of the number of judges in the
High Court of a State should consist
of persons who are recruited from
outside the State:

(b) whether views of the Chief
Justice of India and State Govern-
ments were ascertained in the matter;
and =

(e) the existing composition of
Judges in different High Courta?
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The Minister of Home Affairs
(Pandit G. B. Pant): (a) The Gow-
ernment of Indis’s decision on the
recommendation of the States Re-
organisation Commission on the sub-
ject was embodied in the Memorandum
on the subject of Safeguards for
Linguistic Minorities, which was laid
before and approved by Parliament.
The relevant portion of this Memo-
randum reads as follows:—

“The Commission’s recommen-
dations are being brought to the
notice of the Chief Justice of
India. There may be difficulties
in some casés in implementing
these recommendations, but it is
intended that, to the extent possi-
ble, they should be borne in nrnd
in making future appointments.”

(b)Y The Recommendations of the
Commission including the one relating
to the recruitment of Judges to the
High Courts were discussed at the
Conference of the Chief Ministers of
States held in October, 1855. The
Chief Justice of India, however, has
not been formally consulted.

(¢) A statement showing the com-
position of each High Court is laid on
the Table of Lok Sabha. [See Ap-
pendix II, annexure No. 8.]
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Baliot Papers

*218. Shrl S. C. Samanta: Will the
Minister of Law be pleased to state:

(a) whether old stock of ballot
papers was used in the last General
Elections;

(b) if so, in which State;

(c) whether there is any surplus
stock of new ballot papers used; and

(d) whether there is any proposal
to change the design of ballot papers
in the pear future?

The Minister of Law (Shri A. E.
Sen): (a) No, Sir.

#b) The question does not arise.

(c) Yes, Sir. There is a small stock
left with the State Governments.

(d) No, Sir.
Mineral Survey in Orissa

*219. Shri Supakar: Will the Mirmis-
ter of Education and Sclentific Re-
search be pleased to state:

(a) whether geological survey and
investigation of mineral resources are
being carried on in the State of Orissa;

(b) the areas where such survey is
being carried on; and

(c) the total estimated amount to be
spent by Government on this head
during the Second Five Year Plan?

The Minister of State in the Minia-
try of Education and Scientific Re-
mnh (Dr. K, L. Shrimali): (a) Yes,

(b) A copy of the programme of
work proposed to be carried out by
the Geological Survey of India in the
Btate of Orissa during 1086-57 is avail-
able in the Library of the House.
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Infomation regarding the investiga-
tions which were actually undertaken
is likely to become available by about
September, 1957 when the reports of
the Geologists are ready. The infor-
mation will be published in due course
in the annual records of the Geologi-
cal Survey of India.

(e) No separate financial provision
is made for carrying out geoclogical
surveys and investigation of mineral
resources in individual States. The
expenditure incurred is met from the
sanctioned grant of the Department as
a whole.

Silver Refinery

*220. Shri T. B. Vittal Rao: Will the
Miniter of Finance be pleased to refer
to the reply given to Starred Question
No. 89 on the 16th November, 1956
and state:

(a) whether the erection of the
plant for Silver Refinery has since
been completed;

(b) if not, the reasons for the delay;
and

(c) when the plant is expected to be
commissioned?

The Deputy Minister of Finance
(Shri B. R. Bhagat): (a) and (b).
The erection of the plant is in pro-
gress and is proceeding approximately
to schedule.

(¢) The plant is expected to be
commissioned about the end of this
year.

Wheat Loan Interest Fund

*221. Shri Jhulan Sinha: Will the
Minister of Education and Scientific
Research be pleased to state the total
amount spent out of the Wheat Loan
Interset Fund over the apread of
higher education in the country during
the last two flnancial years?

The Deputy Minister of Education
and Sclentific Research (Dr. M. M.
Das): Under Bection 7 of the United
States Public Law 48, 82nd Congress
(1st Session), only the U.S. Depart-
ment of State is authorized to spend
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the amount available under the Pro-
gramme. Statements of the expendi-
ture have not yet been received from
the United States Government.

Library Mgvement in Bihar

*222. Shri Bibhuti Mishra: Will the
Minister of Education and Scientifie
Research be pleased to state:

(a) the amount of grant given fo
Bihar Government for encouraging
Library Movement in the State during
1956-57; and

(b) the number of libraries opened
there during the same period?

The Deputy Minister of Education
and Scientific Research (Dr. M. M.
Das): (a) Rs. 1,38,600/-.

(b) No new library has been open-
ed.

Mica Mining in Punaloor (Kerala)

293 J Shri V. P. Nayar:
"\ Shri Kodiyan:

Will the Minister of Steel, Mines
and Fuel be pleased to state:

(a) whether there was mica mining
around Punaloor in Kerala State some
time ago;

(b) if so, whether Government have
information regarding the annual out-
put of the mines; and

(¢) what is the variety of Mica
available in that region and of what
quality?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) and
(b). Yes, Sir. .

(c) Phlogopite or amber (magne-
sium) mica. The sizes and quality
are reported to be excellent.

Surplus Skilled Labour in Ordnance
Factories '

*224. Shri S. V. Ramaswamy: Will
the Minister of Defence be pleased to
state:
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(a) what is the extent of surplus
skilled labour in the ordanance fac-
tories at present;

(b) what steps are being taken to
absorb them in gainful employment
in other Departments; and H

(¢) what steps are being taken to
keep a track of them so that their
skill may be available for Defence
production in case of an emergency?

The Deputy Minister of Defence
(Sardar Majithia): (a) No skilled
labour surplus to the requirements of
the Ordnance Factories Organisation
exists at present.

(b) and (c¢). Do not arise.

Election Offences

" Shri Shree Narayan Das:
*225.7 Shri 8. C. Samanta:
( Shri Bibhuti Mishra: o~

Will the Minister of Law be pleased
to state:

(a) the total number of persons
arrested and prosecuted for breaking
election laws .during the  Second
General Elections throughout the
country; and

(b) whether figures of important
categories of offences are available?

The Minister of Law (Shri A, K,
Sen): (a) and (b). The information
asked for is not yet available. The
Election Commission has been asked to
furnish a statement after collecting
details .from the State Government
but this will obviously take some
time.

Migration from Azad Kashmir

*226. Shri D. C. Sharma: Will the
Minister of Home Affairs be pleased
to state the number of persons who
entered the Jammu and Kashmir State
during 1956-57 from the so-called
Azad Kashmir?
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The Minister ¢ Z'ate in the Minis-
try of Home Affairs (Shri Datar):
1349 persons during 1856; 109 persons
upto the end of March 1957.

Zonal Councils

sooy J Shri Radha Raman:
"\ Shri D, C. Sharma:

Will the Minister of Home Affairs
be pleased to state:

(a) how many Zonal Councils estab-
lished in India under reorganisation
of States have held their first meeting;

(b) the duration of such meetings
and nature of business which was
transacted in them; and

(c) period after which they are.
expected to meet again?

The Minister of Home  Affairs
(Pandit G. B. Pant): (a) and (b).
Phe Zonal Councils of the Northern,
Eastern and Central Zones held their
first meetings on 23-4-57, 30-4-57 and
1-5-57 respectively. The Councils dis-
cussed procedural and other matters
of common interest to the States con-
cerned.

(¢) The Councils will meet as fre-
quently as may be necessary for the
disposal of business.

Degrees of Indian Universities

*228, Shri Jhulan Sinha: Will the
Minister of Education and Scientific
Research be pleased to state:

(a) the names of the countries
where the degrees of Indian Universi-
ties have not been recognised; and

(b) the reaction of the Government
of India in respect of the degrees of
» the Universities of such countries?

The Deputy Minister of Educatisn
and Scientific Research (Dr. M. M.
Das): (a) and (b). A statement is
laid on the Table of Lok Sabha. [See
Appendix II, annexure No. 7].
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Principals of Higher Secondary
Schools in Delhi

91. Shri Vajpayee: Will the Minister
of Education and Scientific Research
be pleased to refer to the reply given
to Unstarred Question No. 1012 on the
17th December, 1956 and state:

(a) the number of cases in which
exemptions have been granted to un-
gualified Principals and the mnumber
of cases where exemptions have been
refused;

(b) the number of cases where the
ungualified incumbents are still offi-
ciating though exemptions have been
refused and for how long they have
been officiating;

(c) whether there are any cases
where unqualified Princlpals have
contiuned to officiate in persistent de-
finance of the orders of the Director
of Education and the Chairman of the

Board of Higher Secondary Educa-
tion; and

(d) if so, steps taken to deal with
them?® °

The Deputy Minister of Education
and Scientific Research (Dr. M. M.
Dasi: (23 ) and 1 respectively.
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(b) One; and his case is under re-
congideration by the Board of Higher
Secondery Education, Delhi. He has
officiated once from 9th October 19854
to 8th Janumsry 18556 and has not been
officiating since 14th May 1985 after
the retirement of his predecessor.

(c) No, Sir.
(d) Does not arise.

Teachers of Higher Secondary
Schools in Delhi

92. Bhri Vajpayee: Will the Minister
of Education and Scientific Research
be pleased to refer to the replies
given to Unstarred Question No. 1011
on the 17th December, 1856 and
Starred Question No. 237 on the 8th
February, 1849 and state:

(a) the’scnles of pay prescribed for
teachers of Higher Secondary Schools
in Delhi working as:

(i) teachers of lower mathematics
teaching up to XI class,

(ii) teachers of mathematics teach-
ing up to X class,

(iii) teachers of English teaching
up to X class;

(b) the criterion for determining
inter-ge seniority among teachers of
the same school, drawing the same
scale of pay but working on different
posts viz. teachers of English, teachers
of lower mathematics, teachers of
physical science, and language tea-
chers (other than of English);

(¢) whether promotion from (m'é'y
120-300) to a higher grade (200-400)
is made on the basis of seniority
(length of service in the lower grade)
from among teachers who hold M.A.
degrees in the same subject in which
the post in the higher grade has fallen
vacant; and

(d) if not what other factors are
taken into consideration?

The Deputy Minister of Education
and Sclentiic Research (Dr. M. M.
Daa): (a) (1) Rs. 200-400.

(li) Rs. 120-300.

(i) Rs. 120-300.
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(b) The Inter-se. Seniority of tem-
chers drawing the same soales of pay
working in Higher Secondary Schools
is determined mnot in respect of a
particular school, but is determined
within that particular category on the
basis of length of service in that parti-
cular grade or equivalent grade (equi-
valent grade means a rate of pay
more than the minimum of that
grade). It is determined on the basis

of a joint cadre for the whole depart-
ment.

(¢) Promotions from a lower grade
to a higher grade are always made on
the basis of seniority-cum-merit. In
the case of promotion of teachers
working in the scale of Rs, 120-300 to
the scale of Rs. 200-400, a joint senio-
rity of all the M. A. B. T. teachers In
the scale of Rs. 120-300 for all sub-
jects is considered and not in respect
of each subject separately.

(d) In addition to seniority, merit,
experience and satisfactory record of .
service are also taken into considera-
tion.

Geological Survey of Blkaner Division

93. Shri Karnl Singhji: Will the
Minister of Steel, Mines and Fuel be
pleased to state:

(a) whether any geological survey
of Bikaner Division in Rajasthan has
been made with a view to discovering
the possibilities of extracting petro-
leum;

'(b).l if so, with what results; and

(c) if not, the time by which it is
proposed to undertake the same?

The Minisier of BSteel, Mines and
Fuel (Sardar Swarn Singh): (a) An
aeromagnetic survey has been carried
out in Rajasthan extending over an
area of about 20,000 sq. miles. Bikaner
area was also included in the portion

so surveyed.

(b) and (c). The results of this sur-
vey has just been received and are
being studied. If the results show
that further investigations are neces-
sary, arrangements will be made
accordingly.
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Delivery of Boeks (Fublic Libraries)
Aect

94. Shri Shree Narayan Das: Will
the Minister of Education and Sclen-
tific Research be pleased to state:

(a) the totel number of books and
newspapers which the libraries that
are entitled to receive publications
from the publishers under the De-
livery of Books (Public Libraries)
Act 1954, have, so far received since
the said Act came into force; and

(b) whether any, and if so, how
many, publishers have failed to com-
ply with the requirements of the Act,
and, have been brought to book?

The Deputy Minister of Education
and Scientfic Research (Dr. M. M.
Das): (a) A statement is laid on the
Table of Lok Sabha. [See Appendix
11, annexure No. 8]

(b) The Govermment of India have
not so far received any specific com-
pldint from the three Public Libraries
regarding non-compliance of the pro-
visions of the Act by any publisher.

Capital Issues

95. Shri Shree Narayan Das: Will
the Minister of Finance be pleased to
state:

(a) the total number of applica-
tions received for capital issues and
their total amount during 1858-57;

(b) the number of applications
sanctioned and the amount involved;
and

(e) the number of applications re-
jected and the number still pending
consideration?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) to (c). During
the period 1-4-1956 to 31-3-1957, 544
applications for consent to the issue

capital for a total amount of

. 388.7 crores were received. Out
of these, upto the 15th May, 1857,
consent was given to 248 applications
for a total amount of Rs. 181.8 crores
snd 91 applications for a total of
Ra. 111 crores were refused consent.
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18 applications for Rs, 3.6 crores were
withdrawn and 188 applications for
Rs. 80.2 crores are pending.

In addition, 106 applications wera
received during this period for exten-
sion of time of consents previously
granted or for postponement of the
date of redemption of securities al-
ready issued. Of these 98 have been

disposed of, and 8 are pending conal-
deration.

Committee on Customs Procedure and
Organisation

96. Shri D. C. Sharma: Will the
Minister of Finance be pleased to
state:

(a) whether any interim report has
been submitted by the Committee on
Customs Procedure and Organisation;
and

(b) if so, its main recommenda-
tions?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) No, Sir.

(b) Does not arise.
Police Manual

87. Shri D. C. Sharma: Will the
Minister of Home Affairs be pleased
to refer to the reply given to Un-
starred Question No. 43 on the 286th
March, 1957 and state:

(a) whether the Police Manual is
being revised in so far as it deals with
the question of handling of crowds by
the police; and

(b) it not, the reasons therefor?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
and (b). The Manual has not been
revised but the question of handling
crowds by the Police has been and is
receiving attention.

Senlority of Class I Officers

98, Shri Radhs Raman: Will ths
Minister of Home Affairs be pleased
to state:

(a) whether Class I Officers recruit-
ed through the service commission or
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otherwise on temporary -basis during
1842-45 and confirmed against post-
1945 vacancies have been given seni-
ority en-bloc over Officers recruited
during the period 1st January 1948 to
st January 1952 on permanent basis;
and

(b) the number of temporary
officers recruited during 1942-45 and
allotted against Post-1945 vacancies
vis-a-vis the number of officers re-
cruited on permanent basis during
post-1945 years, year by vear from
1048 to 19527

The Minister of Home Affairs
(Pandit G. B. Pant): (a) Yes. A copy
of Office Memorandum No. 32/49-CS
({C), dated 20th September, 1052 issued
in this regard is placed on the Table
of Lok Sabha. [See Appendix II,
annexure No. 9).

(b) The required information is
being collected and will be laid on the
Table of Lok Sabha.

Union Government Loans

{ Shri H. C. Mathur:
L Shri Bibhut! Mishra:

Will the Minister of Finance be
pleased to lay a statement on the
Table showing:

99.

(a) the details of loans given and
judged as bad debts by the Central
Government during the last two years;

{b) the amounts which have been
written off; and

(e) the number of such cases aAnd
amounts involved in each case which
is under consideration as a bad debt?

The Minister of Finance (Shri T. T.
Krishnamacharl): (a) and (b). Infor-
mation asked for is not readily
available. 1t can be collected only by
reference to the numerous sanctioning
authorities which would involve a

roportionate amount of time and
mun However, loans found to be
irrecoverable have to be written off
by debit to the revenue grants and
such writes~off are shown under
distinct sub-heads in the Appropria-

2 MAY 1987

Writteh Annoers 1146

Accounts presented to Parlisment im
the ordinary course. .

{c) It iz not possible for the Gov-
ernment to disclose information about
the cases under consideration om
which final decisions have yet to be'
taken.
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Indo-Japanese Steel Contracts

101. Shri D, C. Sharma: Will the
Minister of Steel, Mines and Fuel be
pleased to state:

(a) whether any long term con-
tracts have been concluded with any
Japanese firms for import of steel;
and

(b) if so, the details thereof?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) No
long term contract has been conclud-
ed with any Japanese firms by Gov-
ernment for import of steel.

(b) Does not arise.
Death of Dr, Haralu

102. Shri D. C. Sharma: Wil the
Minister of Defence be pleased to
state:

(a) the number of Military Persofi-
nel tried by a General Court Martial
in connection with the death of Dr.
Haralu at Kohima in May, 1988;

(b) the nature and term of punish-
ment meted out to those found guilty;
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{c) whether amy compensation was

paid to the family of the la
Sarshn; and e fate Dr,

(d) if so, the amount thereof?

The Deputy Minister of Defence
(Bardar Majithia): (a) Three.

{b) Five years' rigorous imprison-
ment and dismissal from service in
a@ch case,

(c) and (d). No claim for compen-
sation has been received.

English in Universities

103. 8bri D. C. Sharma: Will the
Minister of Edvcation and Scientific
Research be pleased to refer to the
reply given to Starred Question

No. 1422 on the 20th December, 1850
and state:

(a) whether the Committee appoint-
ed to recommend ways and means of
securing an adequate proficiency in
Egglish at the University stage has
since submitted its report; and

(b) if =0, the nature of the report?

The Deputy Minister of Education
and Scientific Research (Dr. M. M,
Das): (&) No, Sir.

(b) Does not arise.

Foreign Exchange

14, Shrt D. C. Sharma: Will the
Minister of Filnance be pleased to
state:

(a) the position of the foreign ex-
change reserves as on the lst of May,
1857; and

(b) how it compares with the
position on the lst of May, 18567

The Minister of Finance (Shri T. T.
Krishnamachari): (a) At the begin-

ng of April, 1957, the last month
'%{ which figures are available, India's

et foreign exchange reserves stood
at Ha. 583.27 crores. However, at the
beginning of May, 1957, sterling
balances, which constitute the major
portion of these reserves, amounted to
Rs 406:42 crores, inclusive of a drawal
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of Rs. 60:7 crores from the Inter-
national Monetary Fund during
February—March ‘7.

(b) At the beginning of May, 1938,
the net foreign exchange reserves
were HRs. 751'36 crores, the sterling

balances amounting to Rs. 72150
crores.

Improvement of Air Force

105. Shri D. C. Sharma! Will the
Minister of Defence be pleased to
state the steps that have been taken

to improve the Air Force during 1857
so far?

The Deputy Minister of Defence
(Sardar Majithla): It is not in publie
interest to give the information asked
for on the floor of the Lok Sabha.

Wellare at Scheduled Castes

106. Shri D. C. Sharma: Will the
Minister of Home Affairs be pleased
to state:

ta) whether any allotment of
money or a portion thereof which
was meant for Scheduled Castes
Welfare works in Punjab lapsed
during 1955-58 and 1956-57; and *

(b) it so, the reasons thereof?

The Deputy Minister of Home
Affajrs (Shrimati Alva): (8) A sum
of Rs. 10,452/- out of the allotment
made for welfare of Scheduled Castes
in Punjab lapsed during 1053-58. As
regards 1956-57, the State Govern-
ment have not yet intimated the

amount, if any, that might have
lapsed.

(b) No specific reason can be
assigned for a small lapse during

19855-568. The question for 1956-57 does
not arise yet.

National Thesire

197. Shri D. C. Sharma: Will the
Minister of Education and Scientifie
R h be pl d to state the
present position in regard to the bulld-
ing of & National Thestre in New
Delhi?
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The Minister of State in the Ministry
of Education and Scientific Rescarch
(Dr. K. L. Shrimall): A BSpecial
Architect has been appointed who is
preparing the design of the National
Theatre.

Report of the Public Bervice (Quali-
fications and Recruitment) Committee

108 Shri D. C. Sharma:
"9 8hri Jhulan Sinha:

Will the Minister of Home Affairs
be pleased to refer to the reply given
to Starred Question No. 581 on the
29th November, 1056 and state:

(a} whether the °Heport of the
Public Service (Qualifications and
Recruitment) Committee and com-
ments from all the State Governments
thereon have been considered by
Government; and

(b) it mo, whether any decision has
been taken thereon?

The Minister of State in the Ministry
of Home Affairs (Shrl Datar): (a) and
(b). The comments from the Statesof
Bombay, Bihar, Jammu and
Kashmir have not yet been received.
Meanwhile, the recommendations of
the Committee are under examination
in the light of comments received so
far and it is hoped that a decision will
be taken shortly.

Central. Medel Bchool for the
Blind

109, Bhri D. C. Sharma; Will the
Miniater of Education and Scientific
Research be pleased to state:

(a) whether the proposal for a
Central Model School for the Blind
has been finalised;

(b) if so, the amount of expendi-
ture to be incurred on the construction
of the building; and

{c) the recurring annual expendi-
ture on its staf®?

The Deputy Minister of Education

and Belentific Besearch (Dr. M. M.
Das): (a) Ne, Sir.
(b) and (c). Do not arise.
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Comspiroller and Aundiior Gemeral

110. Bhri D. C. Bharma: Will the
Minister of Finanoe be pleased to
refer to the reply given to Starred
Question No 621 on the 20th
November, 1850 and state:

(a) the progress made so far in the
matter of regulating the duties and
powers of the Comptroller and
Auditor General under Article 149 of
the Constitution; and

(b) the time likely to be taken in
bringing forward the Bill in this
conhection?

The Minister of Finance (8hri T. T,
Krishnamachari): (a) and (b). The
matter is still under consideration in
consultation with the Comptroller and
Auditor General and it is not possible
to indicate when legislation will be
undertaken. Meanwhile, the position
continnes to be regulated, wunder
Article 149 of the Constitution, by
the Provisions of the Government of
India (Audit and Accounts) Order,
1836, as adapted by the India (Pro-
visional Constitution) Order, 1947.

Talks by Air Force Officers in Schools

111. Shri D, C., Sharma: Will the
Minister of Defence be pleased to
state:

(a) whether it _is a fact that Air
Headquarters will arrange talks by
Air Force Officers in sthools;

(b} if so, whether the country has
been divided into zones for the
purpose,;

(e} if so, the names and jurisdie-
tions of zones; and

(d) whether the Universities or
Schools in the zones have been
contacted individually?

The Deputy Minister of Defence
{Bardar Majithia): (8) Yes,

(b) Yes.

(c) A statement
Table of Lok Sabha.
IT, snnexure No. 10].

(d) Yes. Alr TForce Recruiting

contact peraonally  the
schoola/colleges/univeraity nuﬂurmn
within their jurisdiction.

is 1aid on the:
[See Appendix
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Btate Undertakings

112, Bhri D. C. Bharma: Will the
Minister of Finance be pleased to
state: -

(a) whether the question of pub-
lishing detailed annual reports on the
working of State Undertakings
has been finalised; and

(b) if so, the nature of the decision
taken?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) and (b). The
question presumably refers to one
of the recommendations made bty the
Estimates Committee of the previous
Lok Sabha in their Sixteenth Report.
The gquestion is still under considera-
tion. »

N National Book Trust

113 Shri D. C. Sharma:
* {Shri K. G. Deshmukh:

Will the Minister of Education and
Scientific Research be pleased to refer
to the reply given to Starred Ques=
tion No. 1255 on the 17th December,
19568 and state whether the National
Book Trust has since commenced its
work? )

The Minister of State in the Minis-
try of Education and Scientific Re-
search (Dr. K. L. Shrimali): (a) No,
Sir.

Scientific Civil Service

114. Shri ‘D, C. Bharma: Will the
Minister of Education and Bcientific
Research be pleased to refer to the
reply given to Starred Question No.
‘,12'.; on the 17th December, 1856 and
£ 1 H

(a) whether the scheme for creat-
ing a Scientific Civil Service has since
been finalised; and

(b) it so, the details thereof?

The Minister of State in the
Ministry of Education and Sclentific
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Research (Dr, K. L., Shrimall): (a)
No, Sir,

(b) Does not arise.

Minorities Commissioners

Shri D. C. Sharma:
Shri Radha Raman:

Will the Minister of Home Affalrs
be pleased to refer to the reply given
to Starred Question No. 1224 on the
17th December, 1956 and state:

115.

(a) whether Minorities Commis-
sioner to conduct enquiries into _the
working of safeguerds for minorilies
has since been appointed;

(b) if so, whether the _Commis-
sioner has made any enquiry so far
in this respect; and

(c) if so, the detils of the enquiries
made?

The Minister of State in the
Ministry of Home Affairs (Shri
Datar): (8) The matter is under
active consideration.

{(b) and (¢). Do not arise.

Stenographers’ Examinaticn

116. Pandit M. B. Bhargava: Will
the Minister of Home Affairs be

pleased to state:

(a) whether the Union  Public
Service Commission recently invited
applications for Stenographers’ Com-
petitive Examination scheduled to be
held sometimes in August, 1937;

(b) if so, whether any age limit
was fixed for those sitting for compe-
tition and whether the same age limit
governed all the employees sitting at
the competition;

(¢) whether it is a fact that the
employees of the Central Secretariat
and its attached offices were totaliy
excempted from the age limit ban
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while the concession was not extended
to another Government” employees
working in the subordinate offices of
the Government; of India; and

(d) it so, the reason and bszis for
this discrimination?

The Minister of Home Affairs
(Pandit G. B. Pant): (a) Yes, Sir.

(b) to (d). A copy of the Notice
for the examination issued by the
Union Public Service Commission
¢rescribing *he conditions of el .gi-
bility is placed on the Table of
Lok Sabha. [Placed in Library. See
No. B/57.)

It will be seen therefrom that the
age limit of 24 has been totally re.
laxed only in favour of persuns who
were in position as Stenographers in
the Secretariat and Attached Offices
on the lst January, 1955 and whe
continue to be so employed. In regard
to certain other eligible categories
of employees working in the Secre-
tariat and Attached Offices, rclaxation
of the upper age limit has been made
only to the extent specified in the
Notice. The age concession is appli-
cable, as always, only to persons who
can be treated as departmental candi-
dates in respect of offices to which
the recruitment in question relates.
Employees of subordinate offices are
in a different category altogether.
Moreover, recruitment to posts of
Stenographers in  subordinate offices
is not made through the Commission.

Classification of ‘Bhatras’

117, Shri Pratap Keshari Deo: Will
the Minister of Home Affairs be
pleased to state:

(a) whether it i=s a fact that
“Bhatras" in Korapur district in
Orissa are not classed as members of
scheduled tribe whereas “Bhatras”
in the neighbouring district of Bastar
in Madhya Pradesh are deemed to be
scheduled tribe; and

(b) whether there is any difference
in the standard of living between
the Bhatras of these two neighbouring
districts? :
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The Minister of BState in the
Ministry of Home Affairs (Shri
Datar): (a) Yes, Sir.

{b) This community has not been
included in the list of Scheduled
Tribes in Orissa on the recommenda-
tion of the State Government. The
Government of India have no speci~
fic information about the standards
of living of this community in the
two neighbouring districts.

Trainer Afrcrafts

118. Shri M. R, Krishna: Will the
Minister of Defence be pleased to
state:

(a) the totil number of Trainer
Aircrafts belonging to  Air Force
damaged during 1957 so far and the
number of persons killed;

(b) the total cost of all the ai:;—
crafts damaged and the amount of

compensation paid to the bereaved
families; and

(c) the name of the Air Force
Squadron which lost the rhaximum
number of Trainer Aircrafts?

The Deputy Mipister of Defence
LSlnhr Majithia): (a) Six, but no
person was killed.

(b) Rs. 2,43,040/-, but no compen-

sation was paid as no person was
killed.

(c) No:

51 Auxiliary Air .Force
Squadron.
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Colombo Plan

121. Shri D. C. Sharma: Will the
Minister of Finance be pleased to
state:

(a) how many Indians have gone
abroad for specialised training in
‘various institutions under the Colombo
Plan during 1857 so far; and

(b) the names of the institutions to
which they have been admitted?

The Minister of Finance (Shri T, T.
Krishnamachari): (a) 40.

{b) These persons are sent pri-
marily for practical training. While
some of them also study at training
institutions e.g. for doing research
the majority of them are attached
to firms, offices, etc, for practical
training and some go on observations
tours, The number of these institu-
tlons, firms, offices, etc. exceeds 50,

it is suggested that no wuseful
rpose will be served by setting out
their names here.

Basic and Social Education

122, Bhri D. C. Sharma: Will the
Minister of Education and BScientific
Besearch be pleased to state:

(a) the amount of grants given to
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the Punjab $tate during 1958-57 te
promote basic and social education;

(b) the amount spent during the
same period; and

{(¢) whather all the schemes for
which money was granted were pud
into force?

The Minister of State in the
Ministry of Education and Sclentific
Research (Dr. K. L. Shrimall): (a)
Grants totalling Rs. 7'40 lakhs were
sanctioned on schemes of Basic and
Social Education during 1856-57; to
the Government of the Punjab State
including the erst-while Pepsu State.

(b) A sum of Rs. 0'18 lakhs has
been spent during the first half of
1956-57. Report in respect of the
second half of that year has not vet
been received from the State Govern-
ment.

(c) All the schemes were not put
into force during the first half of the
year. Report regarding the second
half of the year has not yet been
received from the State Govermment.

Taj Mahal

123. Shri D, C. Sharma: Will the
Minister of Education and Sclentific
Research be pleased to state:

(a) the amount spent on the main-
tenance of the Taj Mahal, Agra
during 1856-57; and

(b) the amount proposed
spent during 1957-587

The Deputy Minister of Educatiomn
and Scientific Research (Dr. M. M.
Das): (a) Rs. 42,150/-.

(b) Rs. 1,11,000/-
Motor Accldents in Delhi

124. Shri D. C. Bharma: Will the
Minister of Home Afialrs be pleased
to state:

(a) the number of motor mccidents
in Delhi from the 1lst of December,
1956 to the 30th April, 1857;

(b) the main causes of these
accidents; :

to be
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(¢) the number of people who died
due to these accidents: and

(d) the steps taken to check them?

The Minister of BState in the

of Home Affairs (Shri
Datar): (a) 388.

{(b) A statement is
Table of Lok Sabha.
I1, annexure No. 12].

(c) 34,

(d) A statement is laid on the table

of Lok Sabha [See Appendix II, an-
nexure 12].

laid on the
[See Appendix

U.K. Nationals

.125. Shri D. C. Sharma: Will the
Minister of Home Affairs be pleased
to state the number of United King-
dom citizens who are at present
carrying on trade, studies and
missionary-work in India?

The Minister of State in the
Ministry of Home Affairs (Shri
Datar): The information is being
collected and a statement will be

laid on the Table of Lok Sabha in
due course.

. Red Fort

126. Shrl D. C. Sharma: Will the
Minister of Education and Scientific
Research be pleased to state:

(a) the amount spent on the main-
tenance of the Red Fort during 1956-
57, and

(b) the amount to be spent during
1957-587

The Minister of State in the
Ministry of Education and Scientific
Research (Dr, K. L. Shrimali): (a)
Rs. 28,260/-.

(b) Rs. 13,300/-.

Corruption Cases

127, Shrimati Ia Palchoudhury:
Will the Minister of Home Affairs be
pleased to state:

(a) the number of corruption cases
among Central Government Servants
brought to the notice of Government
during 1956;

(b) the category of officials
involved; and

(c) the action taken against them?
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The Minister of Home Aflairs (Ehri
G. B, Pant): (a) to (c). 408 corrup-
tion cases involving 87 Gazetted and
401 non-Guzetted Officers of Central
Government were registered by the’
Special Police Establishment during
1956. Of these 408 cases, 65 cases
were sent up for trial, 98 were refer-
red for departemntal action, 145 were
dropped for want of proof and 88
cases are still under enquiry. Of the
65 cases put in Court, 7 ended in
conviction, 5§ ended in acquittal and
53 cases are still pending trial. Of
the 88 cases referred for departmental
action, punishment was awarded in
4, in one case the suspect was
exonerated while in the remaining
cases departmental action is still In
progress.

Grants to States for Basic Education

128. Shri Shankeraiah: Will the
Minister of Education and Belentific
Research be pleased to state:

(a) amount of money allotted to
each State by the Government of
India for the purpose of encouraging
Basic Education during the years
1954-55, 1955-56, and 1956-5T;

{b) the extent to which this help

was utilised by each of the Btate
Governments; and
(¢) the total number of Basic

Schools opened in each State (for the
last 3 years)?

The Deputy Minister of Eduecation
and BScientific Research (Dr. M, M,
Das): (a) to (c). A statement is laid
on the Table of Lok Sabha. [See
Appendix II, anfiexure No. 13.}-
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Black-listing of Organisations

130. Shri Surendranath Dwivedy:
Will the Minister of Home Affairs be
pleased to state:

(a) whether it is a fact that a
number of organisations have been
black-listed for purposes of partici-
pation in them by Government
Employees; and

(b) if so, the names of those orga-
nisations and the reasons which
prompted Government to think that
association with them of Government
employees is not desirable?

The Minister of State In the
Ministry of Home Affairs (Shri
Patar): (a) Government servanis are
precluded under their Conduct Rules
from associating themselves with any
political party or with any organisa-
tion -which takes part in polities.
Government have impressed upon
their servants separately that there
may be certain cultural organisations
which have ostensibly no connection
with politics but may on occasions
«ake a political stand and, for this
reason, association with such organi-
sations also should be avoided. But
these are general instructions, and
no organisation as such has been
epecifically black-listed,

(b) Does not arise.

Welfare of Scheduled Castes and
Acheduled Tribes

131. Shri Thimaish: Will the
Minister of Home Affairs be pleased
to state:

(a) whether the whole amount
allotted for the uplift of the Sche-
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duled Castes and Scheduled Tribes
under the First Five Year Plan has
been spent; and

(b) the main items of scheme
on
which the amount has been spent?

The Deputy Minister of Home
Affairs (Shrimati Alva): (a) Yes, Sir.

(b) The main items for which
Central grants were given to the
States for the uplift of Scheduled
Castes and Scheduled Tribes were:

{A) Scheduled Castes

(i) Intensive propaganda for re-
moval of untouchability particularly
in rural areas through approved non-
?&iciaf organisations which might
incluge.

(a) holding of social melas;

_(b) issuing appropriate posters for
display at public places;

(c) printing of
and booklets; and

small pamphlets

(d) showing of cinema films.
(ii}) Housing.

(iii) Drinking Water facilities.

(iv) Education
schalarships).

(Hostels and
(v) Cottage Industries.
(vi) Agriculture.
(B) Scheduled Tribes
1. Housing.
2. Drinking Water facilities.

3. Educational Development (in-
cluding hostels, scholarships, book-
grants, mid-day meals and Ashram
Schools),

4. Agricultural Development in-
cluding minor irrigation.

5. Public Health including medical
facilities for eradication of V.D.,
‘T.B., Yaws etc. from tribsl arces.
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8. Improvement of communications.
tions

7. Development of Cottage Indus-
tries.

8. Forest Co-operative Societies and
Grain Golas.

Post-War Reconstruction Fund

132. Shri Karnl Singhfi: Will the
Minister of Defence be pleased to

state:

(a) the amount allotted to the
Rajasthan Government for the Ex-
servicemen's Post-war Reconstruction
Fund during each of the years 1954-
55 and 1955-56;

(b) the amount that has been spent
by the Rajasthan Government
out of the Ex-servicemen’'s Post-war
Reconstruction Fund during each of
the years 1954-556 and 1855-56, parti-
cularly with reference to the Bikaner
Division; and

(c) the number of ex-servicemen
allotted land in Rajasthan particularly
in the Canal area in the Bikaner
Division and the acreage of the land
so allotted?

The Deputy Minister of Defence
Sardar Majithia): (a) No allotment
was made during these years. Annual
allotments are not made to State
from this fund. Share of each State
was released at one time. Rajasthan’s
allotment of Rs. 3614 lakhs was
released in February, 1947.

(b) and (c). The information is
being collected and will be laid on
the Table of Lok Sabha as soon as

possible.
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DEATH OF SHRI T. PRAKASAM

. Shri  Venkatasubbaiah (Adoni):
May I draw the attention of the House
to the demise of Shri T. Prakasam?

Mr. Speaker: I have already got
the news. The hon. Home Minister.

The Minister of Home  Affitirs
(Pahdit G. B. Pant): Mr. Speaker,
Sir, we are all deeply grieved to read
in the papers this morning the sad
news of the demise of Shri T. Pra-
kasam. His life was devoted to the
service of the country. He took a
prominent part in the struggle for
independence, suffered privations and
hardships and was always in the
vanguard of the struggle.

He was widely respected in Andhra
and he was architect of that new
State,. He was known for his courage
and also for his constructive genius.
He devoted his energy and his talents
to the service of the people of
Andhra  primarily and of the
entire country generally., The count-
ry is poorer for his death. I would
request you to convey to the members
of the bereaved family the sympathies
of this House.

The Prime Minister and Ministor of
External Affalrs (Shri Jawsharial
Nehru): Mr. Speaker, Sir, I hav
very little to add to the tribute th \
Home Minister paid to Mr. Prakasam.
1 was assoelated with him, 1 supposee,
so far as I can remember,—for quite
over 35 years, ever since the early
twenties, and came to appreciate many
of his qualities, even though some-
times we did riot wholly agrees about
mutters. There is no doubt about the
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certain tremendous dynamic energy
which he possessed.

Of course, as happens to all of us,
with the passage of time and age,
there was & certain physicdl weakness
which cme to him and he could not
function lately as he used to function.
But, all those who knew him in those
days will well remember that dyna-
mic energy which he put into his
work, and his sacrifices. A great figure
has passed away, not only great in
terms of Andhra State of which he
might well be said to be the founder
in a sense, but a great figure in the
all-India scene; and it is fitting that
we pay tribute to his memory.

Mr. Speaker: 1 fully associate my-
self with all the sentiments that have
been expressed both by the hon.
Prime Minister and the hon. Home
Minister. [ am personally very much

. aggrieved to learn about the death of
Shri T. Prakasam. I had very great
opportunitiez to work under him. He
started with humble beginnings and
rose to the position of the foremost
statesman in Andhra. He was a per-
son of indomitable will and courage.

I recollect an incident during the
Simon Commission days, When all
the other leaders left Madras and they
did not propose ta oppose and ask Mr.
Simon to go back, Shri Prakasam
came to the front, removed his shirt
and said that he might be shot at.
He was a person who made sacrifice
of all his wealth. He was a leading
Barrister in Madras and had a lot of
property, but when he died I do not
think he had even a copper wvessel in
his house.

He paved the way for the Andhra
State and fought relentlessly for it.
He remained an outstanding example
for all Andhras and others also in this
country for service and sacrifice.
Though he retired from the Chief
Ministership his advice was constantly
sought after by the present Chietf
Minister. The whole of Andhrs
mourns his loss. I am giad that both
the hon. the Home Mijnister and the
Prime Minister have paid glowing tri-

to Matter of Urgent
Public Importance
butes to his memorv., I would request
the House to stand in silence for a
minute,
The Members then stood in silence
for a minute,

PAPERS LAID ON THE TABLE
ORDER UNDER COMPANIET AcT

The Depaty Minister of Finance
(Shri B, R. Bhagat): On behalt of
the Minister of Finance I beg to lay
on the Table a copy of Order No.
3(1)-CL-VI/57, dated the 30th March,
1957, under sub-section (4) of Section
89 of the Companies Act, 1956. [Placed
in Library See No. 5-49/57.]

DIRECTION ISSUED BY SPEAKFR UNDER
RuLes oF PROCEDURE

Sardar Hukam Singh (Bhatinda):
Sir, I beg to lay on the Table a copy
of Direction No. 63A issued by the
Speaker under the Rules of Procedure
and Conduct of Business in Lok Sabha.
[Placed in Library. See No. S5-50/57.]

STATEMENT RE DEMANDS FOR
EXCESS GRANTS, 1053-54

The Deputy Minister of Finance
Shri B, R, Bhagat): On behalf of the
Minister of Finance I beg to present
a statement showing Demands for Ex-
cess Grants in respect of the Budget.
(General) for 1953-54.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE
SUCARCANE PRICES

Shri Khushwaqt Ral (Kheri): I beg
to call the attemtion of the Minister
of Food and Agriculture to the
situation resulting from reduction in
sugarcane prices in Bihar and Uttar
Pradesh and its inadeguate supply to
Mills.

The Deputy Minister of Food and
Agriculture (Shri M. V. Krishnappa):
I may mention at the outset that no
reduction in cane price has been
allowed in case of Bihar. In of
U.P. the price of cane has been 1}
with sugar recovery with effect

iF
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B8th May as was done last year. The
price of cane was also linked with
recovery in 1951-52, 1852-53 and 1954-
55 seasons, but that was done from
1st of May. In 1933-54, practically
all the sugar factories close by the end
of April and the need for such link-
ing did not arise.

As you may be aware, sugar Te-
covery begins to fall from the begin-
ning of May due to inversion of suc-
rose content in cane owing to heat. If
the recovery falls below a certain
limit, sugar factories do not find it
economical to continue crushing and
they refuse to work unless neces=
sary reduction is made in the cane
price. Government has no power 1o
compel factories to work at a loss.
The basic limit for sugar factories in
U. P. where the cane surpluses gen-
erally eccur, is taken as 9.6 pe:r cent.
When the recovery falls belew this
figure, it becomes unavoidable in the
intcrest of growers to link the price
of cane with recovery. This is done
en the basis of a prescribed schedule.
The average price of cane paid by fac-
tories in U.P. in May 19568 vras nearly
Rs. 1-3=0 per maund. The correspond-
ing figures for June was Rs. 1-1-9
per mound.

This year, the area under cane in
U.P. was reported to be about 19 per
cent more than last year. In order that
the factories may not have to conti-
nue crushing late in June-July as was
the case last year, steps were taken
to persuade the factories o starl early
by giving them a concession of five
annas per maund of cane crushed. Of
.this concession, two annas were met
by the Central Government, two
annas by the State Government and
one anna by the cane grower in the
form of reduction in the minimum
price of cane. This concriz.on was
available to all such factories as start-
ed crushing operations by the 4th of
November and on all cane crushed by
them wup to the 12th November. As a
result of this concession, 18 factories
started crushing hy about 4th Novem-
ber as against one last year. Further,
in view of the fact that some of the
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factories in West U. P. had to sonti-
nue crushing late in June and e¢ven m
July last year, cultivators were also
warned in the begining of this season
that they should make necessary ar-
rangements for crushing their surplus
cane into gur. I may mention that it
is not economical to start crushing
earlier than the first week 5f Novem-
ber. The sugar recovery in the gecond
fortnight of October does not general-
ly average more than 7 per cent. It is
about 8 to 9 per cent in - November
as, against 11 per cent in the peak
months of January and February and
9.5 to 10 per cent for the season as a
whole. The recovery in May i1s on the
whole higher than up to the middle
of November.

During the current season, 101.38
lakh tons of cane were crushed up to
7th of May in U. P. as against 87.06
lakh tons during 1955-56. About 9-3
lakh tons on cane remain to be crush-
cd on that date as against about 12.40
lakh tons last year. In order that the
entire outstanding cane is crushed as
early as possible, all possibie steps
wore taken by the State Government
to divert cane from surplus areas to
factories closing early. During the
current season, 26 factories are ex-
pected to work in June as against 82
last wear. 15 factories had also tio
work in July last year, while the num-
ber of such factories may not be more
than three or four this year.

In case of Bihar, the tolal quantity
of cane crushed up to Tth May was
32,5 lakh tons as against 31.58 lakh
tons last year. Only a quantity of
about 60,000 tons (or 1.2 per cent of
the total) remained to be crushed on
that date. The corresponding guantity
last year was about 75,000 tons. Out
of 28 factories working in Bihar, 25
have closed. Of the remaining three,
two will complete crushing of all the
cane available in their zones before
the end of this month, although
the third one may have to con-
tinue for one or two days in June,
Last year due to the fall
in recovery, a reduction of three anaas
per maund in the minimum price of
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cane was allowed with effect from
Sth May. It has not so far been con-
sidered necessary to allow any such
reduction this year.

I fully appreciate the difficulty of
the cultivators if their emtire crop is
not crushed by the end of April, when
they have to get busy with the pro-
cessing of the rabi crop. They have
also to incur losses due to drinage of
cane and pay higher charges for har-
vesting and transport. It is, however,
only in bumper years that the need
for prolonging the season arises. i'or-
tunately, we have been having bum-
per crops right from 1854-55. While
the average crushing season for U.P.
during the triennium ending 1833-54
was 110 days,"1t was 129 days in 1854-
85 and 143 days in 1055-58, and it is
expected to be about 144 days during
the current season.

ELECTION TO COMMITTEES

CeNTRAL ADvisorRYy COMMITTEE OF THE
NATIONAL CADET CORPS

The Minister of Defence (Shri
Krishna Menon): I beg to move:

“That in pursuance of clause (i)
of sub-section (1) of Section
12 of the National Cadet
Corps Act (Act XXXI of
1948), as amended by the
MNational Cadet Crops
{Amendment) Act (Act LVII
of 1954), the members of Lok
Sabha do proceed to elect, in
such manner as the Speaker
may  direct, two members
from among themselves to
Serve as members of the
Central Advisory Committee
of the National Cadet Corps
for a term of one year.

Mr. Speaker: The question is:

“That in pursuance of clause (i)
of sub-section (1) of Section
12 of the National Cadet
Corps Act (Act XXXI of
1948), as amended by the
National Cadet
(Amendment) Act (Act
LVII of 1952), the members
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of Lok Sabha do proceed to
elect, in such manner as the
Speaker may direct, two
members from among them-
selves to serve as members
of the Central Advisory Com-
mittee of the National Cadet
Corps for a term of one year.”

The motion was adopted.

Arr InDIA INSTITUTE oF MEDICAL
SCIENCES

The Minister of Health (Shri EKar-
markar): I beg to move:

“That in pursuance of Section
4(g) of the All India Institute
of ‘Medical Science Act, 1958,
the Members of Lok Sabha do
proceed to elect, in such
manner as the Speaker may
direct, two Members from
among themselves 1to serve
as Members of the said Insti-
tute.”

Mr. Speaker: The question is:

“That in pursuance of section
4(g) of the All India Institute
of Medical Science Act, 19586,
the Members of Lok Babha do
proceed to elect, in such
manner as the Speaker may
direct, two members from
among themselves to serve
as members of the said Insti-
tute.”

The motion was adopted.

RAILWAY BUDGET—GENERAL

DISCUSSION

Mr. Speaker: The House will now
proceed with the general discussion
of the Railway Budget, for which
three days have been allotted. I might
state that according to the usual rule
that we have followed, there will be a
time limit of fifteen minutes for each
individual Member and about twenty
minutes to half-an-hour in the case
of leaders of parties. That is the time-
limit within which the discussion may
be carried on.

Bhri 8. A. Dange (Bombay City—
Central): In discussing the Rallway
Budget, I do not wish to go into too
many detalls of the financial struc-
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ture or the structure of rehabilitation
renewals and 50 on as is presented in
the Budget. Railways are an extrem-
ly vital part of our economic life and
the Plan has rightly given due weight
to this sector of our economy. I have
no hesitation in paying a tribute to
all the workers, to all the
managerial staff, and such others who
have been doing all they can to re-
habilitate the railways, to run them
efficiently and to see that the Plan is
fulfilled in this respect. All these
things have been done by the people.
What do we see in the Budget as it is
presented? Does the Budget take note
of this fact that the people do want
the Plan to be fulfilled in respect of
transport and that the wofkers also do
want to contribute their best in the
fulfilment of the Plan? I Wwould like to
present one or two gquestions in this
Tnatter.

There is no doubt about the fact
that the Government are in difficulties
with regard to certain items of the
Pilan in regard to transport. For exam-
ple, they have difficulties in getting
imports, they have difficulties in
balance of payment, they have diffi-
culties about prices, about getting
loans, and so on. All these difficulties
are appreciated and we from the Op-
position, if T may say so, are not mere-
ly here to oppese for the sake of op-
position. I for myself and for my party
and, without being impudent to speak
on behalf of other parties, for other
parties, may say that we want to
make constructive suggestions so that
the Plan in the Transport sector
should be fulfilled in order that the
benefits may come to the community
as well as to the working classes. If
we speak from that point of view, we
will certainly have to criticise and
also to suggest measures. I do take the
responsibility to eriticise and 1 do take
the responsibility to suggest measures
which should form the basis of the
removal of that eriticism and to help
the Government in such a way that
they can fulfil the Plan. I just take
two items in the Plan. The whole
Budget hinges on these two things.
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There is thay say, shoriage of money
and we must tax more. Thare is a tax
on goods, and there is a tax on travel.
The hon. Minister says there is lilcely
to be a shortage of Rs. 200 crores and
he must somhow or other make it up.
That amount he proposes to make up
by taxing goods traffic at 12} per cent
and travel by some other per cent.
The one is expected to bring about
Rs. 140 crores or so in the five years,
and the other Rs. 14 crores per Yyear,
and at that rate about Rs. 70 crores
in the five year period. So, an attempt
is made to tax traffic of goods and tax
the passengers in order to produce
this Rs. 200 crores needed for the Plan.

Do I support such a saxation? If it
were shown to me that the whole
thing would sink, would {fail, if such
taxation were not imposed, that in no
other way can we get this Rs. 200
crores, then I should certainly be
ready to make sacrifices for the sake
of the Plan. We are not averse to mak-
ing sacrifices. The question is: at
whose cost are the sacrifices to be
made, and for whose benefit are they
going to be made, or are at present
being made?

My submission is that the inten-
tions of the Ministry and those who
execute the Plan are good, but un-
fortunately the direction of execution
of the Plan is certainly not
as it should ©be, and there-
fore the Budget gets into
difficulties, the execution of the Plan
gets into difficulties, and we are faced
with the prospect that in order to
overcome the difficulties, we have to
tax the movement of goods, tax the
passengers, deny the rights and the
demands of the working class and
this just generates a movement which
militates against the Plan instead of
favouring the Plan. A sort of contra-
diction develops out of these difficul-
ties. There is the desire to fulfil the
Plan, but this imposition of taxation
generates opposition to the Plan, and
the result is a conflict between the
good wishes to execute the Plan and
the desire of the people to protect
themselves from the effects of tmxa-
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tion and such other injurious mea-
spres upder the Plan. Therefore, I
wint o resolve this contradiction if
possidle, and make certain sugestions
for the acceptance of the Government.

Far example, take the measures
that are being proposed. Even a casu-
al reading of the speech of the Rail-
way Minister and some of the items
mentioned here would lead you to

certain solutions if you
know properly what is happening in
the countryside. For example, I give
you one instance. A lot of money has
been spent on stores, on import of
locomotives, on import of wagons,
while some, of course, are manufac-
tured inside the country. My question
is: is the import policy which is adopt-
ed in this Budget for building up cer-
tain lines, for extension of lines for
meeting the needs of the people, cor-
rect? And secondly, is it being execut-
ed with due honesty? My submission
is that the import policy is incorrect,
ause some of the items of the Plan
on Railways as presented in the
Budget today are unnecessary and in-
correct. And the second thing I want
to submit is that those who take the
measures, not all of them, but some
of them do not take them with due
regard to the morals of our society
and to the needs of the country. In
other words, there is, as has been
already mentioned even by the Prime
Minister sometimes, in some parts of
the administration, corruption and
wastage steps in which dislocates the
finanecial proposals, dislocates the
Budget, the execution of the Plan and
becomes a wicious tax on the people.
On these two points need I submit
many more facts?

Take for example the proposal to
electrify the railways. It is neceasary
to carry out electrification of 800 miles
of our railways today? The 800 miles
are more or less running today. They
are carrying goods and passengers.
Why do you want immediately, in
this year or in the next two or three
years, to rush into electrification? 1
can understand electrification of 10, 15
or 20 miles around a city like Calcutta
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or Bombay where the staff of the offi-
cers have to be rushed in, and quick
movement and increaesing traction
capacity as it is called has got te be
achieved. What is the necessity to
electrify the railway from Igatpuri to
Bhusawal, the line on which I travel
often. Bombay to Igatpuri is electri-
fled. Electrification of the line from
Igatpuri to Bhusawal is totally wun-
necssary. What is the necssity to elec=
trify from Asansol to Gomoh and
Gomoh to Moghalsarai? Is not the pre-
sent locomotive capacily sufficient? Or
is not the present method of traction
sufficient? It may be that it is not
s0 speedy; it may not be without some
difficulties. But electrification is a
thing in respect of which we have to
depend primarily on English and
American supplies. And we know
how these supplies are being made.

There is the story that the Ameri-
cans give some few millions of

dollars in aid by one hand,
and by the other they charge
double the prices in the ordi-

nary market for the same goods which
they are supplying from the loan. This
is the perpetual story of American
loans from A to Z in all the cases.
It is on record that we went to buy
locomotives from the aid or loan
Biven by the Americans, and we were
charged double the prices than were
normally necessary. The English lo-
comotives, the German locomotives
and the Japanese locomotives were
far cheaper; they were costing just
one-half or one-quarter of the prices
of the American locomotives. But they
said, "'We give you loan. That is the
string or the rope round your neck.
They give us aid; they say, ‘without
strings’ but that is the rope they hang
round your neck and ssy, ‘vyou pay
at our prices, or we do not give you
the loans’. We could have brought in
the English market but we refused to
buy, because there was this loan to be
taken, and we got locomotives at
deuble the prices. It is an record, and
even the Estimates Committee has
made a reference to this practice af
loans being given often by the Amaeri-
cans and their asking double the prices
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for the supplies that are made under
these loans. Could we not save omn
-thix practice? That is one item of sav-
ing. It can be dane.

I am told that recently an order has
been placed for ALCO diesel-locomo-
tives. I do not know which technician
advised the purchase of these locomo-
tives from the American company.
But orders worth Rs. 10 crores have
already been placed. Is that at all
necessary? I want to know. Is ele-
ctrification of 800 miles of track neces-
sary today before the Second Plan is
completed? My submission, and my
request to Government is, please post-
pone the electification of railways for
the next five years, until the Second
Plan is completed

Now, Rs. 80 crores have been allor-
ed for electrification. And Rs. 80
crores represent the sum total of the
taxing proposed by the Finance
Minister by taxing the railway fares,
and the railway passengers. Is it
necessary that the passengers in this
country should pay Rs, 80 crores by
way of new taxation in order to
electrify a railway which is already
running? I do not think it is neces-
sary, Therefore I would request,
please save these Rs. 80 crores by
abolishing this electrification of 800
miles of railways, and abolishing

thereby the necessity to tax passenger
fares.

Buying in the cheapest market is
another thing which the railways can
carry out. But they are not doing it.
You know, after all—and there is no
doubt about it; I cannot blame the
Railway Minister for it that we are
working in a capitalistic society, and
when purchases are made, all the
capitalistic practices come into being.
Some of them are called normal busi-
ness practices. But in the context of
a national plan, they can become
eorruption. Corruption does mnot
necessarily mean pocketing Rs. 100
lakhs or Rs. 10 lakhs or Rs. 1 lakh or
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Rs. 1000 by some one. It iz not that.
The moment you divert a certain order
from one firm to another and meake it
cost the exchequer a little dearer to
benefit that firm, corruption has al-
ready set in, though you may do it
with the best possible motives. In a
capitalistic society, certain normal
capitalistic practices are absolutely
normal corruption, when judge in the
light of people’s needs and socialist
practices.

‘While referring to corruption, I am
not referring to persons. What I mean
to say is that we are functioning in a
certain environment of capitalistic pra-
ctices, and these practices have got to
be watched. And by whom can they
be watched, when the function of
watching these practices is handed
over to those very capitalistic ele-
ments who are interested in continu-
ing these practices? Therefore, I
would say that when this thing has
got to be executed, you must import
a new element which is not concern-
ed with capitalistic practices, 8 new
force in society. And what is that
force? That force in gociety is the
worker on the railways, who is not
interested in capitalistic corruption,
capitalistic profits and commissions to
buy locomotives in America or In
England or in Germany. This new
force is the force on which Govern-
ment should rely in order to see that
there is no wastage, that there is no
corruption, and that things are exe-
cuted properly.

You will ask: how is this force to
go and sit in the ministerial offices
and check up? Yes, this force can do
the check-up in many ways.

Therefore, my first point 1s: please
re-study the schemes you have been
proposing, chuck out electrification,
watch the system in which the ele-
ment of corruption due to capitalist
practices enters, and then you will be
able to save a lot. You would be
able to avoid the necessity of tlxin:
fares and taxing goods.
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Becondly, I come to the some of the
surveys that are being made, 1
do not oppose the surveys that have
been made and the new railway lines
that have been proposed, 1 would
ust add one more survey. That is

gurvey which has so far been obs-
tructed or rejected. I refer to the
whole system of movement of goods
from Bombay down south to Manga-
lore. That area is void of a railway
gyetem. On the whole Konkan line
system, we have no big shipping, a.nd
we do not develop extensive shipping
on that side; if we do develop it, it
is subject to such monopoly control
that fares on these shipping lines have
increased four, five or six times. Now
people are complaining about the
monopoly practice of the shipping
lines on this route.

Again, this area is a good area, =
very highly populated area, an area
which supplies the bulk of the skill-
ed working class to mills and
faqtories in Bombay City, But

)"thl part of the country is remaining
totally unsurveyed and is not propos-
ed to be given a railway system in the
near future. I ask: why this discri-
mination? 1Is it that this area has
been very rebellious in regard to the
capacity of the ruling party to get its
MLAs and MPs elected from that
area? I hope no such discrimination
will be practised. I hope all the bit-
terness of the election days will be
forgotten when econornic problems
are discussed in this House. Of
course, some people are angry with
me for remembering elections. But
what ean you do? ‘It is out of the
elections that we are born here, and
we cannot forget the mother, the peo-
ple within two months of it and just
say, “‘We do nof remember the elec-
tions and the results’. We cannot
help it. The people and their volce
bhave got to be remembered, whether
it is two months or two years after,
"o 1e¢ not, some friends of mine get
derailed or lose their temper if 1 refer

fo elsctions. So much with regard

hTﬂuyn.
I was mentioning the new force,
which is reslly the force that has to
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keep the ruling circles in trim, that
is supposed to check up and be vigi-
lant. This force is the working class
And how is it being looked after? In:
fact, when it comes to a question
of Dblaming people for things,
it is always the worker or
sometinres it is God. When there is
an accident or when some bridges.
are washed away, when anybody is.
to be blamed, we find now that the.
agency generally to be blamed is God.
I want to sound a note of caution
here. If you blame that agency too-
much, it might recoil on you! Blam-
ing God or acts of God for all these
accidents too often might bring some:
other dividend, the wrath, in a greater-
proportion!

I was just looking into the report
of the Mahbubnagar Accident Inquiry
Committee. What does the Govern-
ment say there? It says: Why did
not the watchman make four rounds
when he was allotted two _beldges at
two ends at a distance of 100 yards?
(An Hon. Member: 1000 yards),
Everybody else is absolved and the
question iz asked: Why did not the
watchman do it? This tendency to-
find fault with the worker alone, this
tendency to neglect one's own faults,
a3 a tendency which will land our
country in the non-fulfilment of the
Plan and obstructions and difficulties
in the way of the Plan. Therefore,
this tendency must be avoided. .

The other point is:about the wor-
kers' terms and conditions of service.
Here are one million workers working
on the railways. There are 10 to 11
lakhs of people. These people suffer
from an anarchy of wage rates. I
find an inspector, who is in charge of
guarding the lines and locking after
them, a technician, classified as an
unskilled fellow. I wonder why this
is done, I wonder how such a fune-
tion as guarding or maintaining the
lines is classified as unskilled for the
purpose of payment of wages and for -
the purpose of grades.

Then throughout the country now,
as a result of the rise in prices and .
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difficulties in meeting the coat of liv-
ing, there is & demand for a uniform
Pay Commission which should look
into the grievances of all government
_servants, including railway servants.

Now, this demand is made not only
by the communists or the socialists or
the Praja-Socialists or the Scheduled
Caste Federation but, in fact, it is sup-
ported even by the INTUC, But,
then, there is a tremendous resis-
tence to fulfil that demand. I do not
know why the Congress party yet
does not overcome that old habit
which some of them might have learnt
from the ICS civil services, to resist
whenever a demand is made. Then,
after a lot of argument, spontaneous
strikes, firing, this and that, they say:
All right we concede. [f they are
congratulated for the concession or
criticised for conceding later on, they
say: Is that so; we will stop. Then,
-they carsy on with their old bureau-
cratic stolidity which refuses to move
unless it is moved by the people.
* Therefore, this sort of approach to
the demands of the working classes
should be really scotched and should
be improved so that we might come
-to a tolerable system wherein the
workers and the top men can co-
.operate in the development of the
transport system, in guarding it and
developing it further for the fulfil-
ment of the Plan. This is with regard
to the question of wages.

The other point which 1 should like
to mention is the way in which the
Ministries themselves or some of them
not particularly the Railway Ministry
but some others are responsible for
disturbing the collective organisa-
tional efforts of Trade Unions on the
Railways. Victimisation is being car-
ried on on the Railways today for one
reason or another in various centres.
I do not want spontaneous explosions
in the form of strikes. Certainly, I
should lie to avoid them as far as
possible. Wher the top does mnot
move and whem "™e steam is there
and iz being suppressed, well, the law
of Nature will act and the steam will
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try to come out in its own way. Here,
there is discontent on the Railways
and to suppress it victimisation .is
taking place and in what funhy way
In fact, a nice satire can be written
on the way in which the ruling cir-
cles are carring out this victimisa-
tion.

In the first place, they say: We
want to guard the Railways from the
hands of the political parties,. Of
course, the ruling party is not a po-
litical party; it has become a sarvo-
voddaya party which includes politics
and everything. They want to guard
the Railways from political parties.
They do not want the Communists;
they do not want the Socialist; they
do not want the Praja-Socialists;
because the Railways are in danger
from these people. Vietimisation
takes place immediately they find
that a worker is connected with a
trade union which does not belong to
their political party. A sort of moso-~
pely of trade uninism is being folst-
ed on the workere on the Railways by
the action of the State itself. It a
monopoly is backed by the State
against the willing support of the peo-
ple it becomes a dictatorship and does
not remain a democracy. This is
what is happening on the Railways.

I have no time to give some of the
wonderfu] examples of victimisation
on the Railways. But, here, 1 have
got a8 memorandum printed by two
or three unions which the Minister
can peruse if he has not already got
it, I am sure they must have got it
but they refuse to take note of it, If
you permit a little digression, a me-
morandum on locomotive purchases
was submitted by me 3 years ago to
the Finance Minister at that time,
Shri C. D. Deshmukh and to the hon.
Minister, Shri T. T. Krishnamachayiy
They have denied knowledge of the
facts and when I referred to facts
authoritatively quotations, after =iy
months I got a reply saying that they
were just an exception and not the
general practice. Now comes the



1179 Railwey Bulget—

Estimates Committee saying that itis
not an exception and that it is gene-
rally taking place. This is the way
in which they respect the representa-
tions made by the workers. Here is
8d memorandum and there are ecases

wvictimisation of trade union lea-
deras just because they are office-
besrers of trade unions which are not
to the liking the backing of the Cong-
ress Party.

let me request them to give up
this prejudice against the All India
“Trade Union Congress, against the
Hind Mazdoor Union or against the
political parties which are not on
their side because no kind of suppres-
sion or want of patronage or want of
support from the Ministry is going to
stop the All India Trade Union Cong-
ress from functioning and itz trade
unions from continuing to live. Let
me make that very clear.

Hére is one case of victimisation of
a railway worker. He was first sus-
pended; then, he was prosecuted;: he
was acquitted and taken back. Again
he was suspended and taken back
and made permanéht. Then, again,
he was called to show cause why he
should not be suspended. One of the
<auses was that he was supposed to be
moving about with a girl—I do not
know why it should it be an offence
in this country even by the standards
of the ruling party—; and that girl
was a communist. He replied:
I am very sorry, but sghe is
my wife. Now what is the offence?
What it that he was moving with his
wife or what? The other cause was
that he was attending an open public
meeting, in which Communists were
going to speak. Is that an offence
under the Constitution? Then the
third cause was that he was going to
attend a meeting .... (Interruption)

show cause statement is not made

the Communist; it s given by the
Railway Ofcials to this gentleman
<concerned; they said he was attending
& meeting which was going to be ad-
«dressed by me mnd in which the Pro-
<eedings of the All India Trade Union
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Congress were going to be

It is very wrong on the part of the
officials of the Railways to stop peo~
ple attending such meetings. It is
not my fault if people try to attend
my meetings and if people refuse to
attend other meetings, even though
they are threatend with hunger strike
into death. If they are so populer
that people will not go to their meet-
ings but will impose Janata curfew,
is it my fault? If I am not unpopular,
why should the Ministry threaten
people because they attend my meet-
ings? This certainly is a peculiar
practice in the building up of trade
unions and in the building up of the
Plan.

I would therefore, request Govern-
ment to drop this practice. There i=
that mess about the unity between the
unions of Vasavada and Guruswami
Unions. Why should there be trouble,
about that. Mr. Vasavada does mnof
like the Trade Unions of Mr Guru-
swami, Why should they not be given
recognition? Why should there be

‘perpetual halocaust about this problem

on the Railways on this question on
which even the President’s powers
are invoked in other to dismiss the
workers, who belong to the Union
which is not recognised by the Railway
Ministry. I think the House knows it
that the ‘show cause' has become diffi-
cult to be depenided on, because the
Congress Committees which get re-
ports from the |Police or the
Police which get some reports
from the Congress are, not very sure
about the facts and when they are
challenged, they cannot be proved.
So they have come to the final con-
clusion: Let the President dismiss
the man without the right of ‘show
cause’ being given to him. So the
Presidential powers are going to be
used to dismiss an ordinary railway
worker because the railway worker
can prove that all the causes are
bogus vauses, are manufactured causes,
in order to support certain political
trends of the ruling political party.
Therefore, this use of the powers is
not very healthy to the fulfilment of
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the Plan. In discussing this Budget,
1 want to wind up by saying that some
of these financial proposals such as
taxation on the people and the pas-
sengers can be avoided by curtailing
the schemes of electrification, cur-
tailing wastage, looking into guestions
of corruption and thereby saving
money for the Excheguer, so that you
would not be forced into taxing the
people at large and getting them into
a whirl of discontent instead of keep-
ing them satisfied by giving them
higher standards of life. Please do
not condemn Trade Unions which are
to the dislike of the Ruling Party. Do
not make the President to use dicta-
torlal powers in such a way that ordi-
nary workers are dismissed without
being given the right to explain or
being told why they are being dismis~
sed and without following cetain de-
mocratic procedure. Recently a Rail-
way worker complained to the hon.
Minister through Mr. Giri and a wor-
ker was suspended because he did not
write direct to the Ministry or the
railway officer concermed. The ques-
tion put was: Why did he go to Mr.
Giri? It has become a practice for
Railway workers to approach Mem-
bers of Parliament for submision of
their grievances. I do not think that
submission of grievances though Mem-
bers of Parliament should be consider-
ed an offence. I do guarantee on be-
half of my workers if they are of the
Communist Party that they would do
efficient work. My principle is that a
worker at the bench shall do efficient
work but when he is outside that
bench, in this free time, he shall be a
most eficient communist. If our wor-
kers are inefficient, we are prepared
to see that efficiency is given but not
efficiency of that kind which does not
meet his needs, not efficiency which
cannot be given, an efficiency which
is impossible, an efficiency which is
efficiency of an automaton and noth-
iing else.

This question should be locked into
by the Ministry concerned from a
liberal demotratic approach, from an
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approach which is free from prejudice
for certain sections of Trade Unions
and which relies more on the warkers:
than on experts. Combine the workers
and expert and put a stop to the caphk
talist corrupt practices in the adminis—
tration and you will be saved from the
necessity of imposing mounting tax-

atlon against the people and thereby

creating more dis-content and per-
haps non-fulfilment or under-fulfil—
ment of the Plan.

Shri T. K. Chandhuri (Berhgm-
pore): Mr, Speaker, I was feeling a.
little bit hesitant in taking part in
today's debate because although it
had been my practice to participate
in Reilway debates and take some in-
terest in the development of plans of
the railways in this country in years
past, owing to circumstances, beyond
my control, I could not attend the
proceedings of the House during. the
last 2 years and after again coming.
back to the House, I was confronted
with an accumulation of information
which I am finding it very difficult
to catch up with.-1 have been trying
to find out as best as I can if there
has been any change and if those
changes are changes for the better oxr
for the worse. There are, of course,
certain wvery obvious changes. Shrt

. Lal Bahadur is no longer there. His

place has been taken by Shri Jagjivan
Ram. I think it would be in bad taste
to compare this change or differences
that might have come about as a

result of that, to the difference bet-
ween tweedledum and tweedledum.
Instead of our distinguished and
very revered friend, Shri Lal
Bahadur, we have with us to day the
more amiable and still more friendly
Shri Jagjivan Ram. Unfortunately
these sterling personalities are =
facade and 1 want to assert categowi-
cally that that is a facade which
screent and hides (Interruption) the
permanent reality of Rellway Buresau-
cracy with its apex in the Rallway
Board, There are different tiers-Genes-
ral Managers, Chief Engineets,
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Superintendents, Operating Superin-
tendents, Divisional Superintendents
and 50 on. We have here a whole
cture which has mnot changed
it 1 may say so, it has
certain extent hardened and con-
solidated its hold upon the Railway
.administration in a manner un-
precedented even in British days. I
will come to this aspect of the matter
& little later. This is one part of our
#tory.

1183

Coming back to the country after
two years in the initial days after
my release from the Portuguese ter-
ritory of Goa, till 1 got my duplicate

railway pass-from the Lok Sabha
Secretariat, I had usually to travel
as a lay member of the travelling

public in third class, in second class
and also in the first class as and
when I could afford. I definitely felt
hat there was an improvement in

provision for amenities so far as
)assengers were concerned. I have
ot been able to go into detalls but
here has been some improvement in
his respect. 1 remember, two or
hree years ago, that Shri
L.al Bahadur Shastri and his energetic
sssistant, Shri Shahnawsaz Khan,
1sed to take personal interest im all
these matters and travelled in congnito
to find out the dishes of the travelling
yublic, of the third class passengers
especially and tried to do a lot for
them. I need not detail the items that
truck me at that time; I think there

1as been a definite effort to effect

mprovements so for as passenger

smenities were concerned.
Unfortunately, these passenger

imenities can be employed as a
screen by this monopolistic, bureau-
cratle  organisation, the Railway,
Board, to hide its lack of planning,
its jinefficlency and corruption and
mihy 'other things-in short, the wveri-
table rotten state of affairs behind
the screen that has been of training
for so many years.

Now, let me take up the records
of the achievements of the railway
administration. In March lest again
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this time, we have been handed a
white paper on railways. In the First
Plan period, we generally under-
took rehabilitation of our railways
and we had a vast programme for
Rehabilitation of rolling-stock and
permanent ways and all these things
were undertaken. Here, there is a

wonderful statement in this white
paper:
“In spite of the large-scale

procurement, however, the pro-
portion of over-aged loco-
motives and wagons on the
Broad Gauge at the end of the
Plan period was higher than at
its commencement, 325 per cent
locomotives and 16 5 per cent
wagons being over-aged at the
end of the Plan compared to 23
per cent and 13.3 per cent res-
pectively at the beginning.”

Of course, that is not the whole
story. There has been some improve-
ment on the metre pguage section,
but, because the broad guage section
represents the major part of our
Railways, if we proceed at this pace
to effect rehabilitation, then after
some time we will perhaps
have nothing but over-aged wagons
and locomotives, '

Shri Feroze Gandhi (Rai Bareli):
The average age is going down.

Shri T. K. Chaundburi: That also
be speaks of the wonderful efficiency,
the operational efficiency, of the Rall-
way Administration.

There are some other figures also
given in the wvarious brochures that
have been supplied to us, I do not
know how these figures and statis-
tics relating to operational efficiency
can be claimed to have proved that the
operational efficiency of the Railways
has increased. For example, from the
figures relating to engine-miles per
day we find that per passenger en-
gine in broad guage it was 166 In
1853-34 whereas in 1853-56 it has
come down to 164. In metre guage
this figure was 132 in 1858-854 and it
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has come down to 128 in 1065-58. deciding upon this programmes anati-

Sir, I would not take the time nf the
House in reading out the figuras, but
hon. Members can see for themaclves
the utmost, on the basis of thcse
figures, that can be claimed would
be that in some sectors our orera-
tional  efficiency  Thas definitely
deteriorated and in other sectors at
the most it has remained stationary.
For example, with regard to goods
engines in broad guage the engine-
miles per day has remained at 84 in
1953-54, again P4 in 1954-65 and
again 94 in 19855-56. With regard to
metre guage the figure has remained
at 85 for all the three years. That is
a wonderful improvement.

13 hrs.

Now, we are asked by the Railway
Ministry to provide for an additicnal
bill of Rs. 200 crores. Our esteemed
friend and comrade, Shri Dange, has
already refered to that aspect of the
matter, how the Government is >ro-
posing to meet that Bill by addition-
al taxation and all that. The fact re-
mains that there are certain argu-
ments put forward by the Govt.
about that increased bill which are
very difficult to accept and abcut
whose plausibility there might be
differences of opinion. Further, there
is the added disconcerting fact that
when the programme for the Five
Year Plan was decided upon, we did
not take into account the inflationary
pressures that were operating on our
economy. They came forward and
said that “we need BPs.100 crores
more”. What then? Only just now,
the inflationary pressures generated
by the expenditure of the First Five
Year Plan period are getting effect.
What do we do when this additional
expenditure that we undertake now
or which we decide upon now goes
into circulation and begins to exert
its impact on the market in its turn
in the course of the next filve years
or more? Where is the end to this
«nd less cost-price spiral? Why can-
not the Railway Administration or
the pecple whe are responsible for

cipate things a little bit more inbel-
ligently? I would not put it iin
stronger terms than that. A bit m¢y »
of intelligence and a little knowledge
of elementary economies could tetl
them that the present-day costs are
likely to go up and the rise in prices
and costs should ' always be anti-
cipated a little bafore hand. Otherwise,
there might be trouble,

Now, 1 come to the guestion that
1 raised at the outset, namely, the
consolidation of the bureaucratic
control of the Railway Board, which
has practically brought this state of
affairs about. Lal Bahadur Shastris or
Jagjivan Rams may come and go but
the strangle-hold of the Railway
Board remains for ever. Look at the
fact how this Board is touchy and
sensitive. 1 might refer this House_to
certain facts of several years back.
You, know, Sir, that the incidence of
accidents in railways was on the in-
crease several years back and after
persistent demands, in the Lok Sabha,
an Accidents Inquiry Committee was
appointed with our esteemed friend,
Shri Shahnawaz Khan, as the Chair-
man. I might give the names of the
members of that Committee. Shrt
Shahnawaz Khan was the Chairman,
as 1 said, and Shri P. N. Mubai, the
Chief Government Inspector of Rail-
ways at that time, and Shri N. 8.
Shinde, retired General Manager of
the ex-B. B. & C. I. Railway, were
members. It was a three-man Com-
mittee. It produced a report during
the discussion of the railway budget
for the year 1855-56. Not only Mem-

bers from this side of the House but ~

the Members in general claimed that
reported should be placed on the Table
of the House. The Government refuped
to do that.

They appointed a Reviewing Com-
mittee some time later with the same
Chairman-Shri Shahnawaz Khan . L
shall read out the names of the mem-—
bera of this Committes. The members
were, Shri Badhwar, who was at that
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time the Chairman of the Railway
Board; Shri L. P. Mishra, who was
also connected with the rallways and
ad recently retired from the
ilway Board. He. was
very close to, what 1 might say, this
Administration or this close Corpora-
tion; lastly, Shri Ranjit Singh. 1 do
not know much about this gentleman.

Shri Sadhan Gupia (Calcutta-East):
Director, Traffic.

Shri T. K. Chaudhuri: When this
matter was raised here, as to why the
findings of the Accidents Inquiry Com-
mittee—there were as mAany as
32 recommendations—were quashed,
nothing was said. We from this side
of the House expressed surprise at
the fact that the same Shri Shah-
nawaz Khan sghould be made to quash
those recommendations. But Shri
gahnlwu Khan explained that it
i a technical question, that he was
not a technical man and, sitting with
the Reviewing Committee, he was
convinced that they were all technical
matters and that he was not a tech-
nical man. So, when he found better
technical advice, he was convinced,
and he agreed to the guashing of the
recommendations of the first Com-
mittee.

Only recently, we have known what
has been done with regard to the
findings of the Mehboobnagar Enquiry
Committee. From the findings of the
Desai Committee, it was learnt that
some senior engineers and the admin-
istration of the Central Railway were
responsible for the tragic happenings.
Immediately, without explaining it
to the country or to the House, as to
what were the grounds on which the
Government had found it necessary to
quash the findings of that Committee,
E& findings of the entire judicial

Qquiry committee were guashed. But
there was another judicial enquiry
committee with regard to the Ariyalur
incident. There, only patrolmen or
janior grade officers and employees
were involved.. Bo, nothing was said
sbout that Committee. As far as my
Information goes, and as far as I have
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been able to ascertain, no objection
was raised by the Government with
regard to the findings of that Com-
mittee. But here, in the case of the
Mehboobnagar disaster, because senior
engineers of the entire Railway Ad-
ministration were blamed, immediate--
ly Government had to come forward
and quash the findings. That is how
matters stand.

1 would take only a few minutes:
more, because I know that you, Sir,
have rung the bell. 1 cannot but
refer to the matter of victimisation of °
railway workers. I do not want to
go into the question of recognition of
rival unions. Everybody knows it is
a plain scandal. I do not know how
the ruling party reconciles itself to
that position, but so far as victimisa-
tion question is concerned, already our
friend comrade Dange has referred to-
the fact that the emergency powers
of the President of the Republic have-
been invoked to deny elementsry
justice to those poor clerks or junior
grade employees who were alive in
non-recognised unions. In order to-
deny them the right to show cause-
and to put up a defence, the powers
of the President of the Republic have
been invoked. Their elementary right .
to show cause or to put up a defence
has been denied to them on what.
grounds? On the ground of the secu-
rity of the State! Do the hon. Min-
isters—I appeal to the conscience of
the whole House and the whole
country—want us seriously to believe
that the security of the State was-
jeopardised by these four junior
clerks? What do you take the coun-
try for? What do you take this.
House for? You invoke the special
powers of the President under article
311 of the Constitution and say these
poor clerks were jeopardising the
security of the State. The leader of -
the Communist Party is here and that.
party is running the Government in
one of the States of this union. All
the parties have accepted the consti-
tutional democratic procedure.

Leaving aside external affairs, inter-
nally it s claimed that we have sta-
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bilised the State, but the railway ad-
ministration has the daring to come
forward, the Railway Board has the
courage and temerity to come forward
.and say that the security of the State
was jeopardised or threatened by
these four clerks, One of them wmas
Assistant General Secretary of this
Railwaymen'’s Union; another a clerk
in the traffic accounts office of the
Eastern Railway;, the third a branch
.secretary in Anara railway station in
the Anara branch of the South-eastern
Railwaymen's Union and the fourth a
clerk in the e¢laims office, South-
eastern Railway, Calcutta. I would
ask the hon. Minister straightaway; let
him kindly reconsider the case of
these poor people. Even when you
hang a man, you give him a hearing.
I appeal with all the earnestness and
seriousness that I c¢an command—
.about other cases of victimisation I
.do not want to say anything now,
but at least in the case of these four
poor young men, give them a chance.
Do not ask us to believe that
Heavens will {fall if these people
were allowed to continue in their
services. I again appeal to the hon.
Minister; he can yet do justice. There
must be a court of appeal. Let there
be a court of appeal beyond the
decisions taken by the railway ad-
+minlstration.
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The last two criteria in apprising
investment can be disposed of quick-
ly. Railways last a long time. For a
hundred years there has been a con-
flict between the English system of
building, which is to build for eter-
nity and the North American system
of building, which is (or used to be)
to get safely by the next bulge in
trafficc. Railwaymen in all countries
have a bias in favour of the former.
But the next few years will be ones
of special stringency in India; there-
after steel, electrical equipment, heavy
engineering products and the like will
be available from Indian sources.

AT A crie w2 E 1 g
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Schemes were prepared for the
expansion of capacity to build 30
locomotives per year at the end of the
Second Five-Year Plan, but, in view
of the curtailment of the Plan allot-
ment and the proposed clectrification
and dieslisation of certain sections of
the Railways, it has now been decided
to stabilise production at 14 W.G.
locomotives, reducing to the maximum
extent possible the importation of
components.
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Shri D. C. Sharma (Gurdaspur): 1
approach the Railway Budget with
mixed feelings. I am not one of those
~who will say that everything is wrong
#vith the railways, in respect of
employees, in terms of self-sufficiency,
in terms of technical efficiency, and
s0 on. But I am not also one of
those who would think that every-
thing is rosy in this garden, and that
everything is going on very smoothly
and very happily with the railways.

The very first thing that occurs to
me, when I speak on this problem, is
4his, Why are the railways dealing
with their problems in a plece-meal
fashion. Why is it that the railways
do not form an overall view of what
has been done, what is being donme,
and what needs to be done! Of
course, it will be said that the Firat
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ways—] mean the Ministry and athar
bodies associated with the administra-
tion of the railways—are just living
on an ad hoc basis, and leading a
hand-te-mouth existence.

When they have a problem, they
institute a committee. That committee
gives its findings. But very often the
findings of that committee are ' not
implemented; and sometimes, shey
sre implemented. Then, there is a
reviewing committee; then, there is
this committee and that committee
and that committee and so on. What
I mean to say is this that all of us
are convinced that the railways are
the biggest national undertaking in
this country, and all of us want that
the railways should be a model em-
ployer; all of .us want that the rail-
ways should give us a model admain-
istration; all of us want that the rail-
ways should behave towards their
customers in the most exemplary
fashion.

"But 1 would say that the way the
railways have been dealing with
these problems is most casual, most
perfunctory and most unfruitful. How
is it happening like that? °~ For
instance, we introduced the zonal
system of railways. I have been told
on the floor of the House that the
system will be placed under review
and that the Railway Minister will
come and tell us ws to whether it has
worked well or not. Then we had
the divisionalisation of railways, and
we are having all kinds of adminis-
trative machinery to deal with thess
problems. But I must gubmit very
respectfully to the Railway Ministry
that the zonal system is yet in the
lund of possibility. You do not knowy
whether the zonal system has been
a success or a failure. You also do
not know whether divisionalisation
has been carried to the utmost limit
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Therefore, I say that this tinkering
with the problems of the railways is
doing the utmost harm to the rail-

ays and also to this country. Wa
‘-e baving a Law Commission in this
country, we are having a Sanskrit
Commission in this country; we have
had the University Education Commis-
sion. We have had so many Commis-
sions in this country. 1 would say
{0 the Railway Minister that he
and his department should catch the
bull by the horns; they should make
a frontal attack on the problems of
the railways. All these problems
should be tackled on a comprehensive
basis. It is not that you have one
Committee here and one Committee
there. By the time one Committee
has fihished its work, the other has
practically cancelled what the first
Committee did. 1 think this kind of
dilatory approach is doing the utmost
harm to the railways and it not

nducive to the good working of the
railways. This is the first point I
want to make.

1 have nothing to say against the
members of the Railway Board Of
course, a lot is being said about those
persons and they are, unfortunately,
not in a position to defend themselves.

Shri Feroze Gandhi: That is why
we have got Ministers,

8hri D. C. Sharma: Most of their
work is not done in some kind of
limelight.

Pandit D. N. Tiwarl (Kesaria): That
f* done secretly,

Bhri D. O. Sharma: Therefore, they
do not always receive that amount
of goodwill from this House which
perhaps is their due. But without
meaning any disrespect to anybody, I
would say that if there is one depart-
ment in the Government of India

red-tape is the longest, where
red-tape is the stroangest (An Hon.
Member: And reddest) and where
rqg-t.pe is the most durable, it is the
Hmiltr? of Railways,
I had the misfortune to write a

Icu_crmthlmmberutthsm-'

way Board but to one of the high.
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ups in the Railway Admw
was a letter which called for

diate attention on the part of that
high-up. Now, I receive a reply to
that letter after 10 or 12 days saying.
tnat the letter has been passed on to
some other person who is a little less
high up than that person. In the
meantime, the problem to which I
bad referred had solved itself. I
would like to ask: what are these
persons doing?

Shri C. R. Narasimhan (Krishna-
Riri): It might be a case of nature
cure.

Shri D. C. Sharma: It is not nature
cure, It is human cure. Whereas [
beliewve jn nature cure, I deo not
believe in this kind of human cure.

Mr. Deputy-Speaker: The hon.
Member should believe in cure, whe-
ther it is human or nature.

Shri D. C. Sharma: There are all
kinds of cures. For instance, there
are cures effected by qguaks and 1
cannot believe in them, as you know
very well

So I would say that the Railway
Administration, which is a huge and
gigantic body and which has s¢ many
ramifications and so many different
problems to deal with, requires to be-
gingered up. Otherwise, if a mau has
to wait for reply to a simple letter
for so many days, it does not reflect
much credit on the Railway Adminis-
tration.

Shri Ferose Gandhi: It must have
come in a goods train.

Shri D. C. S8harma: On account of
its being a wvery unwieldy organise-
tion, it is not able to address itsslf
to the problems as expeditiously as
it should.

I would, therefore, suggest to the
Railway Minister that the administra-
tive machinery of the rallways should
be overhauled, it should be modern-
iged, it should be brought more &y
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touch with the changed circumstances
in which we are living, it should be
made 2 vehicle of prompt action and
1t should not rest on its oars.

1 know that our railways are doing
very good work. They are introdue-
ing de luxe trains and janta trains
‘But sometimes the railways also do
wcertain things that stem from the fact
that the railways do not have goud
public relations. .They do not have
any agency through which they cun
&eep in touch with the public,....

Pandit D, N. Tiwari: They have
public relations officers.

Shri D. C. Sharma:....and under-
stand the reactions of the people to
‘what they are doing.

For instance, the other day a Mem -
ber of Parliament, so many Members
of Parliament, were going....(Inter-
ruptions).

Mr. Deputy-Speaker: The hon.
Member should have peaceful sur-
roundings in order to be able to speak
-calmly.

Bhri D. C, Sharma: I am at my best
when the surroundings are not peace-
ful.

Mr, Deputy-Speaker: But [ have
-objection to that atmosphere.

Bhri D. C. Sharma;: I am not born
for peace.

‘What I was saying was that where-
as a lot of good things had been done
by the railways in providing passen-
ger amenities and other things, they
have certain old-fashioned, outmoded
<coaches. I think they were devised
at a time when India was facing
different kinds of problems. Those
contraptions are now put on the track,
and I tell you all the goodwill that
the railways have earned on account
of the good work that have done is

A great man
sald: “Yoga is nothing but perfec-
wion in small things’ I think we
wmust do big things also in a big way.
#&ut, I believe, efficiency also consists
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in this that you should lock o small
things and that small things should b
done as well as the big things sye
done.

Another point that I want to make
is this, That is the point about social
education. I have this White Paper
and in this White Paper, a paragfaph
on social education is also theres,

“The campaign for social educa-
tion initiated lagt year was Inten-
gsifled this year, and a comprehen-
sive scheme to cover the scope of
work, the media and slogans to
be adopted etc, is under gconm-
deration.”

The Railways have not yet ceme to
know what the scope of social edu-
cation is going to be. One year has
passed and they have not been able
to decide what it is going to be.

What do they mean by socift‘edi-
cation? I think this will beat the
intelligence of anybody.

“During 1956 there has been a
noticeable decrease in the misuse
of the alarm chain apparatus on
the North-eastern and Eastern
Railways. There was an increase
on the Western and Central Rail-
ways but it is hoped that this is
only temporary....

1t is said:

“Educative propaganda  has
been supplemented by intensive
and frequent checks on the worst
affected sections in collaboration
with the State police....”

It beats my little understanding to
find that the Police should also be 2
collaborator in this crusade—if I gan
sc call it—for social education. Ijdeo
not know what conception of
education the Ministry has, T would
say that this kind of indirect social
education which is being conducted
by the Ministry, which I shoula say
iz in a way punitive in {ta nature
should be done away with, We want
a positive, direct and fruifm pro-
gramme of social education
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I do not see any reason why the
Ministry should not give an outline or
a complete prospectus of that kind
of social education. I should say that
while I feel convinced that the Rail-
wavys are doing good work, I also feel
convinced that the Rallways can do
much better than they are doing now
with the resources they have and with
the personnel and the manpower that
they have; and I believe that this
should be done.

One minute more, Sir. An hon.
Member just now said that it is good
that railway fares have been increased
and we need more money for our
Plan and =ll that. I may tell you
very candidly and very honestly that
the increase in fares for the first 30
miles is not Dbeing appreciated
by anybody. It it is being
appreciated anywhere, I would like
to go there and know things at first
hand. I believe that; and I would
¥request the hon. Minister who is &
man of the people—he comes from
the people and he understands the
difficulties and aspirations of the peo-
ple—I would submit to him most
respectfully that if he wants to
increase the fares on distances bet-
ween 30 and 500 miles or 500 miles
and over, he may do so; but he
should not increase the fare on the
first 30 miles. I think it should be
possible for him to accommodate us
because I believe the Railways are
meant for the people and the people
should not feel that they are being
made to pay much more than is
necessary. 1 would, therefore, make
this request to the Railway Minister.

8hri Khadilkar (Ahmednagar): Mr.
Deputy-Speaker, Sir, 1 would like to
examine cur Railway Budget from
two points of view—from the point of
wview of the people's growing needs
and from the point of view of the
needs of the Five Year Plan.

As soon as I entered this House—

phere is being created to sabotage the
Plan which was more or less a national
plan  accepted by all parties with
strme modifications at the time of the
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elections. And the plan was placed
before the people and a certain kind
of pledge has been given to the people
at the time of the election that we are
determined to carry out this Plan. if
we are going to forget this pledge re-
cently given to the electorate, every
aspect of this Railway Budget as it
forms a vital part of the national plan,
must be scrutinized from that angle.

When I say I would like to examine
the Budget from the point of view aof
the people and their needs, what I
find is that there is a Plan on paper
and if you look at the world through
that bluebook you find that we are
making rapid progress. But, when
you go actually to the people and see
what they achieve, what they gain in
actual day-to-day life, then you are
throughly frustrated, Even those who
are occupying the Treasury Benches
have now come to realise that they
are really getting away from the
people and that there is a big gap
between the rulers and the ruled. But,
in the schemes that they are present-
ing to this House for approval, unfor-
tunately, this is not reflected.

1 will give you an instance. If we
are to plan our economy to bring about
social reconstruction peacefully, then,
the first essential thing is to take into
confldence the railway worker. Is
there any attempt made by the Rail-
way Ministry to enthuse him about
the Plan? He is a part and parcel of
the Plan and his enthusiastic co-
operation, if properly scught, I am
confident, would be forthcoming In
abundant measure. But, unfortunate-
ly, the old bureaucratic ring in every
department, as it has been developtd
during the British regime, still per-
gists. And, if I niay say so, whoever
be the hon. Minister, he becormnes a
tool in the hands of this machine and
is a small fry in a way. Unless he ix
courageous enough and bold enough
to change the whole system in ordex
to implement the Plan, I am afrald,
this Plan will be sabotaged not only
by the Railway Ministry but oIl the
Ministries concerned jointly and seve-
rally. This is my feeling about it.

B L I R L L
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Speaking about people’s needs, I feel that the Plan would bring about

Wwill point out an instance. The States-
Reorganisation has taken place,
Whenever there is a plan for national
transport, then, it must be done in all
ways. The regional needs must be
met and they must not be met dis-

regarding the national requirements.
S0 they must....
Mr. Deputy-Speaker: Once again 1

might bring to the notice of hon, Mem-
bers, particularly those who are new,
that it is a salutary rule here, in this
House, that no Member should try to
come in between the hon, Member
who is on his legs and the Chair. That
rule should be observed more strictly.

Shri Khadilkar: I am sorry.
An. Hon. Member:

Not he; but
somebody else.

Mr. Deputy-Speaker: I hope hon.
Members would keep this in mind
when they are moving this way or
that. The hon. Member might pro-
ceed with his speech.

Shri Khadilkar: Therefore, the re-
gional needs must be made to fit in the
national needs but such an attempt
has not been made. I shall take an
instance, under the State Reorganiza-
tion, a small part of Hyderabad known
as Marathwada which has been integ-
rated with the new Bombay State, and
I would appeal to the Railway Minis-
ter to examine the transport system
prevailing there and to see whether
there is any transport directly linking
this region with the centre of the new
state. Absolutely nil. It was neglect-
ed while it was in Nizam’s Dominions
and even now it is neglected. We talk
of emotional integration, but without
geographieal integration how is it
possible to bring it about? We have
schemes for electrification we have
schemes for diesel engines; there are
sc many schemes without the basie
foundations on which such schemes
ultimately will have a certain durabi-
lity. Unfortunately, these things are
not met. Therefore, the paople do not

even a small change in their day to
day life.

The House maay remember and per-
haps the Members who live in Maha-
rashtra and who were returned here
last time must have pressed the need
for the railway line on the western
coast, and if you undertake this scheme
abandoning this electrification, 1 ams
confiden! that you would remove part
of the congestion that is there in Bom-
bay. About a million and half people
are dependant for their livelihood on
Bombay from this region, There is
no, quick and convenient transport
available to them. They are entirely at
the mercy of a shipping compmny
which had increased its rates during
the last 15 years to nearly 5 times. If
this is ithe state of affairs, how people
would feel enthused about the plan?
I agree if we want the plan we must
be prepared to foot the bill for it fulfil..
ments. But one must also realise that
of the plan in some measure meets
their day to day needs. The old order
must continue, people must feel and
experience change in their lives.

All of us know that the railway sys-
tem was organized mainly for exploi-
tatinn and security purposes by the
foreign Government and in the new
set up after freedom if the old things
still continue, I am afraid, whatever
the plans we may make here, ulti-
mately it would result in failure,

Now I come to the workers. The
hon. Railway Minister knows very
well that Indian workers are free citi-
zens. They have a right to hold opk
nions. Perhaps during service hours
you have every right to have some
conduct rules, rules of discipline and
here I would like to read an extract
of what the discipline rules are under
the new dispensation:

“It shall be the duty of every
Railway servant to endeavour to
prevent any mernber of the"
family from ‘taking part in,
subscribing in aid
assisting in any other manner
any movement or activity which

-1a.
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is, or tends directly or indirectly
to be subversive of the Govern-
ment as by law established and
_where a Railway servant is unable
to prevent member of this family
(This is more importanf) from
laking part in or subscribing in
wid of, or assisting in any other
manner any such movement or
activity, he shall make a report
to that effect to the Government™

Jot only his political activities are
ontrolled, but also the activies of
iis family members.

Shri Heda (Nizamabad): Not poli-
ically subversive,

Shri Khadilkar: The hon. Member
vas once upon a time,—during our
'reedom struggle, supposed to be in-
fulging in subversive activities. 1f he
idimits that, then we have got =~
iefine, what is “subversive activity”,

. Deputy-Speaker: Order, order.
Ph&e activities are not to be indulg-
»d here.

Shri Khadilkar: This is ultra vires
>f the fundamental rights of our "on-
stitution—subversive of our Constitu-
tion itself Under this rule a railway
servant is expected to make a ‘eport
to the authorities concerned about h's
family members. Then there is san-
other paragraph wherein it is stated
that he should not be an active mem-
ber of the Congress Committee. By
implication it means he can join the
Congress organization. He can sub-
scribe to the funds of the Congress
organization I would like to placc
this matter before this House whether
in our Republic and under our Con-
stitution a man employed in the rail-
ways would conscientiously subscribe
to the funds without mental reserva-
tion. Therefore, as 1 said at an early
stage, I would again apveal o the

ilway Administration to take people

to their confldence. They are a
great agset instead of sending mssions
in search of fingnce and in search of
technical experts thia human wealth
should not be allowed to go waste. I
am certain that there is no dearth of
technical talant in this land given pro-
Pper opportunity and encouragement
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You would discover the
talent.

necessary

I will point out another instance of
those who keep the track goings. Ishall
give the technical terms. They are
called the gang mate, the key man
or gang man. These are three grades
of men who keep the movement of
railways. About seven lack of men out
of the total of ten lacs orso employed
in this national undertaking are main-
taining the tract:—They fall in there
grades. They alone can keep the
lines in good running order and none
else not the engine driver, nor the
guard nor the hon. Railway Minister
movement and speed of our railway
depends on their work and coopera-
tion. What is their pay? They are
supposed to guard the track and keep
it in perfect order—it is a four mile
track that a gangman is supposed to
look after,~—and what are their emolu-
ments? The gang mate gets about Rs.
40 to 60 and the key man actually
gets Rs. 35-——4—40. These are their pay
scales. Is it not the duty of those
who are interested in running wagons
at a faster speed to take these people

‘into confidence? They come from the

lowest strata of our society and
I need not mention it because the
Railway Minister knows very well to
what community the majority of
them belong. What has he done so
far to change their present pay and
their other facilities which they ought
to have received if we want to enlist
their co-operation? Nothing has been
done. grievances of railwaymen are
not locked into in time because some
of the representative unions are not
recognised. Disunity in the ranks of
railwaymen persists because of this
policy of the Railway Ministry. The
partisan attitude, the poliey of favour-
ing our section because of its particu-
lar politics and not giving recognition
to others because of their political
colour must be put an end to. Unlesa
al] workers put together are taken into
confidence, and & 3ense of unity is
restored among them, I am afreid, no
plan whatever the figures may be and
the short fall may be, is likely to
succeed. Every satiempt therefore
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must be made to bfing about unity
among the workers and to give them
a due share in the running of railways.
Though there is a big Zap between
the actual revenues and the estimated
outlay, I am confident that the gap
will be made up by the efforts of the
railwaymen.

One more point and I would finish.

Mir. Deputy-Speaker: One more
minute and the time also would finish.

Shri Khadilkar: As regards the
grades of pay, there is perfect anar-
chy. Formerly, certain grades were
reserved for Anglo-Indians, for in-
stance station masters and assistant
station masters. Now. a new method
is developing. Naturally, a man who
rises from the wayside station and
becomes an assistant station master
aspires to become a station master.
But, a new man is channelled in firom
some other grade because favourities
of high ups must be provided for. Sae,
there is a good deal of dissatisfaction.
Unless you stop this favouritism you
cannot enlist their full cooperation and
participation in the execution of this
plan. ‘This national undertaking forms
a vital part of our economy. The
success of the Plan largely and i
many ways depends upon the s'iccess
of the national transport system. I
would request the hon. Minister,
therefore, to pay attention to the
question of pay scales and other
matters have placed before the
House, Certian other facilities which
are extended to one section should
not be denied to others; they rnust be
regularised and rationalised. At least
within the railway department some
sort of an order should be restor-
ed instead of the present anarchy.

Unfortunately for us, it seems that
those who are occupying the Treasury
‘Benches are free from trenchant cri-
ticism from the so-cal extreme oppo-
sition section because hit is gétting more
constructive and subdued. So, they
feel that whatever be the needs of the
workers, if this extreme section Is a bit
subdued, they can disregard the other
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small sections and need no  bring
about the desired changes. FEu., they
would be misreading the situation gk
because of a certain change that héw
taken place—power i3 something
which makes men sober and commun-
ists are not an exception to that—they
feel that things are all right.

Finally, I would like to appeal to
the hon. Minister to take all these
things into consideration and help the
railwaymen to fulfil the Plan and not
to scale it down in any way.

Mr. Deputy-Speaker: Shri Amjad
Ali. The hon. Members Send in their
names and if they are not prepared
to speak, they should give some indi-
cation. In future, I will call only those
hon. Members who, even if they had
sent in their names, give an indication
by standing in their seats.

Shri Ranga (Tenali): That wowd
be a rather difficult thing. How many
times should a Member get up and
stand? We have to go on standing
throughout the day. {(Interruptions.)

Mr. Deputy-Speaker: Any other
suggestion would not meet the situa-
tion. Yesterday also, there was a
complaint from that side. One hon.
Member wapted to speak. But when
I called on him, he did not stand wup.
Today also, 1 called upon one hon.
Member who was sitting there in front
of the pillar but he did niot stand up.
‘What can the Chair do in these circum-
stances? (Interruptions)

Shri Radhelal Vyas (Ujjain): Your
suggestion is being welcomed by most
of the Members here.
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Shri Amjad AH (Dhubri): Sir, as
we come to discuss the Railway Bud-
get the first thing that greets our eyes.
is the increase in the passenger fares.
Passengers of all classes are to bear
the burden of increased rates of fares
according to the miles they travel.
Passengers upto thirty miles will pay
five per cent. more of the fare; passen-
gers from 31 to 500 miles will pay
fifteen per cent. more and again pass-
engers travelling over five hundred
miles would pay ten per” cent. more in
addition to the fare.

The Minisier of Railways (Shrl
Jagiivan Ram): That is in the Gene-
ral Budget.

Shri Amjad All: I am unable to
understand the laughter on that side.

Mr. Deputy-Speaker: There is no
prohibition here against laughter; it is
permitted.

Pandit D. N. Tiwari: I want one
clarification., This increase has not
the Railway Minister, It
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that at this stage here will not be very
fruitful,

Mr. Deputy-Speaker: But that
would not be a ground for refusing
the hon. Member to refer to that,
though I would request him not to
dilate upon it elaborately in the gene-
ral discussion.

Shri Radhelal Vyas: But the hon.
Railway Minister referred to that in
his speech and said that it was being
contemplated.

‘Mr., Deputy-Speaker: 1 have said
that the hon. Member can refer to
that.

Shri Amjad Ali: This thing is
coming very soon before the House
and we can smell,

Mr. Deputy-Speaker: He should not
smell too far.

Shri Amjad All: Of the higher
classes, 1 need hardly say anything
more than that it has affected unne-
cessary travels. But, I am constrained
to remark that this proposal is going
to hit the third class passengers who
are mostly poor and cannot pay.

What is the motive of taxation? Is
it a restriction on travels? That may
be one motive. The second may be
to provide money for the Plan. Is our
Finance Minister eager te cut down
unnecessary travels or is he simply
eager to provide money for the Plan?
Third class fares being the main source
of passenger earnings, the increase is
bound to hit the poor. It is evident
that the short distance passengers are
mostly poor and they are third czlass
passengers. They travel because they
have to. They travel from village, to
headquarter stations for litigation or
for putting in petitions into the reve-
nue courts or to find employment and
return to their homes almost daily. To
tax them would be unjust and to put
restrictions on their travels would be
cruel.

The:urchargem:llo‘tha"m
as slso on special trains, may be all
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right. Even when the Finance Min-
ister is bent wupon getting more
money by these means for the Plan,
he can safely leave out the third
class passengers with the least
disturbance.

Now 1 come to a local gquestion
and that is about the State of
Assam. Coming as we do from the
State of Assam which is a prover-
bially backward State from the
point of wview of railway communi-
cations, it has been an annual fea-
ture of our budgetary demand for
the establishment of an alternative
rail 1link. That it is a necessity
would be apparent from the fact the
entire State of Assarmn is dependent
upon only one railway line at the
foot of the Himalayas which is sub-
ject to annual inundation, ravaging
floods and dislocation for three to
four months of the year, We have
been urging upon the Railway Min-
istry to make it a special case. In
view of our developing economy the
State of Assam deserves special
treatment. Imagine, Sir, a border
State with varied problems, undeve-
loped economy and solely depen-
dent upon one line for  its
supply from outside. When cut
off, we have to either starve or give

very high prices for our necessaries
of life.

Since 1952 we have been crying
for the establishment of a rail link
alternative to the present one. which
will necessarily be safe and invul-
nerable, The existing line through
Assam from  Fakiragram to Amin-
gaon is running over five turbulent
Himalayan rivers — Pagladia, Al,
Manas, Beki and Bhulkadova. They
are intriguing. Each is a source of
trouble, and to keep this line always
in order is to try an impossibility.
You can imagine, Sir, the magnitude
of the problem when for protection
works on thisz portion of the line a
sum of Rs. 200,064,000 from 1952 to
1958. For Beki and Bhulkadova the
Railway Administration has spent
on an average about Rs 52 lakhs for
breaches, Bridges on Beki broke
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eight times and those over [
dova broke four times. Imagine

what a mint of money it cost them;
yet, annually a large sum is spent on
protection works,

I would not for &8 moment think of
lifting the existing line. No, that
can never be my intention; it has to
be there, The passengers there
have got used to it and there is a
large volume of trade and industry
carried on with the help of that line.
In addition to that another line to
the south bank of the river Brah-
maputra has got to be constructed.
This will serve as an alternative line’
and will have the additional advan-
tages of connecting the mine areas
of Garo Hills abound in coal. lime-
stone and other wvaluables, 1If deve-
loped the area would yield 85,000
tons of cement per year, and Bagh-
mere has 5,00,000 tons of goods coal
for immediate attraction.

.

Apart from the mines and mine-
rals of Garo Hills and the under-
developed economy of Assam, the
guestion of defence has also to be
considered, Look at this border
State of Assam surrounded by fore-
ign territory on all sides and which
remains cut off from the rest of
India for three to four months. A
Government at the centre cannot be
oblivious of its defence  position
affected by lack of good communi-
cation, not to speak of the supply
position and development, in a bor-
der State.

Mr. Deputy-Speaker: The hon.
Member is an old parliamentarian,
He has been consulting his notes
very frequently today.

Shri Amjad Al: The establish-
ment of the oil refinery in Assam is -
awaiting the development of rail-
way communications. People of
Asgam can ill afford to lose the oil
refinery. They are serious to a man
about having it within Assam. But
the communication problem of
Agsam is a serious impediment. Due
to our persistent efforts surveys of
all kinds were done, but till now we
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have not seen any sign of life in this
direction. That is all I have to say.

Bhyi Muichand Dube (Farrukha-
bad) Mr. Deputy-Speaker, Sir, I
am thankful to you for giving me an
opportunity to speak on the Rail-
way Budget. I have been, for
some years past, trying to impress
upon the Railway Minister the ur-
gency and the necessity of having a
railway link between Shahjahanpur
and Farrukhabad in Uttar Pradesh,
but it has so happened that the ex-
perts of the Railway Department are
so dogmatic in their opinions that I
have not been able to persuade them
to agree to my request

The said link will be about 40
miles in length and the total cost is
estimated to be about Rs. 5 erores
to Rs. 6 crores. That, of course, in-
cludes two major bridges over the
Ganga and Ham Ganga. They have
nqt agreed to construct this link but
thty have been trying to double the
line between Allahabad and Kanpur,
a distance of 120 miles, for the
simple reason that, according to
them, the line capacity of that line
has been saturated and it will not
be able to take the additional load
of coal which is likely to be increas-
ed during the Second Five Year
Plan,

I made an alternative suggestion.
1. said that there weré three lines
-between Moghal Sarai and Lucknow
and one of the lines had only been
opened last year connecting Moghal
Sarai with Lucknow, So I suggested
to the Railway Administration, and
to the Railway Minister "#lso, that it
would be more in the publfe inter-
pat if the trafic was diverted from
Moghal Sarai to Lucknow instead of
itse being tzken over to Allahabad
ind from Allahabad fo Kanpur.
Therefore, instead of doubling the
ine, the cost for which would nor-
mally be about Rs. 6 crores to Rs, &
crores, it would be much better if
the rail link suggested by me is esta-
blished between Shahjahanpur and
Farrukhabad, because the line from
Lucknow to Shshjshanpur is already
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a double line and the traffic, pﬁrt of
the traffic at least meant for Agra,
Delhi and other places could be
diverted from Lucknow to Shah-
jahanpur, and from Shahjshanpur to
Farozabad, Agra, Delhi and other
places; it could be taken anywhere
they would like to take it. The
single railway line between Kanpur.
and Allahabad was quite sufficient
for traffic for Kanpur and other
places,

There is another argument in sup-
port of establishing a rail link bet-
ween Shahjahanpur and Farrukha-
bad and that is, that both Fatehgarh,
which is part of Farrukhabad, and
Shahjahanpur are cantonments and
it would be much better to connect
them. From Shahjahanpur there is
a railway line to Pilibhit o that if
this line is built it would be easier
to reach Nepal. In that sense it
would be a strategic line,

Apart from these considerations,
the two rivers over which the birdg-
es will have to be built—Ganga and
Ram Ganga—flow within a few miles
of each other in the greater part of
the district of Farrukhabad and the
area between these two rivers is
constantly flooded with the result
that every year crops of the value of
lakhs of rupees are damaged. We
are complaining of shortage of food.
If we build this railway line, that
area would be opened up and, pro-
bably, because of the building of the
bridges the rivers will hive to be
trained and floods would be prevent-
ed. Thus food crops of the value of
lakhs of rupees would be saved
every year, The loss. as estimated
by the Government authorities in
1953-54, was 16 lakhs. My submis-
sion, therefore, is that while we are
losing so much in the matter of
food, it is absolutely necessary that
this matter should receive the earn-
est consideration of the Government.
While we are trying to grow more
and more food, it is al50 necessary
to protect and save the food that
we grow. That aspect of the matter
does not seem to have received the
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consideration of the Government
with the result that there is so much
loss every year. If we can conserve
and protect that food it would help
considerably towards the easing of
the food gituation in the country.

15 hrs.

The inhabitants of the area bet-
ween the Ganga and the Ram
Ganga are perhaps the poorest in
the country. I had occasion to go
to that area during the last general
elections ms well as during the elec-
tions of 1952, I found that the
people living there were the poorest
perhaps in the whole country. They
eke out 'a miserable existence
somehow or other. The whole of
their labour towards raising the
crops and the whole crops are lost
to them because of the floods and
other natural calamities. My sub-
mission is that in the interests of
humanity, in the interests of saving
8o much food and in the interests of
opening up a large area of hundred
of miles, it iz absolutely necessary
that a rail link connecting Farrukha-
bad and Shahjahanpur be built at
the earliest possible moment.

There is another aspect of the
matter, The distance  between
Farrukhabad and Shahjahanpur is
only 40 miles. If we want to go to
Farrukhabad from Shahjahanpur,
there are now two ways, One is by
travelling at least 180 to 170 miles
and another is a route which is
about 200 miles. That part of the
land which lies between the Ganga
and the Ramganga is inaccessible for
about six months in the year. There
is a National Extension Service
scheme established there, But no-
body is able to go there unless one
is prepared to spend at least one full
day on a boat. Even then, it is very
difficult to travel there. My sub-
mission, therefore, iz that the hon.
Minister of Railways should take
this matter into consideration and
try to establish a rail link between
Farrukhabad and!: Shahjshanpur in-
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stead of doubling the line betwesn
Allahabad and Kanpur, The ex-
pense is about the pgame. But the
advantage and the public benefit, in‘
my humble submission, is much
greater than it would be in doubling
the line between Kanpur and
Allahabad,

In regard to railway fares that are
sought to be raised, my omnly sub-
mission is that for the fIrst 30 miles,
there need be no rise in fares. With
regard to this point, T enfirely agree
with what the other hon, Members
have said. That is all T ‘wish to say.

Shri Narasimhan: Let me begin
with a reference to the innovation
that we find in the budget for the
railways this year. As al]]l friends
know, it is the tax on railway fares,
1 perfectly grant that under article
289 of the Constitution, it can be
levied. I do not question the legax-
ity of it, but the same "article pro-
vides for such a tax on air travel
and sea travel also. 1 do not know
why this railway travel alone must
be singled out for such a treatment.
What I would like to say is that the
Railway Minister would have done
well had he used his influence in
avoiding such a tax, I even go to
the extent of saying tMat 1 cannot
congratulate him on having yielded
to this levy.

The point is this. THRe Railway
Administration as such has not put
its own house in order. A lot of
things have to be done to improwve
the Railway Administration and to
discharge the railway’s obligations to
the travelling public, The third-
class overcrowding is there. There
are several amenities that have to
be given, that await Bolution and
there are several demands to be ful-
filled. The delay is naturally due f.nL
want of funds. But then, while all
these things are there, if a new tax
of this type is levied, the future
capacity of the railways to Iimpose
increase of rate for its own sake and
for its own |Dbenefit, the railwey's
own fmances, will beecome difficult

-



5235 Railwey Budgét—

of attainment, That is my fear.
Once a taxation is introduced, it is
very difficult to get out of it, whether
it be the common man or even the

W Administration.

I feel thet the Railway Adminis-
tration is taxed by the Finance Min-
ister. What is now the lot of the
common tax-payer will be the lot of
the Railway Administration against
the taxing authority. They will also
—be in the same predicament. They
cannot get out of it when they feel
like getting out of it.

In the budget speech. mention
was made about the labour demands.
If those demands are to be met at
a later stage, it will mean more ex-
penditure for the Government. So,
the present budget does not give a
true picture of the real position. If,
after sometime, the courts of en-
quiry suggest that an inrrease in the
salgries of those who have made
thote demands, should be given, then
the burden on the railway's finances
will be high and even the present
picture will turn out to be very dif-
ferent. When things are like that,
it is not guite desirable for the rail-
ways to give up the right to increase
fares & make the travelling public
pay tax at a future stage.

Then there is paragraph 14 which
presents a very dismal reading. It
refers to the question of dismantled
lines. This paragraph says that the
question of dismantled lines will not
be taken this year or wunder the
second Five Year Plan. It is a very
disappionting thing. It is a great
shock to those areas where the peo-
ple were hoping for better things.
There lines were dismantled during
the first world war and we were ex-
pecting improvements in all fields.
Only yesterday, in Madras, at
Neiveli, the Prime Minister empha-
sised on the nation going forward
and implementing the Plan in time.
When that is the general objective,
we find that in certain areas what
wes logt in the first world war has
never been restored, and those areas
remyih as they were, though there
was 2 moral obligation and promise,
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implied as well as given, of rester-
ing those lines. Suddenly, to Rive
up the old promise by way of a
statement as contained in the para--
graph referred to, is very, very dis-
appointing,.

As one who comes from an area
where a hundred miles of Railway
line have been lost during the first
world war and about which we Have
been crying all these years, I have
to repeat this story even ad
nauseam-—the shock has been heavy,
and the people concerned are terri-
bly aggrieved. So, something must
be done to retrieve the situation.

Apart from this, only yesterday, I
put a question to the Railway Miniz-
ter about the Salem-Bangalore line,
and on his behal?! the Deputy Minis-
ter answered that there are no pos-
sibilities of taking up that line in the
second Five Year Plan. As a gene-
ral proposition, it may be all right,
but unfortunately, though the senior
Minister was about to get up and
explain matters, for some reasons or
other—reasons of procedure perhaps
—he did not have the opportunity to
come to my rescue, I would like to
put it like that, But even |f
he had risen, he would not have
given any big thing. He could
vnly have made a kind of guarded
promise. What I want to say  is,
even from the point of view of the
railways and their object of construc-
ting lines in the second Five Year
FPlan, the answer given by the
Deputy Minister does not correspond
to the existing policy of the Railway
Administration,

The existing policy of the railway
administration is to give priority ‘in
the construction of railway lines to
places where there are iron and steel
projects or other important projects.
On this ground in Bhilai and other
areas, hundreds of miles of railway
line have been constructed. I plead
that the game kind of treatment uld
be and could be given to the railway
line I am mentioning—the Salem-
Bangalore line. We have tlle lignite
project in Neivoli and are going
to have the bauxite project in Salem.
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work in the iron and steel factory at
Bhadrawati are also going to be step-
ped up. So, naturally Mysore State is
closely interested in these things.
Lignite coal may have to go to Banga-
lore, Bhadravati, etc, for developing
these industries there. As such, the
railway administration should treat
this in the same way as they treat
questions affecting Bhilai and other
steel project areas. In perspective
planning, this is very neces®ary. It may
be that these projects may take some
time to be completed. But instead of
completing these projects and making
them wait for railway transport, it
is better to start the development of
rajlway transport simultaneously wiih
those projects. It will not cost any
big amount for the railways.

The construction of the Salem-
Banglore line is also linked with the
restoration of the dismantled lines. So,
the cost is very limited. Apart from
that, the advantages to the railways
will also be great inasmuch as a long
metre-gauge line from northto south
will be facilitated by this construction.
Actually there exists a metre gauge
line from Cuddalore to Salem If
Salem and Bangalore are connected by
a metre gauge line, then this line will
connect Bangalore, Salem, Guntakkal,
Secunderabad, Khandwa and Hingoli
and Punjab. So, from north to south
there will be one uniform railway line
and it will help in future the move-
ment of lignite coal that may be pro-
duced at Neiveli. In view of those
reasons, [ strongly urge that the rail-
way administration should reconsider
its decision and see that somehow or
other this line is included in the
second Five Year Plan. If not as a
whole, at least by stages, work on this
line should start in the second Five
Year Plan itself.

One thing about which we are feel-
ing unhappy is -the absence of punc-
tuality on the railways. The reasons
given are that the coal supply is not
satisfactory, that the quality of coal
supplied is somewhat inferior and so
an. I would like the Rallway Ministry
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to take us into confidence and let us
know why this is I;ppm and what
steps are going to taken to nnp:n( e
matters. '

Another mnall matter I want to raise
is about the de luxre trains that have
been just introduced. Ot course the
time of the House need not be wasted
over a small matter like this, but it
indicates how neglectful the authori-
ties can sometimes be to the interests
of the travelling public. My friend,
Shri Sharma, also referred to the
absence of public relations in the rail-
ways to the required extent. The
story 1 am telling about the de jm:e
train is an example to prove the
absence of good relationship between
the travelling public and the railway
administration. A lot of fuss was
made about the new de luxre train
between Madras and Delhi in the
papers; we were told it had a permit-
ted speed of 58 m.p.h. and so on. But
when we reached the platform, we
were told, “Why have you brought
the luggage here? It is not to be
taken.” 1 got puzzled, My colleague,
Mr Ramanathan Chettiar, was also
travelling with me and his
luggage also was not allowed.
We were suddenly told that the
luggage was to be put in a
separate carriage; but, there was none
to guide us. If the idea was that the
luggage should be kept  separately,
there must be some indication either
in the announcement or somewhere
else to that effect. Madras is a big
station and after coming to the plat-
form to go back and get our things
weighted and put in a separate carri-
age would be difficult; it would take
one hour to perform those gymnas-
tics. 1 was carrying a big luggage....

Mr. Deputy-Speaker: How could
the 1luggage be so big if the honi
Member was carrying it himself?

SBhri Narasimhan: “Myself” In-
cludes the porter also; I toock some
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intended that luggage should be kept
separtely, guides should have been
provided on the first or the second
day after the train was introduced.
At the very entrance, the guides
should say, “Gentlemen, are you
travelling by the de lure train? We
will take care of your luggage.”
Instead of that, there was callousness
and people were left to shift for them-
selves. This kind of thing only shows
that the railway authorities do not
think about the convenience of the
travelling public. 1 would like the
officers concerned to develop a better
outlook.

Shri V. Raju (Visakhapatnam): It
is with a great deal of interest that
1 studied the budget proposals ol the
Railway Minister. As you know, this
is the first railway budget on which
1 am speaking. I wanted to go into
the gquestion of receipts, appropriation
of depreciation reserve, etc. with
minute care. However, I find one
difficulty in looking through all these
figures. Every figure seems to ‘tally
with every other figure. Therefore, if
I were to do my duty from reading
the budget of the Railway Minister, it
would be practically impossible to
pick any holes whatsoever in the pro-
posals made. Therefore, I decided to
set myself certain criteria by which I
could study this budget.

In this I have been helped by a
report which was available to me
written by an American economist,
who seems to have been an adviser
of the Government of India. His
name is John Kenneth Galbraith,
Professor of Economics in the Gradu-
ate School of Public Administration,
Harvard University, Visiting Profes-
sor, Indian Statistical Institute and
Consultant, Canadian Pacific Railway.
Somehow I have been able to get
hold of this report. The one interest-
-ing feature I have found in this report
is that the recommendations given by
thisy gentleman seem to tally closely
with my ideas regarding general
planning, as far as railway adminis-
tration is concerned. 1 would like to
make my position fairly clear. This
profeasor happens to be an American
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and sherefore one would have expect-
ed him to have raised the gquestion of
a large extent of mechanisation if the
railways are to go forward. But he
seems to have stressed two factors:
one, greater wuse of labour and
another, greater use of what he calls
efficiency in management. Both these
factors, he seems to have expressed,
are capable of taking the Five Year
Plan of the Railwavs forward. He
has made a number of constructive
suggestions. However, he has not
dealt with technical matters.

The first and foremost recommen-
dation which he made was that there
should be a large extent of coordina-
iion beiween the wvarious modes of
transportation that are taking place
in the country. Already we have a
Rail-Sea Coordination Committee, He
has also suggested—and here I would
like to express my own view=point in
this matter—that we should take up
the question of road-rail transporta-
tion coordination so that to a large
extent the short haul of goods and
passenger traffic could be tackled.
This is a wery essential factor. The
ruling party is always keen on telling
us that they are having a socialist
plan. Socialist planning does not
mean merely bureaucratic planning,
We have a Railway Ministry, we
have, what you call a Railway Board
and his Board suffers from the usual
problem which all railways through-
out the world seems to be suffering
and that is the desire for increasing

the scope of capital invegted indefi-
nitely.

In America, for instance, the rail-
ways have unlimited appetite for
capital. In the same way our rail-
ways also seem to have unlimited
demand for capital. As such we see
in the very first few pages of the
Railway Minister's speech stated that
they had planned for Rs. 1,480 crores,
but unfortunately the plan has been
cut down to Rs. 1,125 crores; as such,
the first and foremost interest of the
Railway Minister seems to be through-
out his Budget speech—he starts with
the same theme and ends with the
same theme—to cover a gap of Rs. 200
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crores by new taxation. This in ltself
will not solve the problem of railway
planning, because you can feed the
railways a thousand crores more if
you want and there would be no limit
to the perfection that a railwayman
would like to carry the Plan through,

There are.two possible modes by
which this problem can be solved.
One is to divert the capital from the
railways to ancillary transport indus-
tries like bus transport and short
range or even long range goods trans-
portation. ] come from Andhra, but
I lived for many years in Tamilnad.
Mgedras happened to be the place
where 1 was educated and there 1
know for a fact that two motor trans-
port companies, T. V. 8. (T. V.
Sundram Ayyangar) and S. R. V. S
{Shri Rama Vilas) or what is that....

Mr. Deputy-Speaker: It is not usual
to get inspiration, or advice.

Shri V. Rajn: 1 do not know what
the abbreviation stands for—these
two companies in Tamilnad.

Similarly, in Andhra, up to nor-
thern areas of my own district, goods
are moved in trucks from Madras all
the way up to Parvatipuram. There
is, I feel a good case for a coordinat-
ing system between the railways and
the motor transport industry. The
motor transport industry is a State
subject, as far as I understand; as
such, Government may tackle the
issue by running a private corporation
which would operate through the
various States as ancillary to the rail-
ways and carry passenger and goods
traffic between one station and
another. LA similar idea has been
expressed by the Sea-Rail Coordinat-
ing Committee also.

We have the coastal shipping bet-
ween East coast and West coast. It
is found that it is possible for the
coastal shipping to ship goods from
west to east on the West coast and
East to West on the East coast but
the return journeys do not seem to
have sufficient cargo, because the
demand seems to be from west to
east on the West coast. If the rail-
wayt plan the whole thing correctly
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iinated basis a large amount
of goods despatched from the Port of
Madras which today goes on railways
all the way from Madras to Calcutta
can be moved through shipping com-~
panies. Similarly, in the case af
goods that travel from Travancore=
Cochin all the way up on the West
coast up to Kutch or Surat because of
the fact that we have no West Coast
railway can be moved through a
coordinating process through an aneil-
lary shipping line.

So far as the question of speeding
in the railways is concerned, I am
given to wunderstand—] am not &
technical person and therefore speak
with a certain amount of guarded-
ness—that the speed of railway trains
is relational to not merely the type
of engine whether it is electrical or
diesel, or steam engine, but also to a
large extent to the poundage of the
rails that are used throughout the¢
nation. As such there is a 1
beyond which our Indian Railways
are not able to increase the speed of
the railway system. In Westemn
Europe and in America the weight of
rails seems to be 120 lbs. per running
foot of rail. But in India the weight
of rail is not more than 90 lbs. and
as far as southern section of the broad
gauge system is concerned, Madras to
Coimbatore or Cochin, or Madras to
Bombay, I am told that the rails are
of 80 lbs. and as such the speed of
trains cannot be increased beyond a
certain point.

The first thing that struck me as an
amateur—I use the word ‘“‘amateur”
in the sense that I am not a technical
person—is that we have not yet had
an authoritative statement from the
Railway Board or Rallway Minister
as to how they are going to tackle
this problem and that quickly. This
has been tackled to some extent by
the electrification of railways, because
electrical engines I am told do *not
cause a&s rmuch strain on the rail
track as steam engines do. Aas such
electrification allows for an increase of
speed by about 10 to I5 miles per
hour on the average. A similar adven-
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tage is available as far as diesel
engines are concerned. The main
question facing the plan is whether
we make a heavy investment immedi-
ately or we are in a position to post-
pone some of our heavy investment
in the plan. The case for delsel
engine is that in the existing railway
system it is able to carry larger loads
ever a longer distance and also with-~
out heavy capital expenditure as far
as the track itself is concerned. But
at the same time wé are short of
fuel, This is a matter which I should
leave to the technical experts of the
Railway Ministry.

But, in the present situation, when
our planners are considering these
things—not merely the Railway Minis-
try but the plan framers generally
should consider planning under the
Five Year Plan—.,it would be obvious
that the large wastage that would
‘I?e place in the shape of capital
eguipment in running cables and run-
ning all the girders necessary for the
overhead electrical system would be
far more prohibitive, both in the short
run and in the long run, compared to

: the diesel electric trains which can

. be used not merely on the short sec-

* tions which are being electrified but
also upon longer sections.

One of the most surprising things
that I have discovered is that
under modren rail-road con=
ditions it is no longer necessary
to go in for double-line tracking
for increasing the speed of our
railway trains. If we have double
lines it is assumed that we can travel
much faster. But under a new system
of signalling, greater speeds are
achieved and the modren trend in
America is to cut down double lnes.
As a matter of fact, the Gailbraith
Enoﬂnaysﬂmtﬂmylrepulﬁnlwt

e double track in many instances,
allowing only for greater cross-overs,
at intermediate stations for crossing
purposes. And this oviously sounds
rational and correct {o me.

S\i  Supakar (Sambalpur): It
might be more costly.

21 MAY 19467

General Discussion 1244

Shri V. Raju: It is suppoeed to be
cheaper. I am only giving what I
have read from the government re-
ports. It is nothing original.

Bhri Feroze Gandhl: We are
having it.

Bhri V. Baju: Therefore, the ex-
treme emphasis on double tracking
could be reduced by the Railway
Ministry and modren methods adopted
for increasing the speed of the rail-
ways.

Lastly, before I conclude I would
like to say a few words as far as the
attitude that Government is taking
with respect to workers is concerned.
I know that a number of my colle-
agues have spoken on this, but here I
feel that it is an issue which generally
the Members of Parliament should
take up. It is not merely a matter bet-
ween the ruling party and the Opposi-
tion as such. Under the provisions of
article 311 of the Constitution, if the
services of any person are to be dis-
pensed with, that person’'s services
can not be dispensed with by an au-
thority subordinate to that by which
he was appeointed. This provision
was made to facilitate and safeguard
the services rights of senior civilian
officers and higher bureaucratic per-
sonnel in our Government. That
authority that could appoint a civil
servant and the authority that could
dismiss him could only be the Presi-
dent. Today under clause (2) of the
same article, provision has been made
that in the case of a competent autho-
rity like the manager of the State
industry, say the General Manager of
a Railway, even if he dismisses a
railway employee or what you call a
railway worker, the grounds of dis-
missal need not be given in writing
to the individual so dismissed. No
reason of cause may be given to the
man who is dismissed, and under the
ground of security of the Btate the
question need not be gone MMty. Thie
plea militates deeply against the
interests of the workers, bechuse s
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courts of law seem to fight shy against
taking up writs on behaltf of the
workers the moment subversive acti-
vity is quoted as an argument before
the court of law. Suppose the worker
flles a petition in the court and asks
for the reasons, the reasons are refus-
ed immediately. I do mot want to
cast an aspersion against the judici-
ary. But generally speaking, the judi-
ciary fails to ask even for adeguate
reasons for the dismissal. I feel that
this clause should be taken up by the
whole House at some future date. It
is not merely a question of workers
and opposition parties. In a demo-
cracy every person has the right of
joining any political party. And in
peace time this right should be obser-
ved strictly. Every party here is
above board, and let there be no dis-
pute as to the loyalty of anyone here,
to the State. That apart, this clause
requires immediate tackling and
change. I even dispute the right of the
wPresident in peace time to dismiss or
dispense with the services of anyone
in the nation without giving adequate
reasons. There can be no such thing
as 'security of the State’ during peace
time, and as such Government should
desist from using this clause pending
the time that this House takes up the
matter and changes this provision in
the Constitution. With these few
words, I thank wyou for the opportu-
nity given to me.

Shri N. R, Muniswamy (Vellore):
At the outset I should like to cong-
ratulate the hon, the Railway Minister
for the Ilucidity and thoroughness
with which he has dealt with
this subject, leaving no aspect
untouched by him. This, however,

wvations in regard to the short-
comings, failings and lapses on the
part of the administration of this Rail-
way Ministry. Perhaps the Railway
Ministry may not relish the observa-
tions which I propose to make, and
the staff of the Rallways might think
that 1 am casting some aspersions.
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Shri Sinhasan Singh: Especially
after the congratulations.

Shri N. BE. Muniswamy: Especially
after the congratulations, as my hon.
friend says. But I would like to say
that there is a good deal of inefficiency
in the administration. 1 cannot say
in what category and what aspect this
inefficiency to which I am referring dia
persistent. ,The inefficiency to which
I am referring is to be found in all
aspects, with regard to train timings,
with regard to the work which each
individual is doing and every other
aspect. -

But one has to examine what are
the reasons for this inefficiency. Is it
due to lack of interest on the part of
the staff, or due to inadequate recoms=-
pense in money for the services they
render; or is it due to callousness on
their part? What is it due to? W%
have to examine the causes for this
inefficiency. I cannot catalogue here
the items of inefficiency which I my=
self have noticed, but I feel that the
staff as well as the Railway Ministry
will know in their heart of hearts that
there is to some extent substance in
my observation that there is ineffi-
ciency in the administration. I for
one, cannot make such irresponaible
statements without having had ex-
perience of these things during my
journeys to my place. We have to
examine these things with a view to
rectify them. We can suffer anything,
but not this inefficiency. If a part-
cular individual is in need of money
or dissatisfied with his promotion or
he has not been given his due promo-
tion, every help must be given to him.
But, we cannot tolerate inefficiency.
If he simply stays on without
his job or simply passes on his wo
to some other person, he has to be
punished. Even a couple of days
back, the Ministry said that for not
giving the complaint book, they have
not been able to-deal with the indivi-
dual properly and that a mild admoni-
tion was given which was not encugh
for the mistake committed. We must
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take a very serious view of ineffl-
ciency. This is a nation-bullding acti-
vity and a principle undertaking of
the Government, Every individual has
‘to do his duty without any demur or
delay. Inefficiency should be elimi-
nated from the railway administra-
tion.

I shall give one ilustration. While
I was travelling, there was a minor
mistake. Water was not coming from
the tap. I reporied the matter to one
of the resgponsible officers, to the
guard and some other gentleman.
Of course, they had taken steps. They
sent for a particular man. He came
and tried to do something. But,
he was a novice; he could not do
anything. He went away saying that
he will send somebody else. He con-
veyed the message to some one, The
new man was much worse, He tem-
pered with the tap and made the
gnefter worse. He went away saying
that he will send somebody else. By
that time, the train departed. Just
imagine the situation. It does not
only mean that he is callous, but he
does not know who should be sent
for to do the job. Everybody simply
shirks responsibility, shoves on the
responsibility to somebody else and it
is pushed on to a third party. The
real sufferer is the passenger and
none else. This is only one instance
of inefficiency. There are major in-
efficiencies. I am not going to cata-
logue them. The Ministry has to take
a very serious note of this and see
that such things do not recur.

My next point is about divisionalisa-
tion. This has been introduced recent-
ly in order to improve the standard
of work. I do not know whether this
has worked well or not or whether

evaluation or assessment has been
me of the results of this division-
alisation. But, I can say this much,
We are having too many divisions.
We have the zonal system; we are
having the divisional system. We are
creating departments after depart-
ments with.a view ~to see that the
responaibilities are distributed. Res-
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ponsibility is being distributed and
the result is, we are not able to
achieve the real object with which
this divisionalisation was introduced.
We are distributing responsibilities
without any evaluation whether it is
working successfully or not. So far
as my informution goes, divisionalisa-
tion is still in the experimental stage.
Nobody knows whether any benefit
has come out of this, One has to dis-
charge certain responsibilities. That
burden is being lessened and shifted
on to a third party. I would only
respectfully say that whether it is
divisionalisation or creation of a new
department, it should work well.

Then, I wish to refer to the ques-
tion of opening of new lines. It Is
stated here:

“Work is also in progress on
nearly 700 miles of doublings, of
which about 370 miles are on the
South-Eastern Railway, 118 miles
on the Western Railway and 78
miles on the Southern Railway.
At the close of the last financial
vear more than 150,000 men were
working on the various projects.”

To that extent I am very happy
because so0 many poor people are given
work. So far as doubling of 700 wmilea
is concerned, I would respectfully say
~not on the lines of the previous
speaker—that this is needless for this
reason. Instead of making the rich
man richer and the poor man poorer,
we can make the poor man rich and
the richer man also rich. Instead of
doubling these T00 miles for opera-
tional eficiency or some other effi-
ciency, you can as well link up the
places in the under-developed and
backward areas to this length of 700
miles, in parts of Tndia where there is
no line at all. What is the use of
doubling these lines and making that
area richer, I would respectfully sub-
mit that this question has to be very
seriously considered. It {s not as i I
am making any irresponsible state-
ment. The work is nearing comple-
tion. I only wish that this sspeoct
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should be considered while wplanning
new doubling schemes. Instead of
doubling existing lines, it is better
that we link up the under-developed
areas or where there are no lines up
till now. We have been hearing from
all States that the lines that were in
existence before the war have been
dismantled and they could not be
restored. Various reasons are assign-
ed. If the Ministry and the Railway
Board think afresh, they will see that
this guestion of opening of new lines
has to be given prominence and prio-
rity before the doubling of existing
lines. What is not being enjoyed by
& certain portion of the community
should be made available to them. I
know there are certain areas in India
where the people have not even seen
a train. They should have the benefit
of railways.

I do not know what is the estimated
coat of doubling these 700 miles of
lines. It may be about Rs. 70 or 80
crores. I find, again, that a sum of
Rs. BO crores has been set apart for
electrification. Thus, this doubling
and electrification would cost, accord-
ing to me, Rs 150 crores: Hs. 80
crores for electrification and according
to my estimate Rs. 70 crores for
doubling. It may be even more. This
sum is being spent without getting a
proper return, or utility. You are
electrifying certain lines and making
it a big show, But, we are not able
to give any benefit to the villagers.
Instead of this electrification, we can
see that new lines are opened wup
wherever they are demanded. We
find that, if any one asks for a new
line, it is said that for want of re-
sources or some materials or other
causes, we cannot do it. So many
reasons are assigned. I know that the
Ministry as well as the staff are ex-
perts in assigning reasons for any-
thing which they do not like, If they
had only the human touch and the
mind to do anything, certainly, they
can find the way. I would say that
electrification and doubling are not
necessary and we should open up new
lines wherever there {s demand.
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Whenever any complaint is made,
the Railway Board simply pass it on
to the General Manager and tell
that it is being communicated to
General Manager. They are not able
to examine the cases individually.
They have got full work in their
hands. They simply pass it on and
this is the only thing that they can do.
This is being repeated often. Even if
we go to them as a court of appul or
in revision ol review, what they do is,
they simply confirm what, is being
communicated to them by the General
Manager. The General Manager Iis
also, in his own way, guided by his
stafl in the lower ranks, and this ‘is
being communicated to the Members
of Parliament if they write a letter.
What I say is it is always better they
give some thought to it and examine
the position and give an ifttelligent
reply instead of passing on what _is
being said to them by the lower gle.
tions. Where an adverse reply has to
be given, they can even send for the
Member and convince him.

Another thing which I wish to state
is that I find to make the journey
more pleasant and comfortable.
Rs. 2 98 crores have been set apart, but
we do not have the details of the
amenities they propose to provide. It
is enough if the Railway Board and
the Ministry give wus drinking water
in the railway compartment itself

What trouble and discomfort we feel

during summer or even winter
During summer we cannot get cold
water unless we go to a junction
where there are one or two persons
giving water after whom we have 10
rush. Otherwise, there are some un-
authorised boys selling a glass of
water at one or two annas and we
have to buy from them. Instead (of
that, it is better to have some cont
ance—] cannot describe it, you
yourself imagine, ..

Mr. Deputy-Spoaker: It will be diff-
cult for me to imagine all that.

Shri N. B. Muniswamy: It will B
easy of implementation if they have !
human touch.
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‘Ir. Deputy-Speaker: It might be
posgible for them, but not for me. 1
only wanted to remind the hon. Mem-
ber that he should address the Chair.

Shri N. R, Muniswamy: Instead of
spending Rs. 2.98 crores for amenities
they may take steps to see that water
is given in the compartment itself—
hot water during winter and cold
water during summer. If it is not
posgible, it is enough they give us
pure drinking water in the compart-
ment itself.

Mr, Deputy-Speaker: Why not luke-
warm?

S8hri N. R. Muniswamy: They can
add cold water for that. It may be a
very minor thing, but after all, without
water and air nobody can live. During
long journeys for 48 hours we must
have water in the compartment.

»

Even in the bath room 1 find the
water comes so dusty, it is not clear,
and we cannot even wash. They must
have some contrivance to prevent coal
dust getting into the water.

So far as the de luxe train is con-
cerned, I find it runs almost empty, at
least so far as the Madras-Delhi train
is concerned I can say this.

The Deputy Minister of Rallways
(Shri Shahnawar Khan): Not now.

Shri N, R, Muaniswamy: It might be
true in other parts of India, but so far
as Madras is concerned, 1 am saying
from my own personal knowledge that
it almost runs empty. I cannot say
exactly empty, but say one-third will
be filled up.

Mr. Deputy-Speaker: The Railway
inister must be aware of all parts,

Bhri N. B. Muniswamy: Therefore,
they must see that thiz is done.

Another thing iz they must appoint
a committee to tour all the States...

Mr. Deputy-Speaker: 1 am sorry the

hon. Member is having too many
‘another things.'
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Shri N. B. Muniswamy: I think I
have not taken more than ten minutes,

Mr. Deputy-Speaker: He has takesn
about 20 minutes, and thrice he has
said “mnother thing”. Now he might
conclude in one minute.

Shri N, E.-Munjswamy: So far as the
Mehbubnagar enquiry is concerned, I
find the Government has not accepted
their recommendations, and from the
Government's report 1 find they en-
tirely disagree with the findings and
expect something else to be done. I
suggest that the findings cannot be
nulliffed and given a clean go-by, and
that it is better for them to accept the
recommendations of the enquiry com-
mittee.

Shri Barrow (Nominated—Anglo-
Indians): Mr. Deputy-Speaker. Sir, in
the context of having to wait to catch
your gracious eye and the short time
allotted for speeches, 1 am reminded
of a quotation from Shakespeare:

“Time travels in divers paces
with divers persons.

1 will tell you who time ambles
withal, who time trots withal, who
time gallops withal and who he
stands still withal.”

It the Bard was here, he would say
that for the Member waiting wearily
to be called time “stands still,” and for
the Member who is on his feet time
gallops, for as the thief to the gallows
thinks himsel? too socon there, so does
the Member feel his allotted time ends
too quickly. So, before my time comes
to an end, and without much ado 1
must address myself...

Mr. Deputy-Speaker: That is just
drawing close!

Shri Barrow: . ...to just one portion
of the Railway Budget, which I
usually do, and that is to the question
of Education.

My first natural ‘reaction was to
congratulate the Railway Minister om
the proposals that he has made in his
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Budget with regard to the education
of the children of the railway em-
ployees, but on a further analysis. I
find I must restrain and temper my
enthusiam with cautious hope. In
1962—1 believe 1 am correct—the then
Minister of State for Railways made
a promise that we would get railway
hostels for School children in all the

I253

big centres. Last year, the Deputy
Minister said:
“The Railway Board is going

into this question and in the
course of the next financial year
will be able to begin work in all
these hostels”

But all these hostels to gquote
shekespeare again, “are melted into
air, into thin air” I hope these Primary
and Residential schools will not also
suffer the same fate,—

“like this insubstantial wvision
faded, Leave not a rack behind.”

I do hope that these Primary and
Residential schools will be a reality.
Further, on reading the Budget speech
I find that the Minister’'s language is
vague, halting and hesitant. What
does he say? Speaking of primary
schools, he says: “Negotiations with
local bodies and State Governments
are at present being conducted to

gettle the terms on which the primary

schools that are required will be
opened.” With regard to the Resi-
dential schools, he says: “An investi-
gation into this problem is being com-
menced forthwith." I would ask the
Rallway Minister to give us a clear,
deflnite, categorical and unambiguous
statement of policy with regard to edu-
cation of railwaymen’s children. Let
us have something which is very clear
so that the Railway Ministry may
plan for the future expansion of edu-
catlonal facilities. To keep on nego-
tiating, to keep on examining plans
vear after year, from 1952, means that
we are not progressing, and if we are
not progressing, it means we are
retrogressing; there is no intermediate
state. This is a vital thing.
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The usual curtain that education s
the reaponsibility of the State Govern-
ment can no longer cloak the neces- {
sity for the education of the children
of these railway employees. Other
departments are doing it—The Armed
Forces are opening schools, and pri-
vate agencies are doing the same.
There can be no clash between what
the railways intend to do—and we
hope they will do it—and State Edu-
cation Departments. Only when there
is a clear-cut policy, only when there
is the necessary administrative set-up
for implementing the policy will we
be able to go forward.

I believe that these schools are at
present being administered extra-
departmentally, that is, there is no
proper department for their adminis-
tration, If these schools are doing
good work, and I say they are doing
good work, if not because of the rair ~
way administration, but in spite of
the railway administration.

16 hrs,

1 have considerable experience of
these schools, and 1 find that the
reports which are sent by the inspec-
tors are not implemented. Last year,
the Railway Ministry appointed four
Educational Advisers to go into the
working of these schools. The terms
of reference were:

“School facilities available in
respect of accommodation, tea-
ching standards, adequacy of staff
and equipment.”

All these matters normally come
wihin the purview of the State Edu-
cation Departments. State Education
inspectors wvisit these railway schools
periodically and they deal with ali
these matters: teaching standards,
equipment, and accommodation. What
the Railway Ministry has to ensure is
that the recommendations of the State
inspectors are implemented. But, I
find, time and again, that these recom-
mendations and reports are not imple-
mented,
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I shall read from ome report to
show what the position is—I am refer-
ring to the report on a Anglo-Indian

“lI have to say that no sugges-
tions have been attended to during
the last three years, though they
are repeated every year.”....

It is. the same case, wherever I go.

In this particular school, the Advi-
sory Committee was prepared to go
into these suggestions and they sent
recommendations to the Secretary to
the General Manager, but nothing
was done. There was conflict between
the Headmistress and her Staff. The
Advisory Committee tried to inter-
vene, and they made certain recom-
mendations, but those recommenda-
tions were not implemented. The
regult was that somebody in the
MGederal Manager's office thought the
best way out of it was to transfer the
Headmistress, and, it was said, that
this was being done for administrative
reasons. The Headmistress was trans-
ferred, and the school is just where it
WAaS.

I went to Kazipet—there is a rail-
way school over there—the inspector
recommended that the strength of
teachers in that school should be
increased. I represented the matter
to the Central Railway. Later I went
on to Bitragunta; there was a teacher
there, and her husband was working
in Kazipet and I suggested that she
might get herself transferred to Kazi-
pet. I wrote to the General Manager
of the Southern Railway, and he
agreed to let this lady be transferred
to Kazipet, but every time I wrote to
the Central Railway, I was informed
that the matter was being looked intg;

is went on for months. In disgust,
this lady resigned from the Bitragunta
school, and I cannot say whether she
has been appointed in Kazipet or not;
I do not think so. But there it is:
nothing is being done to implement
the recommendationa of State Inspec-
tors of Schools.
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I would appeal to the Minister .to
see that these deficiencies are rectified,
but I believe this cannot be done
unless tbe whole administration for
these schools is changed. Here, we
want sophething bold from the Rail-
way Minister, we want a completely
new set-WP. There must be a com-
plete, new department to take over
the admibistration of these schools,
and to plan for an educational policy
of expansion. I do not propose to
suggest what the set-up of this depart-
ment should be, though I could give
very definite suggestions.

I believe that the Railway Adminis-
tration—1I do not know whether it is
technically possible—have a wvery
eminent educationist at present, who
is the Chairman of the Railway Ser-
vice Commission at Calcutta. He s
not only an eminent educationist, but
he is an experienced educationist, and
if he could be appointed to look into
this matter with a Committee, I am
certain that he will be able to make
very definite and very effective re-
commendations for the setting up of
such a department.

I turn now to the question of resi-
dential schools, Here, I am sorry that
the Ratlway Minister—I do not think
he did it deliberately—has created a
wrong impression, by using the word
‘austerity’. He said that these schools
“will be Tun on an austerity basis” I
looked up the derivation of the word
‘austerity’ in both the Latin and the
Greek; the word ‘austerity’ always has
the meaning of ‘harsh and severe’.
The Hon. Minister is too genial and
too good & man to suggest that any
school should be run on a harsh and
severe basis. I went further and
found ths#t even the word ‘simple’ has
always to have the prefix ‘severely’
when it i8 used to mean ‘austere’, so
that the basis would be ‘severely
simple’. I do not think that was his
intention &at all. Lest the Railway
Administration should misconstrue the
intention# of the Railway Minister, I
would ask that there should be mno
cumpmmhe on standards, so far -as
these schools are concerned. This



I would ask the Railway Adminis-
tration to take a lesson from the only
residential school, run by the Rail-
ways—Oakgrove School which is in
Mussoorie. I know the difficulties that
are there in that school, and I know
them perhaps more than anybody else
1 would ask the Railway Administra-
tion to see, firstly, that in that school,
which from 19850 has not had & perma-
nent Principal, and which has not had
a permanent Headmaster, conditions
are set right, and secondly, that those
eonditions do not reappear in the new
residential schools that are to be
created.

I want to meke one plea more, on

behalf of the teachers in these resi-
dential schools. I want to make the
plea that the allowance which is given
to teachers for boarding and lodging is
not considered an er gratia allowance
from the railways, but as a duty
allowance, and as guch is counted for
purposes of passes, so that when these
teachers go on a heoliday, they may be
able to travel in better conditions.

I should also refer to the salaries of

shall be one increment. Then, there
would be no question of bargaining;
the Railway Service Commission can
determine how many years' experi-
ence the tsacher has had, in a recog-

institution, and the initial Silary
determined accordingly.

I want to deal with one more mat-
ter, that is a policy matter, with
regard to the upgrading of Middle
schools. The House knows, and the
Railway Minister knows that in the
new pattern which has been accepted
for the Country, there will be an
eight-year Elementary course to fol-
low by & three-year Higher Secondary
course, and a three-year Degree
course. These middle schools teach

being, ‘and that will end at Standard
X1, these middle schools would be
neither here nor there. I think it
would be very rational if these schools
are upgraded.
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that it these schools are upgraded to
the bigh school lavel, then the ad-
missions will follow.

-1 have ruised these questions, and
hope that the Railway Minister will
consider them sympathetically imagi-
nation and vision will go into
the framing of future policy, and that
there will be a definite and clear-cut
statement with regard to the educa-
tion of the children of the railway
employees.

it w pow (v¥ETy) IS
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srer § o & 3 9 farart w61 1
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o wr fegr o, woife § 9 e
¥ g Oy awmw ey dwwr oF
£t xR T—arir do dro dro ko
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€ 1| b A F werw ol oft off
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%32

Shri Heda: That will be & thank-
less job.

Shri B, R. Singh (Firozaba*; Len
the hon. Member himaelf do it

21 MAY 1857

General ‘Discussion 1262

oo g dw d aE
Waw & drerds dwew # o
wrafew aga sarar & | T F wga o
G wzw &, W f¥ frgme asdr §
feefrmemerare (FmaT e o Yo )
ot feesdr-wifoes, g ®1 wqar
T e AT AT w=Ar & o Ay
¥ oowdte & 5 oo o=t o7 ¥
a1 AT MEr =TT wr g v
T

orfaT & & Yardy dTIw F oA
F T FET ATEATE 1 A® AT KleAr
F HETaS AqGH §7 o a¥T AT
1 &gl & awdew aiw miggr e
g, few Sent A afr oy &1 ™-
faq aga A7 mifedt #1  F67 INEw.
fe= & @gw Aer AT TEAT &)
THE HOTET @@l A1 & mwd # AT
7 & fad qeft 747 fvemr & W%
F & @ 7 1 oweEr e g
B o Ara @ o et o qrHT =T gRreTy
foFaT ST W7 5 ¥ 9 =Y 57 TEH
IET AH W AT I wTF & Ay
qrF &1 fasaw w1 37 #vw ¥ fax
fearegzar Catering (Wras  saaedr)
FiT TR FGT AT AT T WA L

TT == WAl ¥ "7 7 fRr wiw
F7aT § & 1T S35 1 e §Y
gured & fag q@ sifaw & 970

w wink  (faeraaT) 0 Sursmw
#q{rzg, gt Fvx & wfad o
g dY a1 § T L F T F aarg
oz yafag gT Al §1 9 7@ Qg
FfY srgar 1 R A w8 g F o
€ aqrr wrk §, I 4 [T AT
!I



1263 Raihway Budget—

TR vy e § e 9 WA
& oY =TT wre weard §, I aga
i wrad W & Wi e age o
Agfras whr g€ @ 1 wr afrt & Fo
TR ATE ¥ U § 9T ¥ §WT qnw 97
T wiwfoat Y g ey w gwETAr
z4 & & 7 g ol o Y v @ e o
e afaadt 4 399 FAArfe & Afas
Y FIAT IBH NI IT H SETAAIAT

i W Y ¥ et § e ao

w1 garer frar &F 1 gF at gEr Awx
wraT & fF WO TREw ® wmET @
oz oy w7 qfy F g s
AT _FANE IAGT 90 JTH 8 |
HTR WS Y WY FTET A A
78 frr 1 &' F &g 2ar & B o gf-
At & gmfustd =F sl w5y
afr ¥ & qafadt wy oA fggrt W
wad a2, far wafadt 9 gw o
foe & faa o aeieq 78f =7 93
2\ zow qaTaS § A g AY@ F
sfagr feam &1 sas faar smar &
AT aYT 9T gHIL ATARt S F9 A
o F—at Y FAAET T AT
& wfer awerd & T w7 &, afF
aEFT 7§ I 0 7 A ufy
aeRTd framey &7 w9 w1 I e
W AT G NAe AL F@ § | W
arl #Y &7 |7 AT T AN
§ g wawifEl fY gwar A
ey o g 1 g A § e AT
afamfat st feaw wEnfal &
T, AT WX ATATE AT AEOAR
T FTaehTT %1 47 We-araard faaam
7 W 9w § waaw W S
Ay e fareger Y &1 et wwTC
1 A F G N I A Ao
Y T e | wifEg, ag 91 A
< &, Sfarm Forer T § ag o =ifem,
I wrAr F Y o w1 welifed o
e fin fafaw Wwaw & o Wenfear

21 MAY 1987

(7eneral Discussion 1264

woreft 2, A wipafrerd @y §11
Taqafadt w1 a¥r war § W W
wuferdt ¥ wew § OV wmowy o
mmmﬁmgﬁﬁ;—gm
¥ Y= wArfat w7 wow § & wagnr
T8 drr & wofr ¥ faerrmge aw
xE ArsT R =E 9T @ wdAEr ¥
Xt 7 ot EFT &, PTT 9 o &
Fdtor oE AT & B 9 wvew & W
arft g & A7 fr el T amae F
qHET F7H 3, IART A A AG9gT F i
M faraet &, 7 W & 7T faerd
2, 7 faeeht & ford faemlt & ot 7Y
gargrars ® fog faadr &1 wew w2a
# g 1 AT & g F vy
Fow e TF qed w0 A whT
g rartfeadfta § 2 fov oasw
aw grfadt w T Al faedr
WYX gRA 1R-2R 9T AW & AW oaE
&1 oy 99 GEEN &7 AdWr § WY &
fafs 3= sl & 9 § dar
g ot afer qF =F F wdwrd &
IAFT FzA toa F sAwiay ¥ w9
waaw AgY &, M AZA T F wAAMD
§ g T T ¥ FHa@l ¥
Fré Tga T A & T AL H AT 9
geTE 3 & 9 ZTEw-das &Er g
@ fafis dWs 9Ew IT wWw #
FgarT @Y | W | F W & fs
IaE A1 BYE qRAT At w8 DAt
2 wawe 927 e Ay 80 & wTooT
a1 dt e & L F wrOT AT AT
o1 48w E Bz A § Faw Aty
a7 grar & BF 9xg N9 fame #1340 A
A gT JEET ATREATE SNE aw
T quat &1 F% Sy AT, s,
Sterarg T, ¥TTCY wifX & @7 F wrd ¥
gafag fafaw ¥ o fafam dxaer
a2 g et WA qvfadt w1 wifea
faer wmaT TR ER @6 T & qgEd



1285 Reilway Duwilget-
[ w=twd]

e qEdy il & geR wr o v @
wg e O WiEg fe W qgee
areflt Y W fel emefers e
& ¥ & A & g o ofr e gEd
i frer o ) ag oF  wregfear
atferdt Y sf Wi W w9 Ga

aif@l & ary § gHar § & q@ I
Ta ST AT | X T A A B
fefie adaed Wi fefwe wwafrnt
W St e § SwEt agnr od o &
ot § B are & gy fefre wafie
9 9 afeT fee off fer o A &

PTHR 9T fefwel o w97 w7 &
fom o A qur woff w2 F AW

wifigd ot gy qaiverfir firerd wifeg
#ro o waverw X & I fir FHfrwie

w1 w grer drar &, v ofr wreey
e wfEgd | T ATEE W T gar
§ 7w w1 o g & 9
S #T W1 gETO FTET AT ATAT
wafed | @09 ARy, ufese £
AT WY AT T & S R 8,
Iw apfead 3 9 9Th AT ST
TAEY AT IEY |

ww F g feed tod & waw 7
FH FEAT SEAT E | T D AT wE
AAmAT N AT FTIITE fF
ard fred g &7 guwr  aniwdhe
a¢ ¥ wifgd wdifw ag oF agT w¥r
fort §1 g7 T AW g ¥
ge 2 & ot e & wfedr g
FF ol ¥ AT WREgE ¥ e
gy A Awr Afiwa ) oW A%
v wu ¥ g foom W wr e
wf & ¥ q@ aw gw A e
g ifed fe g 9ix oo &1 o qoT
(¥ ) Foorr w1 ) Y ST arx A
ad fTeed a9 ga et fasw
gL A& 7ET § N AT A% FH e
arksche A %< 2 g fedt ga
#r wmam A7 A w gy ¢

Xox waraw o s ¥ fad
A TR A oy B SvA Wl
Wt & wrgT ¥ ¥ wd N et



1367  Retwey Budger—

it s Wt feawtw w7 &
oy 9 1 ¥ e g fr gt STl
st & f” W st At &
wgd Sofr & et & ford waoew
Ffew wlt WY ax @ &1 & AR
T Nt ¥ faagaw e we fw
o g & A WY ¥ W aw |
X wrE¥ ¥ T 7 A T O AW
Z

o F A o I S Y AT F A
T 8 AT A 6 AT A A
ey ¥ wgaT T T § W ¥ e
f& AQ N S WA ATEr § IED
sfr wowr soAT dify ot it
w&Y wdt &1 T T 7 T Oy
w7y B, A HY 2T A9 § aww
FEY A T AT o F aET g
EHET A ag &t v e fF avfray wy
ﬁgﬁﬂ'ﬁmaﬁﬁmt@%‘n
wafog & fdse wvan g fe o aY Ty
¥rEe A § qadrw w7 fomr wmd wear
% zury  fzgr o w@ifs & wawmar
# fiF A0 o 1 7T ¥ € SR 74
? WiT 7z agT  warmtAe § AT
AN FORrL F @A\ 4gaT & W< qrirai
* gfead o 78 fa aeft &1 @@
ared of =reaT g i o W § woee
&t % Aifq ¥, I 78 F agwH |

w § ST AT i ATEY F AL
7 3y faqeT w7 AEAT 1 99 9%
qTAT T AT ATAAT Y IR TORTT
ST 9G¥ FH &1 GF Wfg FA
A¥pT F AT AR ST ATA B T AT
qg 08 {ic A & aeT § 1 wwh
T g, wrr wif A qF =
ary ' Sfwer £ 9¢ +fr ;rfrdy &
I s v & fad W gl
R &k & T fefewe Savrdd &
fier yowr @17 a7 T W TE £

21 MAY 1067 General Discusvion

ﬂ'ﬁwﬁmgma!ﬁfm

arq M%hmwﬁgwu &S
AT oAt ag Y AT & fr ey
F w0 ¥ &9 q1F WE gL a1 A
T3 AT Ak & fe g
= gryd feg 1a @ ag S g
ag at gewTe @ qArgar @ & ot



1869  Railwey Bulget—

[ whrE)

&9 wrd & o wgr ar @ wror A
wgar g fe e ¥ ¥ w1 T O
Tt g ¥ faeragx @w ow Ay
T ATET I wWifw gvq 1By { afx
oy &g o ardy fe fafisr fefgee
LerardE Y sivarer ¥ ey frer avely
wrE ardy A ¥ oy ot =Y gy
IGTET W FT HTHAT HAT q€AT & |
# wrar g f& w@d $9 #fearg waa
2 Y MG aw A awar g AT
famegraed I, wham 7 fufs-
sAd st §, sfer A agar g
WS RATS W FEE F A T FE
Iury wew fawry | gaaTg & &
AT § FOX Yoo HiF I &, amAT
A T WL ¥ A 3% °E FAT qFAT
R i aF g A T g s 7
1§ @ o sy oAt afeg
foer f afrdt 1 g & g
AT e R g g g
faare #fema ga4T oY, 399 W s
g 1 AT ¥ 9TY AqGT 9T 0F &
drer gee gt I9d OF e 5=
gl T OF T EY I wadr g )
g ol 9x =y dewa 3@ wwg
o R & A% I W aEem gl @y
o iw Al amExayr @ § Sfe
Tgl 9T (FATTATIIL ATEX 9T)
W EY AT S 6 SwE &
ol T At wam@En, w8 TifEEr w7y
g *1 & g5 Y adf Suar 2

W waN § §F weAr wgen g
& w1 7 STaT eRadw v 99 AT
X M WX EE AT ¥ Arw g
i 5T & Wreg 9% @ A A @
& ot # wgw e g fr qremer
TR W FAE ¥ UG A
IR 9T  HEHIT SRt T 9 faeg-
g % a7 foar wm Wi W dar @

21 MAY 1087

General Discussion. 1ITO

It Ay gt ofwat « g aoeTw
gl 2w & . ......

FUTCAR WA © S AT TR
O ATT T W

it W : wW, IJUTSAE AFAT,
wreEy sewfa & Faw ow ft fre wic
wfis  Sm wEm e o
e § 8 wot FRACTH W AT
FEAT AFT | X T €F FOG & AH wY
# ot gEmr 4ar ...
Iqreaw R{AT . woR  fAie
& FT T FE & fod uw f e
wWTIE 9T Tg AT |

st wing . ¥=F o9Ar wEeg WK
[T ATE F FE JTT AH gEFT WIHTEA
frar a7 fx #% f6 #a13 oF axo dle
wZres T %71 i fafew gl &1 aoe
fear arr =rfed, faamag & @@
fafesr =e #1 9963 F 1 747 WG~
z & wrzETad fgAT, 39 A1 7 =wreAr-
aa frar, I AANT AT IAE @A
wifsa7 § g8y 799 ¥z § =A™
femr afgw zwa 2A. fo ag Faw
QIETET AMAE a9 &7 I M7 HIT
Ia= =t a% wwHer we Agr fear §
T W aF a8 ARAT =9 AF Har
aa a% 9y fag § w6 wgrm
arar g @ o faemmer & WS
fafewr w5a ®1 oO0T F F AP
sfyF ATIsgTar & |

H|RT ara & Trae 241 1 FgAr
[T ) AT T F oY ave7 § whafew
N g -afeE ad @, v o
e fagefl  faewes ofe & fad
oy 3F o w4 i 3w { A
#2far &1 g T & Wi "'l 9
fes 0T & ©Igl &7 vaT-fegy @ g,
gra w¢ A W afwr @&f T oaT



4

371 Raijwoay Buwiget—

# wmg § fe o W@ dwew 9w
T X | - ¥F QAR I T W
{ ww wfew aft wg wear ox afg
drer fRaTAE @ & 99 ¥ W
# waen g fr agi few a0% &
aqeafeat st § 1 F wigar g fe =R
sfr sgwm Iw W s X | AW #
e ®f% 7 % ®T 9T T 40
LG A

Shri Tangamani (Madurai): Mr.
Deputy-Speaker, the hon, the Railway
Minister when introducing the budget
on the 14th has not sprung any sur-
prise upon us but we had to be pre-
pared for this surprise when the
budget was introduced by the hon.
Finance Minister; because in March
itself in the Vote on Account, we
were told about the position of the
Railways as a result of the First Five
Year Plan and what we propose to
dop during the Second Five Year
Plan; because the major part of his
speech deals with the review of the
First Plan and what we piropose to
do during the Second Five Year Plan,
I do not think it will be out of place
if 1 make certain observations about

the achievement of the First Five
Year Plan itself. We are told that
whereas Rs. 400 crores had to be
spent during the First Five Year

Plan, Rs. 423.73 crores was actually

spent. But when we look into the
various items under which the ex-
penditure is headed, we find that

Rs. 242 crores were spent in place of
Rs. 208 crores under the item ‘rolling
stock and machinery’. We are not
told whether the rolling stock and
machinery which we expected to get
by Rs. 207 crores is in excess when
we spent actually Rs. 242 crores. I
am constrained to observe on reading
the explanatory memorandum to the

dget that the rise in the cost of
labour and material naturally costs
much more than what we estimated
in the past. I would be happy if in
the course of his reply the hon.
Minister would tell us whether as a
result of Rs. 38 crores extra that was
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apent during the First Plan period, we-
have exceeded the rolling end machi-
nery stock. And so far as the other
items are concerned, whether it is a
question of amenities to the public
or wages to the workers, there do not
appear to be any change at all. On
the other hand, there has been a-
certain decrease.

+With these observations, I shall
now go into the Sccond Five Year
Plan, but before doing so, I want to:
say this: During this ten year period,
ever since 1947 the capital at charge
has increased, from roughly Rs. 800
crores to Rs. 1,200 crores (the correct
figure is Rs. 1,191.2 crores); in other
words nearly 50 per cent. increase is
recorded. Is that 50 per cent, in-
crease visible? All that we can now
find out are the two things, namely
the Chittaranjan Locomotive Work-
shop and the Perambur Coach Fac-
tory. These two between them would
cost about Rs. 30 crores. These are
the two things which to a layman
like me or to an ordinary citizen in
India appear as a result of this change
in the capital at charge.

Before we go into the Second Plan,
which is really a continuation of the
First Plan, we were told that the
First Plan was a plan for rehabilita-
tion and modernization. So all these
old locomotives, goods wagons and
passenger bogies will be renovated.
But what is the position now? The
figures show that although there has
been an increase in the locomotives,
wagons and bogies, the percentage of
the over-aged and out of date loco-
motives and wagons have certainly
increased,

I shall not trouble this House with
figures which are already found in
the various booklets that have been
distribmted to us. It is enough if I
say that on the whole over-aged
vehicles, more particularly i the
Broad Gauge have increased from 25
per cent. to 30 per cent. and the
mileage of permanent way that needs
reparing is roughly one third of the
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total. These defects are there whem
*we go into the Second Plan itself, I
am mentioning these because we as
-the elected Members and represent-
ing the people of this country have
to be very careful about the lives of
passengers who are travelling in these
“trains.

I had occasion to meet some of
those who were actually passengers
in that Tuticorin Express which met
‘with the accident at Ariyalur. I know
not only some of the passengers, but
«certain employees also who would not
otherwise come out and give evi-
dence, However, one fact stood out.
For the two trains, whether it was
for the Mahbubnagar accident or the
one at Ariyalur, the type of locomo-
tives used were the same. Both the
.engines were YP engines. It will be
worth while from a layman's point
«of view to know what is the defect
about the YP engines. Another point
is whether these locomotives are
being renovated, repaired or rehabi-
litated. When anyone goes into the
loco sheds, one feels that there
appears to be no change at all. I do
remiember the loco shed in Madurai;
1 had been there as a student about
thirty years ago. When [ go to the
loco shed, now I am reminded of the
following words from the Bible:

“As it was in the beginning, is
now and ever shall be, world
without end”,

“There appears to be no change at
all either in the structure or other-
wise. Last year, when the hon.
Minister of Railways visited this loco
shed, he was told that conditions
were so bad that it required imme-
diate improvement and expansion. He
asfured the workers that it would be
looked intc. But the same thing
-continues and it is horrible to see the
workers carrying coal and doing their
work in the hot sun. A small shed
would suffice but it has not been
provided for. 1 am only mentioning
this to show how inefficiently the
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have spoken before have not pointed
out one thing: lack of co-ordination
between two departments, the rail-
ways on the one hand and the com-
munications, viz., posts and telegraphs
on the other. Any one can wunder-
stand this, if he looks at the condi-
tions in which the R.M.S. workers
are working. In the metre-gauge, the
fastest train is the Trivandrum Ex-
press. Ever since 1948, there has
been a mail service from Trivandrum
to Madras. It is now eleven years.
Here, new type of mail vans are not
at all used. For the Southern Rail-
way, I think some six or seven mail
vans have been allotted during the
Second Plan period, Perhaps the
very old vans may continue to be
used in the Trivandrum Express.

There is another thing. Letters
coming from Trivandrum to Delhi
catch the morning plane from Madras,
But now, the Trivandrum  Express
reaches Madras after the Delhi plane
leaves. Till now there was that co-
ordination. 1f people post their letters
to catch the Trivandrum Express,
there was a guarantee that it would
reach Delhi the next day. It is a
minor point but it shows lack of co-
ordination.

There is a small junction—Salem
Junction—in the Madras-Coimbatore
line. For the past three or four,
years, representations were made by
the RMS employees that they must
have better guarters—not staff quart-
ers—for working. A small shed was
given long ago. There is an endless
conflict golng on between the railway



The previous speakers have said
<quite a lot about the conditions of
workers. I would say a few words
about them and conclude. Many
things were said as to how the work-~
.ers were charge-sheeted. I must say
that the judiciary has always inter-
vened in favour of the workers. When
the Budget was discussed last year,
there was a case of a particular em-
Ployee in the Southern Railway who
was dismissed. The charges, according
to the High Court, were very frivo-
lous. After the Budget session was
over, the General Manager appealed
to the Madras High Court and the
judgment was delivered by the Chief
Justice and Justice A. S, P. Ayyar on
5-7-58. Their remarks are very per-
tinent so far as this issue is <con-
cerned:

“If charges of this kind were fo
be held as sufficient, no Govern-
ment employee can be confident
of remaining in service beyond a
weelk.”

That was a reported case, Writ
Appeal No. 16 of 1955 of the Madras
High Court. They have made it very
<lear that it is not possible, under the
conditions of service, for these work-
ers to continue even for seven days.

There is & new circular whose
‘spirit is that they must know to which
party their relatives belong; although
there is a circular merely preventing
the employees from being a member
of a political party, they are asked
to watch whether those relatives are
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indulging in subversive activities
What really happens is that the em-
Ployee has to watch for people who
belong to a party other than the
ruling party. Nobody is prepared to
come out and say to which party he
belongs, whether it be the son or the
father of the employee. That iz the
Present position and it is being
tightened up still further.

Shri Sinhasan Singh: May I ask
him through you as to whether he
wants that the Government employee

should take part in all the political
activities?

Shrl Tangamani: That has been the
spirit of the judgment of the Madras
High Court. Every Indian has got a
right to belong to any political party
so long as it is not banned by law.
That finding has been given by the
High Court and I take my stand on
it. The circular says that the em-
ployee’s relation should not take part
in any subversive activities, Then,
the watch and ward staff are being
given certain police powers and 1 am
afraid whether certain other laws
are contemplated by which more
powers will be given to the watch
and ward. These workers have been
demanding that they must be quite
free to function as trade unionists,

One more word about the trade
unions. The All India Railwaymen's
Federation is a federation which has
been in existence for the last thirty
and odd years. It was started in
1925. Eminent men like Shri Giri,

er-Minister of Labour, have occupied
the Chair, there were other eminent

leaders of other political parties who
also presided over that body. But,
after 1947, some split has happened. I
am not going into that. The two
wings of the Federation should be
recognised. Where there are unions
which are not affillated to any of the
Central organisations, they should
also be recognised. For instance,
there is the Southern Rallway Labour
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Union which is the really influential
trade union in the South and which
was recognised before 1846; it must
be recognised.

Further, the anomalies that exist
in the implementation of Pay Com-
mission’s recommendations should be
removed. When we go into the cre-
dits of the workers, in the report of
the Railway Board, we find that the
Class III and Class IV employees
have been receiving credit to the
tune of nearly Rs. 12 crores from co-
operative credit Societies. Their bor-
rowings have been increasing. What
does it show? It shows that there is
clear case for wage increase, There
are other anomalies also. In 1851,
when the Railway Board introduced
a new scheme for removing these
anomalies, we found that the people
who were put under the category of
‘skilled workers’, were treated as
‘semi-skilled workers’. Now, the Rail-
way Minister announces that there
has been a new deal. The Statesman
and all the Calcutta papers announc-
ed that what workers would be get-
ting under this new deal is one crore
of rupees. Out of one million work-
ers, only one lakh will be benefited
whereas there were 3,000 workers
earning more than Rs, 500 P.M. now
as a result of this new deal., 8.000
workers will be getting more than
Rs. 500 P.M, They say, in addition,
that it does not benefit the ordinary
worker. The new deal cannot be an
excuse for a Second Pay Commission
which has been the demand of the

employees.

w5t wg wume (fasrfgr, =fus,
gaqfea onfaar) o gwerw S &
wqeT WTRT § fE oo i ae
&1 anw foar | & $@ @FfE a@r
¥t 77 AArg AA S 7 = P
xmEeT § |

Yo feram A fogs $oradfa gomT
& wra # sy v fean & 9% e

21 MAY 1987

General Disoussion 1278

w2k & el F g faorwed § Wi
a1 wgar &% adf 8, dur fr frondy
T ¥ WX ¥ w7 T B, fir weer
T A e A A sardfA 8 s
|t # ¥ Ow ¥09 g7 29 9T ¥g
T TG FTH AT & 1 TR W7 AT FEAT-
e fY g1 mar & | sl av fe g,
*E 9 VEwH AF IAE T4 § 6T
g |51 2T 99 9t ¥ =
AT & | AT &% F AT w7 gAT & SEaE
ford & Yoy weft oft &Y fafia sx &
T AT AT § 1 AT F AR AW
aF 9grel HX AED T KT &I
oA oA aE T @) xW oS »
TG A0 F A A TE IT *Y AWy
A Agf 91 1 T vy | ORI /AT ofy
¥ g fAaza & fF 3@ IR Y 391 w7
I wTg o ®< faar g gt e
T aF w@r g 1 GFT I ¥ gATL ugh
FIEI FTH I3 TTEAT |

TATH F IR AYATI A FAT F
O T FT FTCAET GrET AT oAv
g & 3w fag § W wEEe sy
aqrs 247 §, afed # sgm 5 @wi o9%
wra aedr g =nfgd | " w1l &Y
2 A= Y 7% % 9y =W a1
€t w1 gury wrerafa § wwwy foe-
| ot w7 famr & wfew i T
g 9T FTE AW AT AL FAT E
Fgr & fad o = o w€ & 7g v
afl 2 1 Tw F vy & GF o7 st
sﬁﬂigarga e gl g wfe
R =wifed 4 1 gwT yAr & R ogEH
’t—-n?r q’i%wﬂ#\aﬁalqﬁ'ﬁf



279 Railsvay Budget—

I WA W @ ¥ W ¥ O
aphs ot & | wawr oforw ag g 2
fin aga & @12 framt Y, A fo O
AT A< w7 At F & w7 G, o
¥ oY 7K 1| ¥w w0 Qe aga wEAN
AT gAT ] | W7, Tg A A FE AT A
g1 ¥feT & 1 wded dagm e
g2 featE] £ qOAT 9T F FHEAT
297 wifgd | = wWAFg 91 g8 FEAT
2 5 o gmraw Ew § €T aEEe &
wfasrdy w7 ad 2w T WY A0 €7
7g T ¥ ¥ wIqw W@ A ver ¥
s faer Wi & mwwrawr faeem
gafax & 5 St 7w & 7w foug
F § ygAT o9z w7 WS & % 7 An
FY AT W F wavadr fear sidem o
gAY S N0 fFuET # naan aE
Frm g § el w1 Tma A 0
TEi 97 Az seEt aqaAr =ifer wR
IHH g7 T & WifEd

-

ZWA A # gy wwW qEAT g
& wuf w=d fawer @ gmifed =r
gfaad w3 &1 &, agF g9 ag W
e ¢ & wmmw & faerd & oo
THEET  @gT TR 92 T & |
wHT YA Al Al & qgEA A FTHY
fomea T & 1 7R w9 gfewm 1
faste w7wa & wiE 7 I & a9
¥ faesll Wy F7AU | WA AR AT
wxar fF q9T ifewr W Sw wEg §

¥ | w TR A A T éq Yo
r o ffT At ¥ .30 9T

21 MAY 1057

General Discussion 138o

qar A€r wear (oot drw § ey
ST feda 3 & oat &1 ME A9
IEATTU AT WG R TS A fEEa
RN & | WY T Y Y T a9
w7 I § 9X g% qfawr< ¥ +f samr
TR ST ¥ 1w gy wedr w@Y v
wEAT A ¥l A8 we gEwr Gfaere
AT I wWiFE wog W o= F
a1 a1 gFwEw a1 fowr s @ A
ag dfase 29 @) avg T wud 93
Tl gE weret & fod Rt wmy
&7 My qEIfR @ awe s g &

X e A & oy ot wzm e
w3t & fawdy & (o7 ot mfsgi o
g o Fmam wtr fawlgr 2 gd
fesetT |sf) AT & AV s w7 o
o% FEN may gfedr fzeefl &4t =
Ffor frnf g s fF fagore ¥
wieft & 1 T fagea & & mawr @
faeeft sy el mfedt ¥ 7 o
INTH #r FT  TrEAE w7 & Ary Ay
TITE AT FY aga glawr g1 awdt
2 1 ey oft oF asT 2 § AT
ARl 77 g7 @ Avr oWy § ) wEfAd &
srgat g fw giaer faeeft mawdw wY
FNTH g =T wTEgAE wx fxmr oF
foT g =12 w7 £fear #7 Gfaore oo
Z ot gwey £ mafe a8 @ o

HTEROE ¥ g ® AW A
W%wmﬁmwﬁtl
gl 9T amf WT wEwAr A0 IR
& marfe ey & fomeey wgl &1 e
oY #T o #ro aﬁﬂ'ﬂmal ﬁm
T e oft #7 mE  gEl & =%
ate WY WY AT FE § qF AL
& | WY o7 F@ et & f @) 2o HTo
T 9 A A 1Y g F wErwal 41
T & sy At mifedi % WA €
9 oT Ty § Teea (% I xe wet



K|
EEF!

171
i

i
P

;

2

now g oey,

iz

i
i
E
&

1
i

A
1
3
3
:

i

5%

3
4

i

a%a
1
|
17414

wTerg ® WIEHT aga wrew § 1 W
§ foxz#e ®Y A FoeT §, SR dwdr
ga xd 1@ N g I aff ¥ fw
forgge® wEw & ot &1 foreay
wfafafess @ asfaw & a1 afed,
ag &) Fh, Wi € A 7 drfr-
oy ¥ WA @7 AT ow § IR
afay $HEA AT &, o § I/ AT
g o177 g AN G | 9gH A faepw
wré wrf faar fr 7 v o W
wag AT IAW! GeqT WH wHW G 1| wWAT
HfaTE & fgma & ey 3w
1 o€, a1 U=} ey Wi 9 afaw
§ gurt wimft A W Qi 1 g
gy e ¢ fE 5 wEee gw A
T GerTaT %7 aglT #T WY NHA
¥ yrAY § faagew wiew & wefhar
wr o & o aifrfed % fear
¥ aff *few dfe & fema & ey
T W %7 Sue femr ongar e
aifd? % Y AwfEt F o) foregss
weed & wRfRal W & N oy e
og |

AT aTE & qre €7 TR wifer
g—q% Tt @Y e ot fte



gally  Rellway Buspes.

< gz, WY v rgrae o Tow o
¢ Wy & witw off qwen & 1 sy
AT Iy dw ook § ) dyendr F
wy fis qgW oF ST Y, ww 9w §:
e & 1wyt 9T wf pled i
§ 125 AT gk @ gf | W
o weaft & we o7 fr Iy fF agt a3
wz T | W@ 9T @ gAdew ger
eI s fr s v AT At ¥
Y off waeofa femdy & wT ¥
agT T fr € | T FATX W gy
#F amrwd 7 I A afiwmfay
w1 @IgIET | It waT fe dxe
afet ¥ fa@ wrf ssfaesr amar
fay sma &fem g =T A fear T
FATT AT, wHo o ImA WY
wgr T, AfeR IFR ot e faan
o w1 Fasag TEl & 1 gImr #
Ygrar & S0 w0 AZE AT ST ST
war & | 9rc 42 T wqwr we
TEAT & 1 F Ty wgh & e gy e
Yo ¥e=go o w3 a7 Wiafager w3y
wt) gAH ag 2 Fr @ R A &
fag woar Ant I fawn, afsw og
747 a7 fe  ¢a¥ ofesw w1 feady
weelts Zoit 1 xafad grro ST ag &
fe 7 = wfae 9T shae-faesr o1
wyfay 9 wfed | x@r =T
writ &fer & Wt 37 f At s

wat § WY AT w7 g fe ag W
wTH ®T dra WA T NgE S5

8hri Achar (Mangalore): We have
been listening to several of the prob-

these problems, that we have no rail-
ways =t all i{s the problem. I come
from a which, I am
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told, is the higgest constituency im
the whole of India. (Interruptions)
The papers said so. I am not gquite:
sure of the position.

An Hon, Member: I thought Nagpur
was the biggest.

Mr, Deputy-Speaker: The guestion
as to which is the biggest constituency
fi.;nmd be discussed at some other

a!

Shri Achar: I was only trying to-
refer to this point,—

Mr., Deputy-Speaker: The hon
Member need not care for the inter-
ruptions. Otherwise, he would find
himself in difficulty.

Bhri Achar: Yes; whatever it may
be, the point I was trying to urge:
before this House is this, At least
mine is one of the biggest consti-
tuencies.

Mr, Depaty-Speaker: This should
not be denied to the hon. Member. He-
says his is one of the biggest consti-
tuencies.

Shri Achar: I accept what you say.
The point I was trying to make out.
is this. I represent the entire district.
of Coorg and we have no railways at
all there. Then, 1 also represent.
nearly half of the districts of South
Kanara, and there we have got only
a railway line of six or seven miles.
That is why I was submitting - that
more than the problems arising out
of the railways, my problem is the
problem that we have no railways at
all, The problems that were dis-
cussed, look to me, like the problems.
that a married man might discuss
with a bachelor, who is not very:
much bothered as to what exactly the
problems are with regard to the rail-
way administration, The real problems
iz that we have no railways at all

The hon, Member who spoke before
me mentioned that there are people-
who have not seen a railway line
or a railway train. I think that fn.
my constituency, there are thousandas.
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«0f people who have not seen a train,
For example, from Coorg, the nearecst
railway station is about 88 miles—
<ither to Bangalore or to Meangalore.
In the South Kanara district also, the
only railway line we have got is
about six miles, as I said. That line
was laid as early as 1806, that is, half
A century ago. There it has stopped
and it has not made any further pro-
fress,

I may draw the attention of this
House to a report of a Committee
appointed by the Government. It is
“the Dhar Commilitee's report. In thaw
report it is said that this area has
not been given sufficient attention ard
it has been neglected in several mat-
ters. It happened to be a corner of
the Madra: State. Now no doubt it s
in Mysore State, but all the same, the
conditions have not very much irn-
proved. From Mangnalore to reach
Bangalore, which is the capital of
Karnataka or Mysore State at present,
-one has to pas: through Kerala terri-
tory, -then through Tamilnad, then
through an area where Telugu is
-spoken. After reaching Bangalore,
one has to pass through Kerala terri-
reach Mysore. That means to cover a
distance of about 160 miles only from
Mangalore to Mysore, the place where
the Rajpramukh resides, one has to
travel nearly 600 miles That is why
1 said that so far as my constituency
Is concerned, the difficulty is not
about problems arising out of the
-administration, The real problem i
‘that we want a railway communication
from Mangalore to Hassan. When
the previous Railway Minister, Mr.
"Shastri, came to the district, this was
-one of the representations made by
all the organisations and political
parties. But still I understand the
work has not been taken up, though
-a survey has been made. I would
appeal through you to the Railway
Minister to take up this line as an
urgent necessity. Malnad is also a
“backward area and for the develop-
ment of that area, the most import-
ant means of communication will be
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the railway line from Mangalore to
Hassan.

There are sewveral problems relating
to the administration, The Leader of
the Opposition, Shri Dange, mainly
raised the question of the workers’
problems. We may differ on that
point to a certain extent, but I was
very glad to find that at least some-
times, the Leader of the Opposition
also is very reasonable—I say some-
times only. For example, today he
referred to the railway line through
the area called Konkan—the area
down from Bombay to Mangalore.
If we take the railway map in the
East Coast, we find a railway line from
Calcutta to Madras. On the western
side, we have got a railway line up
to Bombay. After Bombay, there is
no railway line up to Mangalore. One
is not able to understand this dif-
ference. When we take up the rail-
way map, we find in most of the areas
a new-work of railways, 1t does not
require a deep study to find out that
only on the western side from Bom-
bay to Mangalore there are no rail-
way lines at all. I submit it is one
of the greatest and most urgent needs
of the area. No doubt there are
other problems like electrification,
doubling the line, de lure trains, air-
conditioned trains, ete. I do concede
they are wanted; I do not deny that
but I submit priority has to be given
to places where there are no railway
lines at all before we go into the ques-
tion of providing these amenities. I
appeal to the Railway Minister to take
up the matter. I hope the first class
railway pass issued to me as a
Member of this House representing
my constituency would be of some
use.

Mr. Deputy-Speaker: Because the!
Parliament has provided a paas, there-
fore the railway line also has to be
provided.

_ Shri Achar: Sir, I am appealing to
the Railway Minister for that so far
as T am concerned, T am look'n~ at tre
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problems of administration as a bache-
lor looks upon a married man’s prob-
lems. But I have got a small railway
line for 6 miles in my constituency.
There also I have got a small problem'
which I would like to place before the
hon, Minister. Everywhere the time
taken by the +train to go frem
one point to another point is
being reduced. But unfortunately
the train leaving Mangalore for
Madras—the Madras Mail-—was for-
merly taking less time; now
it takes about two hours more. Apart
from the longer time taken, there is
one great inconvenience. It used to
leave Mangalore at about 9-30 A.m.
so that people from all parts of the
district, even from a distance of 30 to
40 miles could come to Mangalore
and catch the train. But unfortunately
during the last revision, the starting
time has been fixed at about 8-15 A.m.
with the result that the people have
to come to Mangalore the previous
night and enjoy the pleasure of mos-
‘quito bites at least for one night.
Though the time has been advanced
only by about 1} hours, it causes
great inconvenience to passengers.
May I request that this small grie-
vance may also be rectifled?

S8wami Ramananda Tirtha (Auran-
gabad): When Shri Lal Bahadur
Shastri, the predecessor of the present
Railway Minister, made a statement
in the House about the Jangaon-
Raghunathpalli train disaster, some of
us pressed for a judicial enquiry into
the accident, but it was not then
agreed to. Later on when the Meh-
boobnagar train disaster occurred,
after greater insistence, he showed
an inclination to accept the demand
for a judicial enquiry and a judicial
enquiry was ordered. Now we have

ot the report of that one-man com-
E;isﬁon and the Government’s re-

tions to it. The findings of the
Commission have been released for
the information of the people and we
also know the reactions of the Gov-
ernment. We opposed a departmental
enguiry because we felt that it would
not inspire confidence in the people.
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A judicial enquiry has been made
into the Mehboobnagar train disaster
and here the Government comes for-
ward with a plea that the findings of
that Commission because they are not
to its taste are wrong and cannot be
accepted; in fact, Government have
thrown it to the winds. 1 am not
going to enter into the pros and cans
of this because I have not got all the
facts before me. But I would just
plead with the Railway Minister the
effect that this rejection of the finding
of the tribunal is likely to have on
the minds of the people. It will
shake the faith of the people in the
administration; their faith in the dis-
pensation of justice is shaken. It is
not a small matter. If you think
that the person to whom you en-
trusted this work was unfit for it,
then it is your mistake in the first
instance. But having appointed a
judicial tribunal, not an ordinary tri-
bunal, the judgment given by that
tribunal should be accepted, and the
only appeal is to a higher authority.
It is not for the executive to sit in
judgment over the decision of a judi-
cial authority. I only submit that
the line taken by Government has
left a bitter taste in the minds of the
people and has shaken the faith of
the people and is bound to shake the
faith of the people in the correct
judgment of the Railway Board.

This brings me to one fundamental
aspect. I was amongst those few who
congratulated the previous Railway
Minister when he submitted his re-
signation after the Arivalur train
disaster. It was a bold step. Many
of us felt that the railway administra-
tion would be roused to its duties, to
its responsibilities in a greater mea-
sure, Whether that has been achiev-
ed or not is something to be seen.
But in this democratic age, more and
more feeling is dawning upon us that
there iz much lag between the Minis-
ter and the Ministry, whether it is
railway or any other. Why is there
so much gap between the outlook,
between the intentions, between the
efforts, between the directions which
a Minister has put forth and why is
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it that those things are not being im-
plemented. Well, this is a very funda-
mental question and 1 am afraild if
the Minister and the Ministry could
be always at divergence, the second
Five Year Plan may not be suocess-
fully implemented.

Let the administrative machinery
remember that they are functioning
in a democratic age. They have
changed much. It is to their credit.
They are changing slowly, but surely.
But the pace at which they are
changing is not sufficient. Therefore,
I would plead with the Railway
Minister if he can revise his view
about the findings of the Mehboob-
nagar Disaster Enquiry Commission.
‘Whether it is possible for him to do
it at this stage or not, that has shaken
the faith of the people, at least my
faith has been shaken.

I was amused and interested also in
the suggestion made by our esteemed
friend Shri Dange. I am not a techni-
clan, but I think there is some force
in what he said when he suggested
that the scheme of electrification
should be given up, if by that the
taxation proposals of the  Ministry
are going to be withdrawn. It "a bet-
ter not to extend turther facilities or
amenities at the cost of the sustaining
capacity of the people. I would
rather suggest that the taxation pro-
posals be deleted and electrification
should be stopped, because in the
discussions in the House, from the
speeches of some of the Members it
appears that electrification only
accelerates speed. It may have other
advantages also, I do not know, but
if that is the only or the main advan-
tage or benefit, the speed can remain
as it is, if the taxation proposals are
withdrawn. That would give a better
deal to the travelling public and to
the people in general.

Sir, one more point and that does
not relate only to the Railway Minis-
try. It is a general problem. Some-
thing was said ubout the Guruswami
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Vasavade Union. This is a general
proposition of trade unions. 1 may
remind this House what one of our
eneemedfrienduwhoi-nolint.h;}
House today, Shri Giri, has alwa

said and I fully support that view that
there should be one union for one
industry. That is the healthiest con-
vention. But unfortunately due fo
political exigencies we have a plura-
lity of unions. That makes the lot of
the worker miserable. Therefore, we
have suggested and it is a heslthy
democratic suggestion that when there
is more than one union in a particular
industry or concern, vote through
secret ballot should be taken and only
one union should be recognised not
recognising all the wunions. That
would be playing the weaker against
the stronger, or even the interested
one against the interest of the pegple.
Therefore, the Railway Minister would
be doing a great service to the em-
ployees if he can resolve this tangle.
It is true that the travelling public
has been in the habit of travelling
more, the volumeé of travel has deve-
loped enormously and though the
amenities afforded by the Railway
Administration have also increased, I
have no doubt about that—I have
been one of those who travel almost
continuously and have ample expe-
rience of railway amenities and I cong-
ratulate the Railway Administration
upon the amenities which have been
afforded, the problem is that the habit
of travelling is also growing, whether
it is necessary or unnecessary. [
remember one remark made by the
Prime Minister during some of the de-
bates two years back, and he said
that in China there was a permit sys-
tem for travel. I prefectly remember
it. I do not know whether it is feasi-
ble of introduction here. But the
people have also to remember that,
after all, there is a limited capsclty
for the growth of the rallways or for
the nation. The population is grow-
ing, and we do not talk of putting a
limit on the growth of the populﬂ.im.
I say this only because there is a
limit to the capacity of the Railway
Administration to afford amenities.
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Whatever they have done, it is to their
credit and therefore it would be well
if we travel a bit less. It may look a
a bold statement or suggestion to
ake, but it seems to be necessary.

Well, Sir, 1 leave that point
at that. There is only one
small point that I would like
to make. The erstwhile composite
Hyderabad State has left a certain
legacy on the Railway Administra-
tion. When the railway budget for
1955-56 was being discussed in this
House, I had the chance of partici-
pating in the debate; and the Members
of Parliament from Hyderabad State
had put forth then certain unanimous
proposals. They suggested three rail-
way lines. Of course, their priority
was something other than the priority
given by the then Hyderabad Govern-
ment.

They suggested, in the first place,
the Ramagundam-Nizamabad railway

v life; secondly, the Parli Vaijnath-

Mominabad-Bir-Aurangabad line; and,
thirdly, the Gadag-Kushtagi-Raichur
line. The first has been taken up,
I understand from the White Paper.
The remaining two are not there, and
we do not know what will happen to
them in the future. The Railway
Minister then was kind enough to give
an assurance on the floor of the House
that the Parli Vaijnath-Bir line would
be taken up-—that he would try to take
it up. I do not know the position,
but this is one of the tracts where the
life of the people would be opened up
if this line is undertaken.

Only a small matter and I shall
conclude, There are a good number
of stations on certain lines, and I
would mention one line, that is the
Mudkhed-Adilabad line. I have tra-
velled thrice or four times on this
line. And once in summer I had the
chance to get down at a railway sta-
Yion. The temperature of that area
shoots up to 118 degrees. And I can
tell you from my own experience that
there was nothing to take shelter un-
der, and the station master was kind
enough to giye me shelter in his own
house. I can tell you the house is a
tin house, the walls are of tin, the
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roof is of tin. It is a small structure
of tin, and I could not remain within
that structure for more than five
minutes. (An Hom. Member: Not for
a sadhu). And I stayed out in the sun.
The station master, the porters and
everybody who has the chance to be
there have to suffer a lot. I enquired
about this from a railway officer who
was by chance travelling with me
once, and I was given to understand
that this line has not yet been put on
a permanent basis. I do not know
what that means. But if it is going to
take twenty, twenty-five or thirty
years for a particular line to be consi-
dered as permanent, what happens to
the lives of those people who are
working there for the railways? Last
year there was a suggestion for ameni-
ties for travel to hill stations. 1
opposed that proposition. And I
would only plead that you give first
priority to the housing problem of
those railway employees who need it
most, instead of increasing other faci-
lities.

Lastly, in regard to Parli-Vaijnath-
Nanded and Aurangabad Stations in
the constituency from which 1 come,
if you visit those stations you will
find that there is no roof. Nanded is
again a station where the temperature
goes up to 116 degrees. And it is In
the hot season that there is the
heaviest traffic. Perhaps it is only
second to Nizamabad. And there is
no roof to protect from the rain and
sun.

Mr. Deputy-Speaker: Mostly the
hon. Member has been addressing
somebody on his left.

Bhri C. BR. Narasimhan: Sir, He has
invited you to visit that hot place!

Swam! Ramananda Tirtha: I would
only plead that a roof should be put
over that station.

Shri Bharucha: Sir, throughout the
day I have been hearing many
speeches congratulating the hon.
Minister in charge of Railways. I am
afraid 1 cannot share that congratu-
latory mood. I am inclined to think
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that while undoubtedly some progress
has been achieved in the improvement
of the railways at great cost, the
nation bas paid through its nose for
this development, and thers is still a
greater likelihood of the nation being
called upon to pay more in order to
Eet in return what the hon. Minister
in charge of Railways has described
“a more even distribution of over-
crowding on trains”. Sir, if you refer
to the booklet entitled Towards
Better Conditions of Travel, there it
is mentioned in so many words that
“the additional resources, as they be-
come available, will be utilized in the
worst affected sections, so that over-
crowding may be fairly evenly distri-
buted over all the sections.” Like
distribution of poverty, we are thank-
ful to the hon. Minister that after
spending Rs. 423 crores on the First
Five Year Plan and hoping to spend
a larger amount on the Second, all
that we have been promised is that
there will be equal distribution of
overcrowding. Thank you wvery
much for that!

If we examine the objective of the
Railways during the Second Five Year
Plan, it reveals some very disconcert-
ing features to which the attention of
this House has not so far been drawn.
The hon. Minister in charge has said
that when the Second Five Year Plan
for the Railways was framed it was
estimated that at a cost of Rs, 1,480
crores it would be possible for him to
carry 30 per cent. more of passengers
and also to carry a load of 181 million
tons per annum. Later on, because
the finances were not available accord-
ing to his expectations and because
the Railway Estimates were pruned
down to Rs. 1,125 crores, the hon.
Minister in charge has informed us
that he will have to prune down the
facilities and that it would not be pos-
sible far the Railways to carry at the
end of the Second Five Year Plan
more than I5 per cent. of additional
passenger traffic and only 162 million
tons freight—that is, only 42 million
tons more than the present carrying
capacity.
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These figures are pregnant with cer-
tain significance which I would like
the House to remember. Out of these,
42 million tons of carrying capacity
which we are going to get in the
course of the Five Year Plan pericd,
25 million tons are reserved for steel
and coal, 6 million tons for other coal,
and 4 million tons for cement, with
the result that only 7 million tons of
additional carrying capacity is left to
the nation at the end of the Second
Five Year Plan. This is a very im-
portant point, because, may I point out
to the House that so far as our target
of food production alone is concerned,
we are hoping to produce 80 million
tons, that is to say 20 million tons
more than at the end of the First Five
Year Plan? 1If we succeed in produc-
ing the additional 20 million tons, and
if the hon. Minister in charge of Rail-
ways says that the additional capacity
at the end of the Second Plan that he .
‘ean spare is only 7 million tons, may
I ask this House, and particularly the
Treasury Benches, who is going to
carry the 13 million tons of additional
foodgrains which we want to produce?
It is quite possible that a large portion
of this 13 million tons may not require
to be transported. One can under-
stand that. It is not merely additional
foodgrains that is being produced.
Also we have got to remember that
cloth is going to be produced, fertili-
sers are there, we shall have an addi-
tional @ million tons of petroleum,
heavy chemicals and so many other
things. If we take into consideration
the total additional production of con-
sumer goods and other things as also
the import of heavy machinery which
will have to be transported from the
ports to the places where they are
required, I ask, with the 7 million tons
of additional conveying capacity that
the hon. Minister has promised usy
how is it possible for the Plan to
succeed at all. It is no exaggeration
to say that the Railway Ministry Is
laying the basis for the collapse of the
Second Five Year Plan. Somebody
said that there are some people who
want to sabotage the Second Plan.
May 1 tell them that the most power-
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ful and effective saboteur of the
Second Plan will be the Railways. I
would like to know from the hon.
Minister in charge how is it proposed
1o transport this additional produc-
tion of foodgrains, cloth, coal, cement,
fertilisers, heavy chemicals and so
many other things. 1 am aware of
the fact that we have a supplementary
conveying capacity in road transport.
But, that is woefully limited and the
charges comparatively may be higher.
Unless we have a very considerable
expansion of railways, I am afraid the
Second Plan will find a bottle-neck
in the Railways.

Let it be remembered also that the
estimated 15 per cent additional
carrying capacity for passengers is
minimised or reduced when they take
into consideration the fact that before
the Second Five Year Plan ends there
will be an additional 20 million added
tog our population. That fact has not
been taken into consideration. WNot
only that. We have been plainly told
by the Railway Minister that there is
difficulty in procuring the steel
requirements and that as agzinst a
demand of 1 million tons, he is going
to get only 5.5 lakh tons. With regard
to sleepers, as against an order of 4.5
million tons, in the nine months he
has got only 1} lakh tons. I do not
know how the Railway Minister is
going to accomplish even the limited
and insufficient programme that he has
CP};:IkEd out for the Second Five Year

n.

Coming to the general financial
position, we find that Rs, 1,125 crores
are going to be spent and out of this,
a sum of Rs. 375 crores is going to
come from out of their own resources.
And this sum of Rs, 375 crores, let it
be understood, is going to include

. 220 crores of the Depreciation

d. The Railway Minister assures
us that having regard to the increased
cost of steel and increased labour, the
cost of even the moderate and insuffi-
cient Plan which he proposes to give
to the nation at the end of the Second
Five Year Plan would be increased to
the tune of Rs. 200 crores and he says
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that he cannot fill up this gap of
Rs. 200 crores. [f we, therefore, ex-
amine the flnancial side, it comes to
this. The surcharge will produce
Rs. 71 crores in the course of five
years. The added surcharges may
bring in an equal amount. Still, they
are not sufficient to fill up the gap.
Probably, the hon. Minister will come
again with fresh proposals next time
to place a surcharge on surcharge on
surcharge. 1 do not know where this
vicious circle will end. 1f we take into
consideration the fact that the Rail-
ways are going to contribute Rs. 375
crores and out of this, Rs. 220 crores
come from the Depreciation Fund at
the end of the Five Year Plan, the
Depreciation Fund will be nil. What
about rolling stock? Probably, he will
come again and say that there is a
greater proportion of over-aged rolling
stock at the end of the Second Five
Year Plan than at the beginning as
he has done in the case of the First
Plan. The hon. Minister performed
the wonderful feat of spending Rs. 423
crores in the course of the First Plan
and producing at the end of it the
miraculous result that the over-aged
rolling stock percentage is greater than
when he began to rehabilitate the
railways. I do not know what he will
say at the end of the Second Five
Year Plan.

Coming to the Depreciation Fund, I
am surprised to find that in a huge
concern like the Railways, ordinary
business method of fixing a Deprecia-
tion fund on some rational basis is
lacking. I am not aware whether this
depreciation is based, for example, on
rolling stock, on the mileage basis or
ton-mile basis, or a straight line basis
—that is a fixed sum every year added
to the Depreciation fund—or on the
basis of the original cost or the
replacement cost. To me, it appears
that the only good principle that the
Railway Ministry is following is, pay
what you will in the Depreciation fund
irrespective of the fact how fast you
are wearing out your rolling stock.
That has been the position and I may
tell you that if we now find at the
end of the Second Five Year Plan that
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th: Depreciation fund is practically
wiped off, and your over-aged stock
still continued to exist, it means that
in the past you have contributed much
less to the Depreciation fund than
what would be in the case of an aver-
age prudent commercial concern.
Therefore, ]| submit that some princi-
ple should be laid down in the case of
rolling stock, on what basis the
Depreciation fund should be contribut-
ed. In one year we have contributed
Rs. 30 crores. In the next year, there
is a sudden jump to Rs. 45 crores. [ am
not aware that the rolling stock has
increased to that extent. The fact
remains that in the past the Railways
have shown surpluses at the cost of
the Depreciation fund.

May I point out that the correct
remedy for this is not merely to come
with a proposal for increasing the
passenger fares and increasing the
freight charges. I would submit that
the hon. Minister should examine in
greater detail economies in operating
costs. Throughout the Budget speech,
not & single sentence has been put in
that some measures with regard to
economy are being taken. Take, for
example, fuel. We find in 1955-56, it
amounted to Rs. 30 crores. Suddenly
in less than 19 months, it has jumped
to Rs, 51 crores. In other words, there
is an increase of Rs. 12 crores under
the head Fuel costs, in less than 18 to
20 months. Your running of railways
has not expanded. How do Yyou
account for this? Ewven your own
explanation that there is an increase
in the price of coal does not fully
account for this. It is conceivable
that coal is being used recklessly. May
1 tell you that I have had the experi-
ence of being on the BES.T. Com-
mittee which controls the Bombay
city’s road transport. We have a fleet
of 800 buses. We too have fuel there.
Things were so managed there that
one day, it was found that for 150,000
gallons of diesel oil, there was no
account. When we looked into the
matter, we found that the authorities
did not know who was ordering diesel
oil, whether it was being delivered
and how it was being deliversd. May
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I ask the hon. Minister to institute an
enquiry and examine every item of his
operating costs? Fuel is a big item I
may assure him that there must
considerable leakages. If the
Minister appoints a Committee, he
will be surprised to find how fuel is
being consumed and how it is being
accounted for.

Again, we find that Repairs have
suddenly jumped up from Rs. 80 crores
to Rs. 8 crores in the course of less
than two years. I concede that there
has been some rise in prices, But, I
am net aware that the rise has been
so drastic. Nor am I aware that your
running has increased to such an
extent as to justify this high cost of
repair. 1 do not know where the
mistake is. I appeal to the hon.
Minister to examine and I assure him
that he will find many places where
there are leakages which can be
plugged by him and public mongy
saved. I am alse not aware what is
the stores purchase policy of the
Ministry. It has been my experience
that the heads of departments over-
indent invariably unless we keep a
sharp eye on them. In the case of
the Bombay State Road Transport
Corporation the heads of departments
once put up a demand for Rs. 80
lakhs of stores. The Minister turned
it down, did not give them a single
pie worth of stores, and still the
transport kept moving. This is an
instance which I cite because I am
aware there are similar big loopholes
in stores purchases and stores con-
sumption. In the matter of stores
consumption, as one of the BEST.
Committee I have noticed that fantas-
tic indents are placed, and when it is
pointed out to them all that the
General Manager says is that the
indent was rather on the high side.
These are the things happening in g
small concern whose total turnover is
only Rs. 10 crores. ¥ours runs into
Rs. 378 crores. Therefore, there =re
greater chances of loopholes which
require to be plugged.

Also, I would like to know what is
the provision made for audit, spot
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audit' werification of stocks etc.
whether the contractor delivers goods
still continues to exist, it means that
of the specified quality and quantity.
I am told that often it happens that
when a lorry-load comes, three sides
of the lorry are opened up, three heaps
are made there and things taken out.
I do not know how far this is correct.
But I am sure in a huge administra-
tion like this, there must be many
loopholes which require to be looked
into, and if the hon. Minister turns
his attention to the working costs and
the wvarious items thereunder I am
sure he will not find the need for
increasing the passenger fares or the
freights,

Coming to passenger amenities, we
are thankful for what little has been
done. Travelling by first class as we
are doing—the old second class palmed
off as first class at first class fare—we
find that several commonsense things

«Teguire to be done. Ofen the fittings
and fixtures are very stupidly arranged.
There are no pegs on which to hang
the clothes. The night bulb burns
brightly in your eye. Can we not
have shaded night lighting? That does
not require expense, it requires com-
monsense. Switches are invariably
out of order. The last time I was tra-
velling, the fan was working day and
night because the switch could not be
turned off. The water taps have got
either too very strong springs which
require athletes to turn them on or
they are leaky. The doors are jam-
med, the shutters are permanently
fixed in the wrong places. These are
commonsense things which should be
looked into. If the hon. Minister
travels in the ordinary first class com-
partment instead of his saloon, he will
soon find out these things.

There are many-things to which I

1l perhaps refer in the course of
the detailed Budget debate, but these
are matters into which I appeal to the
hon, Minister to look more closely,
and I am sure our railways will be
able to deliver the goods better in a
double sense.
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Mr. Deputy-Speaker: Shri Borcoah
wanted to leave tomorrow. If he can
finish his speech in eight or
ten minutes, he may do so.

Shri P. C. Borooah (Sibsagar): In
taking part in the discussions on the
Railway Budget I want to go back to
the First Five Year Plan on one point,
that is the shortfall in the income to
the extent of Rs. 36 crores. In that
Plan Rs. 400 crores were originally
allotted and over and above that
Rs. 24 crores were spent more. In
spite of it, though according to the
Plan the income ought to have been
something like Rs. 320 crores, we got
only Rs. 284 crores; thus there occur-
red a shortfall of Rs. 38 crores, I
would wish that the Hon'ble Railway
Minister will enlighten us of the
reason of this shortfall in his reply.

Coming to the Second Plan we find
there is an oullay of Rs. 1,125 crores,
and the targets of turn over fixed
are 15 per cent increase in the passen-
ger transport and 180 million tons in
gonds transport. Then again the Plan
has proposals for opening up of
about 3,000 miles of new lines, doub-
ling of 1,600 miles of existing lines and
purchasing of 2,000 and odd locomo-
tives and 11,000 and odd coaches
and some one lakh and odd wagons.
Comparing these 1 do not think the
targets of turn over fixed are very
ambitious; but to augment the finance
for all these the Hon'ble Minister in
charge of Railways has proposed to
raise the supplementary charge on
goods and parcels trafflc from 6% to
124 per cent. But knowing the pro-
posals of the General Budget in which
the Hon'ble Finance Minister has
thrown out a very wide net, we have
to think very cautiously whether we
should go in for the enhancement of
the supplementary charge. This
enhancement of the supplementary
charge will be nothing but an indirect
taxation, in effect. Its imposition will
make the prices of the commodities
go up and it will touch the pocket of
the common man. 1, therefore,
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request that the Hon'ble Minister
would be pleased to see hia way for

no imposition of this supplementary
charge.

But I know we need money and

must find it to flnance and imple-
ment the Second Plan successfully.
The other day the Hon'ble Finance
Minister told us that there are three
means for raising money: taxation,
savings and borrowing. So far as
taxation is concerned, I for myself do
not see any necessity to resort to it but
so far as savings are ceoncerned, I
think we can very well do it by re-
ducing our inefficiency. We all know
very well that inefficiency pervades
in almost all phases of the railway
administration, and if we can remove
this inefficiesncy even partly, I think
we will be able to save a good deal
for managing our Second Plan.

From the figures supplied by the
Railway Ministry we find that our
goods trains run at the rate of only
nine miles per hour. Similarly,
usage of the wagons and engines also
stands at a very low figure. I do not
know how these compare with rail-
ways of the advanced countries like
America, Russia and UK, but even
as a layman I can very confidently

say that they have not accounted
themselves very well. If we
can manage to increase the
speed of the goods trains
only by ten per cent and alse

have a little more usage of the
wagons and cngines, I think we will
be able with the present stock of
rolling stock carry on with the
Second Plan and achieve the targets.
‘This way I think we c¢an do away
with the proposed supplementary
charge without going in for the new
stock. But I do not say that we need
not go for new stock, to acquire which
I do not think there will be any harm
in going for borrowing when there is
chance to get the same from other
countries, whether it be .America,
Russia or the World Bank. I there-
fore suggest that let the Government
go for borrowing if carrying out of
the Second Plan needs it.
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Regarding inefficiency, I may cite
an example from my personal ex-
perience. There is a station named
Borooahnagar in Upper Assam. I
have myself seen that wagons loaded
or unloaded at the station are kept
lying there not for days, but for some
weeks together. From this, you can
very well realise what loss in wagon-
days the administration suffered.
This is only one example of wastage
due to inefficiency in the Railway Ad-
ministration. '

18 hrs.

I now come to the guestion of the
speed of trains. It takes five days
for one to travel from Delhi to Upper
Assam, a time by which, one can pro-
bably go round the world twice. This
shows with what speed the trains run
in that part of the country.

Sir, Assam is the easternmost State
of the Indian Union, bounded by a
length of 2,800 miles of frontier with
the foreign territories. It is linked
with India only with a stretch of 40
mil=s of land in width, and over it
we have much talked of Assam link.
But before the Assam link could be
stabilised, the wvisit of annual floods
began damaging the line and dis-
ruption caused to traffic once again.
Thus, the industrialization of Assam
and the development of rail commu-
nication to Assam have not made any
progress.

Another thing that I would like to
point out is that the North-Eastern
Railway Authorities probably have
formed Assam a good dumping ground
for all the damaged, age-old and di-
lapidated engines, coaches AN
wagons. First class coaches with n
cushions are not small in number.
Some hon. Members opposite were
asking for dimming of light in the
compartments at night, but in our
part of the country, it is almost ususl
to have no light in the trains.
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As for overcrowding, the line which
passes through North Bengal and
Assam has earmmed a notoriety in
India. Travelling on the roof-tops of
the coaches is not uncommon there;
it is the usual practice, so0 to say.
When people in Assam are crying
for standing space in the tirains, we
sitting here are talking of amenities,
and the Railway Ministry is keeping
busy with the number of air-condi-
tioned trains and air-conditioned
coaches.

Another instance of inefficiency is -

this, Assam, as you know, s the
wettest place in India; and every
year, almost all parts o the state go
under water. Even then, the trains,
particularly, in the branch lines in
Upper Assam, sometimes not run at
pll or are run very late, on account of
the engines not getting water; how
there can be scarcity of water for the
engines, passes our imagination and
*'l.hﬂ is how efficiency in Railway ad-
ministration is working in Assam.

Regarding corruption less said the
better; I would like to point out that
the booking windows in Tnany
stations remain closed up to the time
of the departure of the train. This
compells the passengers to contact
the traflc people for doing their
journey directly, and thus probably
75 per cent of the passenger traffic
income at least from the branch line
stations of Upper Assam can be cal-
culated as loss to the railway ex-
chequer.

Sir, this Railway Budget has caused
more disappointment to the people of
Assam than any other parts of the
country. There has been a crying
and persistent demand from the
Assam Government, from the people
bf Assam and from the Assam Con-
gress that the Assam Rail link should
be stabilised, and strengthened, and
there must be a Rall communication
in and for Assam improved bridge
over the Brahmaputra river. But all
our demands so far has been a cry
in the wilderness and nothing worth
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the name in improvement and deve-
lopment have been provideq for. The
result is that the industrialization of
Amhunotbemablemmmy
head way and the railway communi~
cation to Assam has been left as a
serious problem.

A friend of mine had just men-
tioned about the extent of the North-
Eastern Railway. It starts fram
Mathura and goes to the easternmost
boundary of the country. Gorakhpur
bei_ng the headquarters stands at a
point one thousand miles away from
Assam. I do not know what were
the principles of regrouping of rail-
ways; it efficiency was one of it, then
zonalisation of North-Eastern Rail-
way has been a complete failure. It
cannot be achieved by having the
headquarters at such & great distance.
This is one of the reasons for unsatis-
factory working of the Railways in
Assam,

So, my submission is that there
should be a separate railway zone for
Assam and North Bengal with its
headquarters in State of Assam, as
early as possible and the Rallway
Minijstry proceed to take action for
establishment for the same.

Mr. Deputy-Speaker: The House
has been indulgent to the hon., Mem-
ber so far. But now the hon. Mem-
bers are getting impatient. So, the
hon. Member might conclude now.

Shri P. C. Borooah: I shall com-
clude now with just three submis-
gions. Firstly, a road-cume-rail
bridge should be constructed over the
Brahmaputra at Pandu. Secondly,
there be a separate Railway zone
established for Assam and North
Bengal. And lastly, the Rallway
Minisiry see to remove the inconven-
iences the Assam people are suffering
from:

Mr. Deputy-Speaker: Now, Shri
Feroze Gandhi.

Shri Feroze Gandhi:
tinue tomorrow.

I shall com-
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Mr. Deputy-§peaker: Unless the
hon. Member starts, how can he con-
tinue?

. Farose. Gandhi: Now, the time
is up, and it is already past six o'clock.
S0, I may continue tomorrow.

Mr. Deputy-Speaker: The hon.
Member may start and utter at lemst
one sentence.
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Shrl Ferows Gandhi: I have heard
with great attention many of the
things that hon. Member have said.

Mr. Deputy-Speaker: 1 suppose the
hon. Member alsg has many thinga to
say. He may continue tomorrow.

The Lok Sabha then adjourned till
Eleven of the Clock on Wednes-
day, the 22nd May, 1987.
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126. Red Fort 1157 - moveg for !_(he election t?f
. - Members rom among the
127. Corruption Cases . 1157 --58 Members of Lok Sabha to
128. Grants to States for Ba- the Members of the Central
sic BEducation . 1158 Adiisory Committee o“lEm
129. Opium . . 1158 -59 National Cadet Corps. he
lack aniza motion was adopted.
- tgm -h‘.um of Orx 1159 The Minister of Health (Shri
e, Weliae | of Schodued L
Castes and  Scheduled smong  the Members of
Tribes ' i - 1159.~61 Lok Sabha to be members
132, Pott-er Recomuucuon of the All India Institute
Fund 1161 of Medical Sciences. The
133. Missing I A.F. Dn;ou . 1161--62 motion was adopred.
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CoLUMNS
RAILW, BUDGET—GE-
NER.AL Dlscvssmu 1168—1306 AGENDA FOR 238D MAY, 1957
General Discussion on the Budget (Railways) 1957-58
Budget  (Railways) 1957-58 Government  Resolution re.
commenced. The discussion Thermo-nuclear Test  Ex-

was not concluded. plosions . v .



